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RAJYA SABHA

Friday, the 13th March, 2020/23 Phalguna, 1941 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN inthe Chair.
PAPERSLAID ON THE TABLE

Report and Accounts (2018-19) of the Tobacco Board, Guntur; the APEDA,
New Delhi and the GJEPC, Mumbai and related papers

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS, THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION; AND
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURI): Sir, | lay on the Table—

I.(1) A copy each (in English and Hindi) of the following papers, under sub-section (2)
and sub-section (3) of Section 22 of the Tobacco Board Act, 1975:—

(@ Annual Report and Accounts of the Tobacco Board, Guntur, Andhra Pradesh,
for the year 2018-19, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.

(2 Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above. [Pleaced in Library. See No. L.T. 2187/17/20]

11.(1) A copy each (in English and Hindi) of the following papers, under sub-section (3)
of Section 21 and sub-section (4) of Section 18 of the Agricultural and Processed
Food Products Export Development Authority Act, 1985:—

(@ Annua Report of the Agricultural and Processed Food Products Export
Development Authority (APEDA), New Delhi, for the year 2018-19.

(b) Annua Accounts of the Agricultural and Processed Food Products Export
Development Authority (APEDA), New Delhi, for the year 2018-19, and the
Audit Report thereon.

() Review by Government on the working of the above Authority.

(2 Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above. [Pleaced in Library. See No. L.T. 2186/17/20]
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[ll. A copy each (in English and Hindi) of the following papers.—

@

(b)
©

Fifty-third Annual Report and Accounts of the Gem and Jewellery Export
Promotion Council (GJEPC), Mumbai, for the year 2018-19, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Pleaced in Library. See No. L.T. 2353/17/20]

Report and Accounts (2018-19) of various companies
and related papers

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING; AND THE
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH MANDAVIYA): Sir, | lay on the Table—

(1) A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act, 2013:—

0 @
(b)
@i @
(b)
(i) (@
(b)
(iv) @

Seventy-fifth Annual Report and Accounts of the Fertilizers and Chemicals
Travancore (FACT) Limited, Kochi, Kerala, for the year 2018-19, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Pleaced in Library. See No. L.T. 1806/17/20]

Sixteenth Annual Report and Accounts of the FCI Aravali Gypsum and
MinerasIndiaLimited (FAGMIL), Jodhpur, Rajasthan, for the year 2018-19,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Pleaced in Library. See No. L.T. 1809/17/20]

Fifty-third Annual Report and Accounts of the Madras Fertilizers Limited
(MFL), Chennai, for the year 2018-19, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor General of
India thereon.

Statement by Government accepting the above Report.
[Pleaced in Library. See No. L.T. 1808/17/20]

Forty-fifth Annual Report and Accounts of the National Fertilizers Limited
(NFL), New Delhi, for the year 2018-19, together with the Auditor's Report
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(b)

(b)

v) @

(b)

(vi)) (3

(b)

(viii) (a)

(b)

on the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

Statement by Government accepting the above Report.
[Pleaced in Library. See No. L.T. 1807/17/20]

Forty-first Annual Report and Accounts of the Projects and Development
IndiaLimited (PDIL), NOIDA, Uttar Pradesh, for the year 2018-19, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Pleaced in Library. See No. L.T. 1810/17/20]

Forty-first Annual Report and Accounts of the Rashtriya Chemicals and
Fertilizers Limited (RCF), Mumbai, for the year 2018-19, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

Statement by Government accepting the above Report.
[Pleaced in Library. See No. L.T. 1811/17/20]

Sixty-third Annual Report and Accounts of the Fertilizer Corporation of India
Limited (FCIL), New Delhi, for the year 2018-19, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Statement by Government accepting the above Report.
[Pleaced in Library. See No. L.T. 1813/17/20]

Forty-first Annual Report and Accounts of the Hindustan Fertilizer
Corporation Limited (HFCL), New Delhi, for the year 2018-19, together with
the Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Statement by Government accepting the above Report.

(2 Statements (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above. [Pleaced in Library. See No. L.T. 1812/17/20]

Notifications of the Ministry of Consumer Affairs, Food
and Public Distribution

AT, TRUTA 3R SA AT 7 o7 73 (5t Aol HAR aiferda™): q8led,

# #l T AR SIRRME B AR W AP I AUR—H, 1955 B GRT 3 Bl I
RT (6) P STI SUHIIT A, ETET 3R Aol fIaR0T AT (ST Al fa9m)
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fallaN o

BRI STRREETe &1 Ue-Us Uiy (S 1 Bl #) |91 ued WR &l
&

(1) faffde arer vl & srgemus Sddl ameny, ie WMl iR Aded feed
BT (FRNE) AR, 2019 B THIRIT HIA dTell HIIM. 2826 (3N), faid
6 3R, 2019 AT fdoid el faavor|

(2) faffee e ueml F e At sue, Wid AMT iR Faa fHee
BCHI (ERT WARMG) 3M1<T, 2019 Pl UHIRI B ATl B3I, 3540 (30),
fedi 29 RIdwR, 2019 o facig Heeht faawor|

3) faffee @ ueml F e At sue, Wid AMT iR Faa fHee
ECHT (FINE) ATST, 2020 BT THIRE B dTell BT 901 (31, faid 28
HRa!, 2020.

[Pleaced in Library. For (1) to (3) See No. L.T. 2326/17/20]

Notifications of the Ministry of Agricultureand FarmersWelfare

P TF fohare earor W1 # 19 HAl 3 URERH ST Heid, § o
T3 Y Ued WX XAl E:-

I DT AT, 1968 & GRT 36 DI ST &RT (3) & 3R\ BN (Fee)
FRMATEet, 2020 BT UHIRIT R dTell PN Td G Heamr FFA (P,
AEPIRAT AR [HAT S [GHRT) BT SACRTA . ALHLIA. 07 (30), [&id
2 SARY, 2020 @I UH U @S der Rl #H)|

[Pleaced in Library. See No. L.T. 2392A/17/20]

I dreareht fdf =™, 1968 @ GRT 38 @I SU-URT (2) & AT TR, Sad
IR B gRT 9 3R AP T 9917 ¢ ol & Sudyt & 3¢ SfewaiRaa
HIAUT TS S b yefia wareeret & fav IS TR 9 gRT
TR AT Sk & # ARMGOITAR & A1 S8a” TR g JHI0T0H
RG drel AISAl Bl e YaM BR Gl P vd fHAM b HArerd
(PN, FEBIRAT AR BT AT [a49TT) ARG . P13 93 (3N), [&TH
6 SIFAXI, 2020 @I UH Ul (@Fen den fa=al #)

[Pleaced in Library. See No. L.T. 2330/17/20]

. oAl fafrm, 1968 @ ORT 3 & TS (S.) & SUES (i) & T IR,
I IR B TG H FARTSADIFATAISS 3R HaE R BT AATrT
PR aTell BN Td fHAH FHearT G371 (SN, FEBIRT IR fHam el
faumT) &1 SAfEReT . P37 296 (3N), fadid 22 SHadl, 2020 B TH ufd
@R e 2= ) [Pleaced in Library. See No. L.T. 2331/17/20]

Report and Accounts (2018-19) of the Goa M eat Complex Limited,
Panjim and related papers

AT, TRUT 3R ST FAT 7 T 934t (31 ol HAR qiferd™): 4818y,
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# Fuel AR, 2013 @ ORT 394 B U GRT (1) (@) & A F=feRad u=t o
TH-UH Ui (SRS qor =l H) 99 Ued WGl &-

(@) 2018-19 & q9 & oIy Mar Hie diretad foffics, dfs™, Mar &1 srsdreradi
¥ ufqdeT iR oRg TT oRgRif R oIETiRIeld &1 Ufaded 3R 99 WX
YRT & e iR Aereamigs o fewfor |

(@) SE BUN & PRI DI ARBR GRT FHIET |
[Pleaced in Library. See No. L.T. 2137/17/20]

Notifications of the Ministry of Commerce and Industry

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY

(SHRI SOM PARKASH): Sir, | lay on the Table—

A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department for Promotion of Industry and Internal Trade), Notification No. S.O.
4345 (E), dated the 4th December, 2019, publishing the Domestic Gas Stoves for
use with Liquefied Petroleum Gases (Quality Control) Order, 2019, issued under
sub-sections (1) and (2) of Section 16 read with Section 17 of the Bureau of Indian
Standards Act, 2016. [Pleaced in Library. See No. L.T. 2361/17/20]

A copy each (in English and Hindi) of the following Notifications of the Ministry
of Commerce and Industry (Department for Promotion of Industry and Internal
Trade), under Section 40 of the Bureau of Indian Standards Act, 2016:—

() S.O. 4353 (E), dated the 5th December, 2019, publishing the Plugs and
Socket-Outlets and Alternating Current Direct Connected Static Prepayment
Meters for Active Energy (Quality Control) Order, 2019.

(2 S.O. 4354 (E), dated the 5th December, 2019, publishing the Air Conditioner
and its related Parts, Hermetic Compressor and Temperature Sensing Controls
(Quality Control) Order, 2019.

(3) S.0O.280 (E), dated the 21st January, 2020, publishing the Cables (Quality
Control) Order, 2020.

(4 S.O. 281 (E), dated the 21st January, 2020, publishing the Steel Tubes
(Quality Control) Order, 2020.

(5) S.0.687 (E), dated the 13th February, 2020, publishing the Aluminium Foil
(Quality Control) Order, 2020.
[Pleaced in Library. For (1) to (5) See No. L.T. 2188/17/20]
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A copy each (in English and Hindi) of the following Notifications of the Ministry
of Commerce and Industry (Department for Promotion of Industry and Internal
Trade), issued under sub-sections (1) and (2) of Section 16 read with sub-section
(3) of Section 25 of the Bureau of Indian Standards Act, 2016:—

() S.O. 03 (E), dated the 1st January, 2020, publishing the Transparent Float
Glass (Quality Control) Order, 2019.

(2 S.O.738(E), dated the 17th February, 2020, publishing the Flat Transparent
Sheet Glass (Quality Control) Order, 2020.
[Pleaced in Library. For (1) to (2) See No. L.T. 2361/17/20]

A copy each (in English and Hindi) of the following Notifications of the Ministry
of Commerce and Industry (Department for Promotion of Industry and Internal
Trade), issued under sub-sections (1) and (2) of Section 16 read with Section 17
and sub-section (3) of Section 25 of the Bureau of Indian Standards Act, 2016:—

() S.O.294 (E), dated the 22nd January, 2020, publishing the Domestic Pressure
Cooker (Quality Control) Order, 2020.

(2 S.O. 853 (E), dated the 25th February, 2020, publishing the Toys (Quality
Control) Order, 2020.
[Pleaced in Library. For (1) to (2) See No. L.T. 2361/17/20]

Notifications of the Ministry of Agriculture and Farmers Welfare

Accounts (2017-18) and Audit Reports (2014-15 to 2017-18) of the Rani L akshmi
Bai Central Agricultural University, Jhansi and related papers

Report and Accounts (2018-19) of variousagricultural organizationsand related
papers

P TF fHa weamor A § o FAt (S darer deRl): qeley, § o

T3 Y Ued WX Xl E:-

S1. I[oiE S beld P [qeafdenery s, 2016 & gRT 46 d IU-URT (2)
P I BV Ud A HeroT HATE (P e d e faum) o FrafaRaa
SR BT Tb-Up Ul (Sl A fe=ar H):

(1) SIEREaT 4. 82 &A@ 15.9.2017 RT SIRI [HY T Uge FeATQe H ALNET
PR ATl ¥, 81SLARGAN Y, (@), fadie 11 WRasl, 2019.

(2) S IoTE TR S P fRafderery, q@, [eR @ el darg frE
& G A HAEd Usel ATy Bl ARG BRe dlell H. 334/3R.UGLINTY,
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@), fadie 21 37T, 2018.
[Pleaced in Library. For (1) to (2) See No. L.T. 2339/17/20]

(1) I ST 1S P Py fJeafqenery AfafE, 2014 @ ORT 31 @ [T GRT

(4) & I f=faRad o=t & Uh-ud ufa (@ dor = #):

(@) 2017-18 & 9 & forg I et a8 Sl S fJwaferey, drft & affe
o AT 2014-15 F 2017-18 Bl AT P AT T ST AGTURIET Uferde |

@) S fawafderad & SRR & TWHR gRT FHe |

I (1) # SfeaaRad vat &1 991 ged W I # g 9ol & HRU DI I
qrel fgaxor SR der fa=<t #)|  [Pleaced in Library. See No. L.T. 2337/17/20]

n.  F=faRed o=t @ te-ue ufa @HEen denr Rl #H)-

(®) 2018-19 P aY P (Y AR iV [Gafdena w9 (ML.CYY), T8 Qo
BT A Ufde SR oY T @Rl IR oIEruNield b1 ufadad |

@) R (B) 9 IfecaRad vA & G Ued W @ H gY el & SR B
U arel faaxor| [Pleaced in Library. See No. L.T. 2338/17/20]

(@) 2018-19 & I¥ & oIy AR BN JFAYH URYE (L. H.Q.3R.), g el
& e o 3R S9 W ol ulen ufaded |

@) SWH aNe I Bl PR IRJ 8¢ ARGR gRI IaR0T |

(M R (®) * SfcaRad u=l I AT Ted W @1 H gY facd & SRON B
o arel faxor| [Pleaced in Library. See No. L.T. 2336A/17/20]

REPORTSOF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ONAGRICULTURE

SHRI VAIKO (Tamil Nadu): Sir, | lay on the Table, a copy each (in English and

Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Agriculture (2019-20):—

0]

(i)

Eleventh Report on 'Demands for Grants (2020-21)' of the Ministry of Fisheries,
Animal Husbandry and Dairying (Department of Animal Husbandry and Dairying);

Twelfth Report on 'Demands for Grants (2020-21)" of the Ministry of Fisheries,
Animal Husbandry and Dairying (Department of Fisheries); and



(i)

Report of Department-... [RAJYA SABHA] ...on External Affairs
Thirteenth Report on 'Demands for Grants (2020-21)" of the Ministry of Food
Processing Industries.

REPORTSOF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON DEFENCE

LT. GEN. (DR.) D. P.VATS (RETD.) (Haryana): Sir, | lay on the Table, a copy each

(in English and Hindi) of the following Reports of the Department-related Parliamentary

Standing Committee on Defence:—

0

(i)

(i)

(iv)

Fifth Report of the Committee on Defence (Seventeenth Lok Sabha) on '‘Demands
for Grants of the Ministry of Defence for the year 2020-21' on 'General Defence
Budget, Border Roads Organisation, Indian Coast Guard, Military Engineer Services,
Directorate General Defence Estates, Defence Public Sector Undertakings, Canteen
Stores Department, Welfare of Ex-Servicemen, Ex-Servicemen Contributory Health
Scheme, Defence Pensions and Sainik Schools (Demand Nos. 18, 19, 20 and 21)';

Sixth Report of the Committee on Defence (Seventeenth Lok Sabha) on 'Demands
for Grants of the Ministry of Defence for the year 2020-21' on 'Army, Navy, Air
Force and Joint Staff (Demand Nos. 19 and 20)';

Seventh Report of the Committee on Defence (Seventeenth Lok Sabha) on 'Demands
for Grants of the Ministry of Defence for the year 2020-21' on 'Capital Outlay on
Defence Services, Procurement Policy, Defence Planning and Married
Accommodation Project (Demand No. 20)'; and

Eighth Report of the Committee on Defence (Seventeenth Lok Sabha) on 'Demands
for Grants of the Ministry of Defence for the year 2020-21' on 'Ordnance Factories,
Defence Research and Development Organisation, Directorate General of Quality
Assurance and National Cadet Corps (Demand Nos. 19 and 20)".

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

SHRI SWAPAN DASGUPTA (Nominated): Sir, | lay on the Table, a copy (in

English and Hindi) of the Third Report of the Department-related Parliamentary Standing
Committee on External Affairs (2019-2020) on 'The Registration of Marriage of Non-
Resident Indian Bill, 2019' pertaining to the Ministry of External Affair.
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REPORTSOF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FOOD, CONSUM ER AFFAIRSAND PUBLIC DISTRIBUTION

o o

it A} Rig (SR uew): welgy, # @rer, Su9IeT dMd iR Ardeid faavor deeh

o

AT (2019-2020) & F=ferRad ftdest @t UH-ud ufa @FEen dor 2= #) 991 ued
W Gl §-

(i) SUHIERTT AT, e 3R ATdoId [qdR0T HTerd (WTeT iR ATdel+d faaRol
faumT) @ e AR (2020-21) WX ARRT URideT; 3R

(i) SUHTGIT AT, e iR AIdoId faaRor H3Terd (SUHTeRT AR faqmT) o
I AN (2020-21) TR =T Gfcraa |

REPORTSOF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON INFORMATION TECHNOLOGY

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, | lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Information Technology (2019-20):—

(i) Fifth Report on 'Demands for Grants (2020-21)' relating to the Ministry of
Electronics and Information Technology;

(i)  Sixth Report on 'Demands for Grants (2020-21)' relating to the Ministry of
Communications (Department of Telecommunications);

(i)  Seventh Report on 'Demands for Grants (2020-21)' relating to the Ministry
of Communications (Department of Posts); and

(iv)  Eighth Report on 'Demands for Grants (2020-21)' relating to the Ministry of
Information and Broadcasting

REPORTSOF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON LABOUR

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary

Standing Committee on Labour:—

(i) Fifth Report on 'Demands for Grants (2020-21)' of the Ministry of Labour &
Employment;
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(i)  Sixth Report on '‘Demands for Grants (2020-21)' of the Ministry of Textiles;
and

(i) Seventh Report on 'Demands for Grants (2020-21)" of the Ministry of Skill
Development & Entrepreneurship.

STATEMENT REGARDING GOVERNMENT BUSINESS

Announcement regar ding Government Businessfor the
Week commencing 16th March, 2020

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, with your permission, | rise to announce that the
Government Business for the week commencing Monday, the 16th of March, 2020, will
consist of:—

1 Consideration of any items of Government Business carried over from today's
order paper: - [it contains consideration and return of the Direct Tax Vivad Se
Vishwas Bill, 2020 as passed by Lok Sabha.]

2. Further consideration and passing of the Central Sanskrit Universities Bill, 2019
as passed by Lok Sabha

3 Discussion on the working of the following ministries:- (i) Railways (ii) Micro,
Small and Medium Enterprises (iii) Law and Justice (iv) Rural Development; and
Agriculture and Farmers Welfare.

4. Consideration and passing of the National Commission for Indian System of
Medicine Bill, 2019.

5 Consideration and passing of the National Commission for Homoeopathy Bill,
2019.

6. Consideration and return of the Appropriation Bills relating to the following
Demands, after they are passed by Lok Sabha—

() Demandsfor Grantsfor 2020-21.

(i)  Supplementary Demands for Grants for 2019-20.
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7. Consideration and return of the Appropriation Bills relating to the following
Demands, after they are passed by Lok Sabha:

(i) Supplementary Demands for Grants (State of Jammu and Kashmir) for the
financial year 2019-20 from 1st April 2019 to 30th October 2019.

(i) Demandsfor Grants (Union Territory of Jammu and Kashmir) for the financial
year 2019- 20 from 31st October 2019 to 31st March 2020.

(i) Demandsfor Grants (Union Territory of Jammu and Kashmir) for the financia
year 2020-21 from 1st April 2020 to 31st March 2021.

8 Consideration and return of the Appropriation Bill relating to Demands for Grants
(Union Territory of Ladakh) for the financial year 2019-20 from 31st October, 2019
to 31st March, 2020, after it is passed by Lok Sabha

9. Consideration and return of the Finance Bill, 2020 after it is passed by Lok Sabha.

ANNOUNCEMENT BY THE CHAIR

MR. CHAIRMAN: The Business has been circulated, there is a correction. The
Finance Minister spoke to me, met me, and also requested that this Vivad se Vishwas
Bill, 2020 has to be taken today in the larger interest of the country. | have agreed. We
can have it either during the lunch time and then continue, or, we can have it after the
Private Members Business is over; it should be decided between the Government and
the Opposition.

it T uprer gt (STR U< WX, MW Al Ugde wRW a2
it swwmufa: S, @8 @ ®, that is there.

THE MINISTER OF PARLIAMENTARY AFFAIRS, THE MINISTER OF COAL;
AND THE MINISTER OF MINES (SHRI PRALHAD JOSH]I): Sir, | had adiscussion with
al the party leaders and | requested all the concerned leaders of the parties to finish
the discussion between 1 p.m. and 2.30 p.m. and everybody agreed. Sir, | have spoken
to the Leader of the Opposition and other leaders and everybody has agreed. Kindly
take the Vivad se Vishwas Bill at 1 p.m.

MR. CHAIRMAN: It will be taken up after Question Hour.
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MATTERSRAISED WITH PERMISSION

Possible misuse of public data on "Vahan' mobile application

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, it has been reported that public
data published by Government of India mobile application called the Vahan Application
is being misused. There is a serious concern that this Transport Ministry Application
which alow users to identify vehicle owners is being used by miscreants for targeted
violence through ascertaining identity of vehicle owners. The Vahan Application makes
all vehicle registration records across India publicly available. It allows people to look
up the name of a car owner by simply using their vehicle registration number. Sir, such
open access to citizen's personal data poses not only a huge privacy risk, but, may aso
lead to a potentia risk to human life and private property. Sir, in March, 2019, the
Ministry for Road, Transport and Highways rolled out the bulk data sharing policy
under which it chose to make the vehicle registration database public. Sir, individual
consent was not sought for this. It allowed organizations to pay an annual fee of
¥ 3 crores and research and education institutions ¥ 5 lakhs to access the databases.
In July 2019, the databases were sold to about 87 private and 32 Government entities
at acost of ¥ 65 crores. Sir, in the absence of a personal data protection law to protect
people's online privacy, such selling and misuse of data is deeply worrying.

| urge the Ministry to stop public as well as private access to the data on the
portal. May | take this opportunity to urge you to protect all Members not only for
our right to data privacy, but also to ask clarifications from a Minister after he delivers
his speech? Sir, what happened yesterday ...(Interruptions)...

MR. CHAIRMAN: No; it is not connected with this. This is not acceptable.
Strictly, you have to go through the Zero Hour mention and then complete it to get
some justice. Now, Shri Harnath Singh Yadav.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

Need for alaw to curb the growing population of the country

it g==TeT RiE a1ed ([T U< AFER [quTafa o, # oM &R A & A
W ST fqwmle ® A Haras R $1 SR TSR B &AM P Bl § |

HEIGd, S gig B aqd Rl & BRU A &=he SR AdEE U

TA9 9% BT & b SRISFIRI I dh) HES b, IRUATAl I AbR FShi ddb, T
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B HIRT A AT Veld WA T, TOMRE A dF AR T, 88 o s 8 i
fe@rg <t 2| SRR gy & BIRUN 8H SRISHIRY, WIeT 91, HUIYoT, aT, (Heil,
PN g AT fJHT #§ qren, gAiEaRe 1 Sid e Ud AFag WEE § RO aed
ara SRft enpagd uRRefa & ST <7 €

HBId, a9 1951 H S I 3METGT 36,10,88,400 T 3R 2011 P THUAT & AR
< BT A@EI 121 FRIS B g R 2025 TP Vb AFAM & AR 150 BRIS &
S| U | g U Bl ST ) TR T8 B | A J Ui ik STel Bl i Sueter
2, 98 1,525 O HIeY €, S 2025 ¥ TP HIA 1,060 T HEX & ST

qeEIGY, URig SRieE ATeer W del o o Sive A T ¥ srifd 1,2,4,8,6,32
& B F dedl 8, Afdhd Siias & FHe 1,2,3,4,5,6 DI A A dgd € | 37d: dgdl ST
@I wATgE R B S gY, &9 91 UBR & I[orifad, a1, S ffe Ad-AdiaR ]
d HWR TSI < & GOHM 3R W@ 9™y I Te7 & AU dftd qoiga iR

TUTET STREAT FRIAVT BT a9 B avghan © |

Heled, PIT VAT BMT 18 S99 89 a1 3R AR &1 &1 Yraer g1 aney |
ST AT 39 BT BT Seciad PR, IHB] ARBR §RT &l S alell FHR JfGeTy e
HY T AR

A1 B $9 B Bl drel drdl Bl UM TERd, are W od] QU |91, Al
[T 3T & T A1 e IR ATSia Ufdg o1 anfeg | ofd: # e &k da

P A W ARBR A AN BRAT § (b ST gl Bl IS IMUST ATHY RPN

B AT FRIFT B fderE iR gl FF | I ARy, g=arT |

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

it I AR G (FORAM): ABIgd, W AHR 9eW §RT $e¢ ¢ vy |
R Pl g Bl E

3 IMGAR FAT (RIORAM): ABIqd, § Al AT IS §RT IV Y favg 3 @
P WEg BT §|

3T, PR 9eT (MERTY): "eiey, § | A ey gRT SO U vy ¥ Wi
P WEg BT § |

it faorr ot Rig AR (SR TR "8Gy, § WY AFER 9eW §RT SOy T
oy A W@ B qEg PR g
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St dherrer | (T TR HEley, # W A 9ew g§RT SelY Y vy i
B g Bl g

st TR RiT 7T (GREHeR): 9815y, § fl AT e §RT I8¢ 1Y vy
A W B qEE PR B

it AHIT IR (SR USY): A8Ied, # Hl A9 ISR gRT SaY v fawy
A W B AEE PRAT G

it TR SRiT FRES): 7eey, # W " ey gRT SaV U favy & vy
B g BT g

it T AT (SR USY): ARG, # |l A e §RT SV ¢ vy § v
BT g Bl g

2N FTARIE ARSI ARGSaTel (JoRT): He1ed, § W AT 9G] §R1 S3Y 1Y
vy 4 g B Aag PRl gl

gt RS AR (SR U ARGy, § WY AFAR Wew gRT SoY Y vy |
R B AEE PRl B

#t RT uam e (SR uw): Hqeled, § 9 AT 9w g§R1 S8IY ¢ fawy
A W B AEE PRAT G

ST, THTHY BR (BACH): Aeed, § fl AR 9 §RT Sov Y vy 3 i
B TG Bl B

St Ya<ht w9 Rig (SR u<w): weIgg, # W A 9 §RT eV Y fawy
A W B AEE PRAT G

T SR (ST) SLUY. g (Harge) @R Jeed, § ff AR 99 gRI
IO MY a9 3 Wh Bl ARG PR 8 |

Need to restore pre-14th Finance Commission share
pattern for Centrally Sponsored Schemes

SHRI PRASHANTA NANDA (Odisha): Sir, | thank you for giving me this
opportunity to speak. Sir, the increase of devolution of Central taxes from 32 per cent
to 42 per cent, following the recommendations of the 14th Finance Commission, is a
welcome step. But, the effect of increased devolution has been upset to a large extent

by several policy decisions of the Union Government. These include delinking of eight
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Centrally-sponsored schemes from Central support, abolition of normal Central
assistance, and steep increase in State share of Centrally-sponsored schemes. For
example, Pradhan Mantri Gram Sadak Yojana, PMGSY, was earlier fully funded by the
Government of India, but now, the share of the Government of India has come down
to sixty per cent requiring forty per cent funding by the State Government as a
matching share. Similarly, the sharing pattern under the National Health Mission,
NHAM and Pradhan Mantri Awas Yojana, PMAY, has been revised with States like
QOdisha, having to contribute forty per cent share instead of twenty-five per cent share
earlier. Such change in the sharing pattern of the Centrally-sponsored schemes has cast
a huge additional financial burden on the States leading to much less resource for the
State schemes appropriate to our needs. | request the Government of Indiato appreciate
the genuine concerns of the State Governments and consider restoring the earlier
sharing pattern of the above noted Centrally-sponsored schemes so that more resources
of the State would be available for the State schemes. Thank you.

MR. CHAIRMAN: My suggestion is, this has to be said in the House, not read.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

Inadequate infrastructurein Government schools
across the country

DR. L. HANUMANTHAIAH (Karnataka): Mr. Chairman, Sir, it is very scary to
know that over 40 per cent of the Government schools don't have power and a
playground in the country. In this situation, there is a 27 per cent cut from proposals
made by the School Education Departments in their budgetary allocations. Despite
proposals for 382,570 crore, only 359,845 crore was allocated. The infrastructure of
Government schools is glaringly inadequate that only 56 per cent of schools have
electricity. Particularly in Manipur and Madhya Pradesh, less than 20 per cent have the
access to power. In the Government schools, children from the rural background and
marginalized sections of the society are studying. According to Unified District
Information System for Education Survey, 2017-18, less than 57 per cent of schools
have the playground, including in less than 30 per cent schools in Odisha and the then
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Jammu and Kashmir. Under MNREGA, to build classrooms and boundary walls for the
Government schools, out of 2,613 sanctioned projects for 2019-20, only three had been
completed at the end of the financial year.

Sir, in Government higher secondary schools, not a single additional classroom
is built by December 31st, 2019 although 1,021 projects have been sanctioned. Thisis
a very sad part. Thousands of projects were sanctioned but not even one has been
built. In the other case, only three projects were completed as of that date. Only three
laboratories have been built against 1,343 sanctioned projects. Out of these, only 135
libraries, 74 art and culture rooms are built! Overall, in the Samagra Shiksha Abhiyan,
only 71 per cent is spent, which is very, very disappointing.

Sir, my concern is that children from the rural background and marginalized
sections of the society have no access for study of computers particularly, which is
very, very necessary these days. So, | request the Government to use solar energy in
the schools where electricity connectivity is not there.

SHRI K. SOMAPRASAD (Kerala): Sir, | associate myself with the issue raised by
the hon. Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI JOSE K. MANI (Kerald): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. AMEE YAJNIK (Gujarat): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. PRABHAKAR KORE (Karnataka): Sir, | aso associate myself with the issue
raised by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised
by the hon. Member.



Matters raised [13 March, 2020] with Permission 17

MR. CHAIRMAN: | would like to repeat that Zero Hour submissions have to be
mentioned and not to be read! You may quote some figures going through your notes.
That is the practice. Please understand and follow this.

I ssuesrelated to teaching and employment of teachers
across the country

Y. FHIST HAR 37 (M8R): A= q9af Sfl, 3mae! fhan, gfibar safay o fo
Ul W AU Y3 39 HEYUl HHel Bl JO[ DI goIreid &l ot

Hqeled, ¥ < ¥ I 9 gART WIS €, 9 [ Usl 39 a1 W MR BRal
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el & b NIOS arel H9el IR Ugel 41 #9 ®el o & 3¢l R +, Sl WBR
Y 2014 ¥ 99 2019 TH DI o, IAF WAl B A & € Yaie far wam, Rt
goig ¥ orgl el e # 1 wAEy 98 gRRefT SR udw # 69,000 Rt
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HEIed, IS el o1 q¢e R <9 § BEMBR Fa 8¢ & | \HM $F &
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HEIqy, H WHsl g & AleRdr iR REm @ e Ml sARI ggd aRl iR
=g qrept off | # paEY €t aRRfq Sear Ren & ot < Y81 g1 Y W@ Sfel-

31T favafaemerat & I doR 2

A9 AT fae™T A3 iR FE WA ARGy Iqeal | Wud wR | Iear #
S foeafaenes € aet fgfaaar &1 @' S R e @1, e IRe @1 T g,
9 R ysAHeH!l B, diid BRI Sl f&ar € iR S ardl |Arl @l =7 €, 9% g%
T ST | qA1 Yo RIE iR T9g WRd a9 $1 AR 89 R rhetorically & 78T,
gfed UH actual process # ST |

[UTAfT S, 37U {31 diei &1 AR &A1 8, $9d oIy orudT agd-agd ik,
S fEgl

off e g=gare 99 Sl Now, Shri Kanakamedala Ravindra Kumar.

Need to evolve national policy regarding power to set up capital
cities for the States

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Now the time
has come to discuss and to evolve a national policy with regard to the formation of
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capitals in the country. Earlier, during the NDA regime, three States had been divided
and the respective States of Uttarakhand, Chhattisgarh and Jharkhand have established
respective capitals. Subsequently, in the UPA regime, Andhra Pradesh and Telangana
have been divided in pursuance of the AP Reorganisation Act, 2014. Subsequent to the
division of Andhra Pradesh, the residual State of Andhra Pradesh, as per the provisions
of Sections 5 and 6 of the AP Reorganisation Act, the then State Government has
passed a resolution and established a State capital by the name of Amaravati. It
consists of 29 villages. The farmers have voluntarily donated 33,000 acres under land
pooling system for the establishment of capital. After establishment of capital, the then
State Government have constructed several buildings including Secretariat, High Court
and Assembly. The Central Government is also obliged to grant ¥ 1,500 crores for the
construction of the Capital. Likewise, the hon. Prime Minister has laid a foundation
stone for the construction of the capital of Amaravati. While the matter stood thus, in
the year 2019, a new Government came into power. Unfortunately, the Government has
taken a decision and passed a Bill in the State Assembly. Under the premise of
decentralisation of capitals, they want to establish three capitals. One is the judicial
capital, the legislative capital and the executive capital, but there is no such provision
in the AP Reorganisation Act. The AP Reorganisation Act is confined to the extent of
only one capital. The capital has already been decided and established with huge
crores of money and the Government is functioning for the last five-and-a-half years
from the same place. At this juncture, the State Government has taken such a decision
which has disturbed the entire State. Now, this is the time that when we have a huge
country, with distinct geographical and cultural diversities becides regional inequalities,
such diversities should have the potential to give birth to demands of administrative
decentralisation in the form of regional capital. Since the National Capital of Delhi is
located geographically far away from different regions of our country, similar demands
may come across in the country. The State of Andhra Pradesh consists of only 13
districts. It is permitted for such a demand. It is better to evolve a national policy by
discussing and debating before this august House.

SHRI JAIRAM RAMESH (Karnataka): Sir, | associate myself with the issue
expressed by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, | also associate myself with the issue expressed
by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue expressed
by the hon. Member.

Need for restoring railway servicesin areas under Lucknow Division
of North Eastern Railway Zone

i} I FepTeT 1 (STR USeN): FHTURT S, 311U Igd-agd 8=IdTs | # AT AR
g b o g9 o a1d @ @l Hidl AT 7

HeIGY, QAR Xd & @1 Hedl &b fId Hel Ul - A UR-a8x1ge IRIUs
R IR JIAFHRAT RT Fa T IR B ok form €, e sRor ey
ANIR®! & AT UHeH A I8 F8! W WSl 8 % 21 I8 YT &F SHal 9
JTeBIed & T 39 B W Aed IR & Al Jav Sude Tei & |

g YRA-TUT A1 Ui TR S drell 3cdd 81 Hewayul Xa foid 8, Frer o
SIE AEMYR WRY, Geliiid Ud 98189 & geiRl @ ufifed e @

T, g1 F&q & I A WK A Ig T Bl © b g9 Vol @S W ¥l
AT Bl " € Y Al HRA Bl YA Y|

AR, § sHb WY B I8 A HeAl A8l § (P USSR B Sl g I axell
PBIGE 8, SHH S DI I 8T €| I8 HAMI qb 8l WA 8, oAl T Heat
A dreiiid T BFT dral €1 9 W 98 Wl B gel I8T § 1 7 ud AT W WRER
A Bl Al § 6 98 39 BRI Bl a9 IR, o 6 g9 "yl e 8
F HAEH W el o 9% |

[ULT ST, 1 Aad H el BT AT UGH HRA & (oY 3T Igd-9gd &-IdTs |
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off gumufer g=gare, & IfT gerer 98Tl Now, Shri P. Wilson.

Need for law to insulate Election Commission from executive inter ference

SHRI P. WILSON (Tamil Nadu): Thank you, Mr. Chairman, Sir, for giving me this
opportunity.

tTransliteration in Urdu script.
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Sir, though on paper, the Election Commission of India is an independent body,
but, in reality, its independence is a mirage and a myth.

Sir, free and fair elections are the most important facets of democracy. They are
meant to ascertain true popular will and are not mere rituals to generate an illusion of
choice.

Sir, Article 324 of the Constitution entrusts the power to conduct elections to an
independent body - the Election Commission of India. The Constituent Assembly, from
the very beginning, was keen to entrust the job of conducting elections to an
independent body and therefore expected a parliamentary law under Art 324(2) relating
to appointments of the Chief Election Commissioner and the other Election
Commissioners. Thus, our Constitution-makers wanted to keep posts of the Chief
Election Commissioner and the Election Commissioners outside the sole control of
executive Government. However, till today, Parliament has not enacted any such law.
The hon. President of India continues to appoint the CEC and the ECs solely on the
basis of aid and advice of the Council of Ministers. In other words, the Executive has
a complete control over appointments of the CEC and the ECs.

Sir, ingtitutions will remain strong so long as public have faith in them. Considering
the sensitive nature of the Election Commission's task, if the public perceive the
institution as partisan or powerless, it loses its vitality. Therefore, it is imperative that
the ECI is manned by officers who are impartial, independent, and possess impeccable
integrity. It may even be advisable to avoid appointing career bureaucrats, who, at
some point of time, would have been close to leaders of political parties under whom
they served as Secretaries to the Government. That is why we have to also think about
appointing independent members of civil society as heads of the ECI, to protect the
institutional integrity of the ECI.

Sir, there is a need to appoint Regional Commissioners who are conversant with
the affairs of the States. The growth in population and number of political parties come
to light the inability of three persons sitting in Delhi to manage conduct of elections
across the country. The ECI should also have its own enforcement officers.

Sir, in the absence of Parliamentary oversight over the functioning of the ECI, the
three Election Commissioners virtually decide the fate of world's largest democracy.
Should we allow this to happen? It reminds me of Latin legal maxim "Quis custodiet
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ipsos custodies'? Who will guard the guardians? That is the challenge before us. That
is why the ECI will have to, at least, answer to somebody other than the ruling party.
I'm not saying Parliamentary control, but oversight.

Therefore, it is high time that this August House enacts a robust law enabling
atruly independent Election Commission. Such alaw, among other things, must provide
for appointment of the CEC and the ECs by the hon. President of India on the
recommendation of a high powered selection Committee similar to the selection committee
constituted for the Lokpa and Lokayuktas and the parliamentary oversight over the
EClI's functioning.

Sir, only by ensuring that the appointment of the CEC and the ECs is transparent,
objective and non-partisan, can we expect the ECI to be a neutral body. Without such
a comprehensive law, the ECI will remain a caged parrot. Thank you.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | associate myself with the
Zero Hour submission made by Shri P. Wilson.

SHRI VAIKO (Tamil Nadu): Sir, | also associate myself with the Zero Hour
submission made by Shri P. Wilson.

SHRI K.K. RAGESH (Kerala): Sir, | also associate myself with the Zero Hour
submission made by Shri P. Wilson.

SHRI K. SOMAPRASAD (Kerala): Sir, | also associate myself with the Zero Hour
submission made by Shri P. Wilson.

DR. AMEE YAJNIK (Gujarat): Sir, | also associate myself with the Zero Hour
submission made by Shri P. Wilson.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | also associate myself with the Zero Hour
submission made by Shri P. Wilson.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the Zero
Hour submission made by Shri P. Wilson.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the Zero
Hour submission made by Shri P. Wilson.

SHRI PRASHANTA NANDA (Odisha): Sir, | aso associate myself with the Zero
Hour submission made by Shri P. Wilson.
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SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also
associate myself with the Zero Hour submission made by Shri P. Wilson.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the Zero Hour
submission made by Shri P. Wilson.

it SIaE 3rell WF (SR USY): Heley, § Wt g &l AT 96 §RT I3 T
favg & @ ag FRar g
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£S5 e Bl S0 L o eane o (medSgsa) gald a2 e gl T
02 BS Al gl S by K Sl a3
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Zero Hour
submission made by Shri P. Wilson.

Need for freedistribution of masks and sanitizersto control
Corona outbreak

SHRI BINOY VISWAM (Kerala): Sir, the spread of Coronavirusison therise. It
is affecting the whole life of India. State-after-State is reporting incidents of Coronavirus.
The people are really apprehensive of this virus. We are repeatedly saying that there
is no need to be panic. It istrue. It is not a moment to be panic. But, we have to be
careful and responsible.

Sir, Coronavirus is affecting every walk of life. The Stock Market is affected,
industries are affected, normal life of peopleis affected, schools are closed and in some
States even Assemblies are thinking of cutting short of their Session period. All these
are happening in the country.

TTransliteration in Urdu script.
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Health and science experts say that prevention is a must and, for that, masks and
sanitizers are a necessity. But, Sir, these are not available all over the country for the
people. Black-marketeers have come into the scene. The prices are going up like
anything. For a mask which costs less than ¥ 10 earlier, it has now become % 50 or
T 70 or even ¥ 100 per piece, but even then they are not available. Sir, hoarding has
begun.

Sir, the common people, the poor, the workers, the daily-wagers are affected the
most, because, in many places, MSMEs are getting closed. So, the workers have no
work. In various industries, daily wagers have no work. And, Sir, many people who are
surviving on daily wages have no work, so thereis no pay. And, for this kind of people,
there is no possibility to buy masks at such a high price. And, many of them do not
know its necessity also. My point is that free masks must be provided to the people
by the Government. Prevention is better than cure. The cost of treating thousands of
people would be much higher than providing them free masks. Please produce the
masks on large scale and provide them to the people free of cost. Thank you very
much, Sir.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | associate
myself with what the hon. Member has said.

et g™ i aed ([TR Uew): W), § 9 AR 99 §RT SV Y vy
H I Pl WEg PR g

SHRI ELAMARAM KAREEM (Kerala): Sir, | aso associate myself with what the
hon. Member has said.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with what the
hon. Member has said.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with what the
hon. Member has said.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with what the hon.
Member has said.

DR. SASMIT PATRA (Odisha): Sir, | aso associate myself with what the hon.
Member has said.
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MR. CHAIRMAN: While talking about this, we have to be careful. We should not
spread fear. Today, an international medical expert, Dr. Bruce Lipton, has given an
opinion. The conclusion of his opinion, | am not reading that, is that fear of the
Coronavirus is more deadly than the virus itself. So, let us not create panic. It is very
meaningful and beautifully written. One has to be very careful by taking preventive
steps. We should not allow this panic to spread across the country. Fortunately, the
people of India — because of the weather here, because of our lifestyle, because of
other things — are comparatively stronger and we are capable of fighting it back. | do
see a point in what he has said. But, it has to be carefully analysed. Then, we should
go by the medical advice, rather than general perception.

Now, Shri Elamaram Kareem.

Need to re-introduce therulefor allowing two driversin
national permit trucks

SHRI ELAMARAM KAREEM (Kerda): Mr. Chairman, Sir, the Ministry of Road
Transport, through an amendment in the Central Motor Vehicle Rules, lifted away the
provisions necessitating long-distance trucks and National Permit vehicles to have
more than one driver, while plying on roads. This move of the Ministry was condemned
by all sections related to motor transport sector, except the truck owners.

Asweall know that the National Permit vehicles, especiadly trucks, travel thousands
of kilometres daily for delivering goods and other things, all over the country. As a
result of the competition among transport companies to get more business, the drivers
are being victimised and compelled to work round the clock. Due to these long duty
hours, stress and strain on drivers, accidents are happening on the roads, amost on
daily basis. And, this is the reason why the Motor Vehicle Rules mandated that there
should be more than one driver and a helper with driving license on all National Permit
vehicles. But, unfortunately, the recent amendment, brought by the Government, removed
this provision.

As we all know, recently a tragedy happened in Avinashi, Tamil Nadu, in which
19 people had lost their lives in an accident. The primary reason for this accident was
that the truck driver slept while driving. There was only one driver in the truck at that
time. As | mentioned before, this driver was aso a victim of the competition among the
transport agencies. Restless work was the reason for that truck driver to sleep while

driving.
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In the same way, accidents are happening everywhere in the country and the
innocent people are dying in road accidents. In this scenario, | would like to draw the
attention of this august House towards this important issue and urge upon the
Government to reinstate the provisions in the Central Motor Vehicle Rules, necessitating

two drivers in the National Permit vehicles.
Thank you, Sir.

SHRI K.J. ALPHONS (Rajasthan): Sir, | associate myself with what the hon.

Member has said.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with what the hon.

Member has said.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with what the hon.

Member has said.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with what the

hon. Member has said.

SHRI K.K. RAGESH (Kerala): Sir, | also associate myself with what the hon.

Member has said.

SHRI K. SOMAPRASAD (Kerala): Sir, | also associate myself with what the hon.

Member has said.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with what the hon.

Member has said.

it 9 v gEt (SR UQE): W), # | A ey §RT eV Y vy 9w
P GHEE PR g

At g™ g aed ([TR Uew): W), § 9 AR 9e §RT SV Y vy
q WG Pl WEg PR g

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | also associate myself with what the hon.

Member has said.

DR. SASMIT PATRA (Odisha): Sir, | aso associate myself with what the hon.

Member has said.
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Concern over the geo-palitical impact of the US-Taliban
peace deal on the country

DR. SASMIT PATRA (Odisha): Hon. Chairman, Sir, while there are many pressing
issues of domestic concern in India, there has been something that has really happened
in Afghanistan that we should actually be looking at.

Very recently, there was an Agreement between the United States and Taliban in
order to hand over Afghanistan to Taliban. And, the agreement was with the Islamic
Emirate of Afghanistan. So, we understand what the word 'Taliban' really means. So,
having said that, now that the United States has handed over and over the next
fourteen months will fully withdraw from Afghanistan and handover the entire territory
to Taliban is actually a cause of magjor concern for India, primarily, because, number one,
we are saying the 'neighbourhood first' and we are saying that we are a contiguous
territory with Pakistan, so they are a neighbour.

Having said that, Sir, over the next fourteen months as the United States will
withdraw, there are large spaces of Afghanistan which are not controlled by Taliban.
Those spaces are susceptible for Pakistan to actually push terror groups like Jaish-e-
Mohammad and Lashkar-e-Taiba. Sir, in the Agreement that was actually signed between
the United States and Taliban, there is a reference to Al Qaeda which states that Al
Qaeda and other organizations will not be alowed to operate on Afghanistan soil. But
itissilent interestingly about Jaish-e-Mohammad and Lashkar-e-Taiba who are actually
the main perpetrators on Indian soil.

Therefore, Sir, there are two or three major points that | want to raise. First is, in
terms of our approach, we need to re-draw the geopolitics and the 'Neighbourhood
First' Foreign Policy of our country. Earlier, we used to say, Taliban is the enemy but
now we will have to deal with Taliban as a governing body of nations.

Having said that, Sir, number one, strengthen the BIMSTEC Policy and the
BIMSTEC Framework. | think, somewhere, Sir, BIMSTEC has come up as a mgjor
platform as compared to SAARC. Secondly, look at the movements in terms of
investments and interest of India in Afghanistan. Sir, over the last 15-17 years if you
see, by the time Karzai Government has come to power in Afghanistan, India has
invested heavily in infrastructure. We have major interest in energy there as well. Even
the pipeline that comes from Iran that we are planning is an important area. Thirdly, Sir,
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I would like to say, focus on China again. Somewhere, we are silent about China but
the withdrawal of United States will render China a large space and territory, and the
access of Afghanistan, China and Pakistan will have an impact on the South Asian
countries, especially, India. And, finaly, Sir, we need to redraw the entire Foreign Policy
of 'Neighbourhood First' considering that now we have to contend with Taliban as the
legitimate ruler of Afghanistan and considering that there was agreement; 5,000 Talibans
who were arrested and in jail, they will be now withdrawn. So, 5,000 Taliban fighters
who werein jail are being released now by this Agreement. Sir, it is going to have some

Serious repercussions.
MR. CHAIRMAN: Time Over.

DR.AMAR PATNAIK (Odisha): Sir, | would like to associate myself with the Zero

Hour mention made by the hon. Member.

SHRI VAIKO (Tamil Nadu): Sir, | would also like to associate myself with the Zero

Hour mention made by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | would also like to associate
myself with the Zero Hour mention made by the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | would also like to associate myself
with the Zero Hour mention made by the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | would
also like to associate myself with the Zero Hour mention made by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | would also like to associate myself with

the Zero Hour mention made by the hon. Member.

SHRI JOSE K. MANI (Keral@): Sir, | would also like to associate myself with the

Zero Hour mention made by the hon. Member.

it I yaTer gEt (SR TR wElGy, # 9 A 9ew §RT SeR T fawy
H WG Pl W PR g

it wor Riw R It &, facel): A8ed, # ff AT 9eR §RT SeR
T fava @I B wEg PRl g

TP M-I R X, 39 O 989 _rl SU | . (Sade)...
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MR. CHAIRMAN: Muralegji, | think there is need for some clarifications
subsequently because what | understood is, Agreement between America and Taliban
is different; handing over Afghanistan to Taliban is not actually the position, | suppose.
So, let the External Affairs Ministry take note of it. It is alarger national interest in the
context of what has happened, and if at al ...(Interruptions)... Please, please; | am
saying something. Please. ...(Interruptions)... | am just asking the Minister to take note
of it. If he wants to respond later, the Government, because it is a delicate Foreign
Policy related issue, he can do it. ...(Interruptions)... Please seg, if the Chairman is
saying something, nobody should try to intervene in-between or disrupt; not only
Chairman, for that matter, any Member. Shri Mahesh Poddar.

Need for discussion on increasing cases of suicide and depression
among students

2 72T UER (SIRES): J9URT FE6d, § Y Bl & SIRY AT JUT BT &1
9 # RO Bl TF e @ AR Siefid erer @edr g, e 89 W9 S g,
dfpT I/ B ToRRIETS aX W B

qEIGY, I8 I 97 © f 99 3 g AS1 98 99 ST 7, Sl A9 | Y
g Sl © 1 odfeh BTl 81 § e # A9 Sed e @9 gRT 99 T INhs
AR <9 # BEl $ &< SR AFRYD dIel & B 9 IOR bR ¢ 3R Fdd €
fr 2016 @R 2018 & &1 # BT 10,000 BET 7 FMHEAN & & | ALy, A= st
# HERTE # 4,235, ARTTS H 3,744, 7ed U9 H 2,658 3R Uf¥esd §er # 2,535 ©HET
T feelt 9 forft eRUEe eroe el B @A wRA @1 iy form g1

HEIGY, UH 3R dfdl o9 arell 919 € fb Ifdw W) W 15 9 29 99 & gt
# IMTHET & g% WG Uil Wil € 3R gad € f &% a7 28 B TR wRd
g1 I f ¥8 Y Bl O qH WA BN, qd Tb Hel (bl D A U AR B
T AMHEAT X ol BRf

TEIgYd, 3¢ Ps BHRU g A €, <fhd wem ¥ falure € 95 U6 RO
el ¢, 9fcd URAR & Je, UH U IR dWRT BT 9 599 UHE AFEH B e
D 9d I8 € B S O @ @R ot & ufa erend R @ gAY R ufoea
2, 39 IR ¥ fusr A B SRR T

HEIGd, § YT SR Pedl AT b B # SHR@ Ul SiHes ¢RI @l ARd
AT P SR SF ¥ A WReY 3R Al & &l # 9 Hecaqul |Hsial IR BwER
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fPT| Seorg= 3IRT # g1 < & @Ry fa9mTt 7 innovative measure 3R artificial
intelligence & #Teq¥d ¥ AMReG @RI gHIfaal | et & folg var dwsid &1 )
A f&ar| I8 F9eidl IRA &1 ARG R Jei & galisl H SFRST & 3g9a I
AR 7 e W, W F eI 2, b IRA Wi SR sfoerd & uRdew # gARy

S RE WRRIY €, S ff =1 3w @) srawgear w

TEIqy, I8 o feead € fo 2018 # sravare (o) & fues & forw @ik
dedl TSR & BRUT B Sid & 9% 5T WRBR 7 3Thelu W Tdh Ao
fafex @1 appoint fHaT €1 #EIGT, BAR JET fSUTH @I oidx Fal o1 i affd

HET ST € 3R S UNTU |1 STal & | IS YR &I 59 THRAT BT FTHEN BT

2, Al giEPIT Bl g8l B ATIHAT © |

DR. AMAR PATNAIK (ODISHA): Sir, | associate myself with the matter raised
by the hon. Member.

At ST &, AT (FR): wRIy, F N WWE P 39 favy § deg FRar g

it dio Riw RIS e 8, faoeth): weiey, # ff wWd @ 39 Qv & deg
EaGIY

2 Elier AR @1 (I IS &, ool Aeled, § 41 W &1 39 faw
q dag =T gl

ARHT SR (S1) S @ g (Aartga): Aeigy, § 1 W 31 39 vy 9 dag
EaGINY

4t TR Rig 9 (GF-HER): AeeY, § N Wi ®1 39 vy A dag dRan
2l

4} BT JHTE T (31H): Heled, § W @I P 39 AV dag PR

SHRIMATI ROOPA GANGULY (Nominated): Sir, | too associate myself with the
matter raised by the hon. Member.

it faorr urer Rig AR (STR U_e): #eigy, # WY g @ 39wy d9g exan
2l

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.
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SR BT HEH (STR ToR0): eIy, § ) @I 31 39 vy 4§ dag d=al g

Need to eliminate the creamy layer considered in reservation
for the backward classes

it faemr wsIre fAve (ST US9): A ATOfT AETEY, H STST J1ud HIeH |
TP T Aol vy Som Al g1 W 9w H fUes o @ 9@ 54 el 9
SAET € 3R 39 & & ANt @ IR g ART Felt 37 & € o5 S o |
B S, Riffe B IR P aole F JUGEH d S 300 ¥ €T e U™ g g,
SIHT ST WX AT WS 7 Y87 21 1993 # fUws 9 & AN & fTU STRETT o aqawen
P TS A | IS Tb 27 ¥ H had 6 W¥ie & fAf= dareit & SHa! 9l 8 us
21 =raTerd # @1 SR & forg srRervr g 1 SNERNS @ A” Wt 6T =el o I
g T =marera & ft RN &1 eReror BT ARy | favafdenert iR werfaenerat § vahd
e oM & HRUT SNERI a3 & ANl B ) TG 8l TS 1 99d BRU 98 UR
39 9 @l Ul F87 e o1 8T €1 had brg b Faell # INERTT B sfRefr
Ferar €, olfd JTSIarR Sl gl a1 8 8, SUb AR R Udh Uagl B e
T O U™ H =Sl S 8, A1 g8l g8 W a1 H Al I 8 | 39 aRE B
T feamd Bl €1 Ff ISR @ HH 7, SAfT AR ISR F fAT ta et
# MR F v T2 e urar 2

AR, 34T a)g 9 A= woft, I &, <@, T enfe @t & S 9HM Ug AT
R og &, S9a! |faer w) W=7 S <@ 21 R ¥' A6 ' o fise ot & forw
S B IR BT UTae™ fRAT T 7, B! FHIW R B ARl 7, |ife e
T P O 9o 8, STH sHB! dh) gR AR IR a9 €1 3¢ BRI 9 ATHS]
PR IT T ST YW FAER AR St 7 wET on, e 3 9 e, fUss urd At
d WS S R < H 54 BIE! A e rErel arel @A Bl AT Jarelt § oy
ufaffe 21 gt o T8 88 ®1 2021 # S SIOET 81 @ 2, 3R 39 s
T DI SFIVHET B ST b 39 9 & fhad @7 €, a1 89 99914 § b 399 54 B
I e e Nt @t g7 1917 ® fe SifdaR SRoET eR1s S| 8 ¥ "/
2 fop Rt & S P oRR BT YA €, SHB! FHI fBAT ST g9Hl aoig d
® ¥ H g€ B AR R 2

AMIER, AT @1 & dRT Bl S MUR TR &9 UR¥C & IReE0 & M
2, SUd AR Ugde AN AR Yodhee &5 H IAd! Al AR&vl e, dfe
oS T & AN P IR TEAI & AN Bl UIgde Waex 3R Tojdhe & # R
TEt e &1 A9 g8 A9 ¥ f5 B oRR @ e e S
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | associate myself with the

matter raised by the hon. Member.

SHRI VAIKO (Tamil Nadu): Sir, | too associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

ot I ypTer FF (SIR U HElG, W WI P 9 fAvH 9 ddg PRl g

A R RiT a6d (SR U=9): 78Iy, § W W B 39 vy A dag HRa
2l

1. =T Rig TIed (SR U<y 78icy, § ff W &1 39 oy 9 ddg axar
2l
Need for availability of all Official Languages and Classical
Languagesin Devanagari script

3t R ag I ([TR USRT): AR, d AFR WA BT e (A= Al &
i # amef¥a exar g'ar g1 W R siferfa T8t 8, dfed gRRY Avafa SR
AR BI Sied & U A1 e 3resT 9199 §1 1961 &I SIUET & AR, <1 4
T 1,652 WY iR diferdr €1 S 22 Wiieht @I official language @1 STfIGR
el g €1 WyeR, # oNue! W gare < Are b Su @l $l Hiedrtsd o,
provoke fHam for @ e # sroeil-emeit aiferal #, Sruei-arut wrwralt # ot arow f=mst
B A P, Alp TG IS A1 € B © (b Ofg AN AU TR A BRA g,
Al STferepier AT B BRI T8 8l Uil € fb 9 @1 91 ve g7 d Mied v ¥
IE el dIedl § b WP, A, bis, dqy, Fodred, AfSAT, T AR AT
g, R <91 @) Aefae eRIER diendl €, olfd |9 g1 g &1 # Pear daredl §

P 39P AMMYR W A2 YR 3R TAIRT BT 12T, 379 [Terd™ diRapfad eR1es
P & HRAT AMBY | HeIed, <2 H a1 A¢ Ferddl €, I {2l ol I &
PH-HF H dlelt WY Sl 7, Tt ot Sl €1 e 22 Wi O €, S official languages
g1 W1 3T ¢ 5 R S fIft & ¥ dR W IaErR) faft eR e oo, a
R "ed # R |t drT €, 9 S A dleldl, SHal a1 |9 # o Se | S e
MU+ faam &, 9 99 Ffgd wu | BN § oud AIH | WREGR BT & Adhid
HRAT A8 &, [ S 22 official At # Ay, Sa=mRt oy & Sy ok 3 surn
ft S, FET G Wt A7 &R AR BT SR & SY | L (SEE).
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SHRI VAIKO: *

MR. CHAIRMAN: Please sit down. ...(Interruptions)... This is not a debate; you
know it. ...(Interruptions)... This will not go on record. ...(Interruptions)... He has
expressed his views. ...(Interruptions)... You have got a right to agree or disagree.
...(Interruptions)... Let there be no unnecessary controversy in this. ...(Interruptions)...
This is not the right thing. ...(Interruptions)...

it R1a uamT It ARIER, § AP HIEIH H WRBR Bl ST ATHINd BT Tl
g & ofR s9@! o= far oy, a1 Fled wu § 9 |t 31 8 9V Bl STEeR)
B W IR oS IE Mty wwielt @t fafy off € @ 39 g1 fear S

MR. CHAIRMAN: Every Member has got a right to express his views; he is
permitted. If any Member disagrees with him, he has got a right to disagree with him,
but not under this rule. Under this rule, hon. Members can only make their views. If
you don't agree with it, don't agree. | agree that you don't agree.

ST HTT HEH (TR UST): FRIY, § I Bl 39 Ay 9§ ddg dedA gl
ARHE SR (ST) LW a7 (Jarge) ERAT): Heigd, § 9 Wd Bl 59 vy

q Hag FRAT g
A IFFAR AT (TORAM): AEIGd, § W I DI 39 Ay § g dRal g
St HEREAT TG T (3FH): Heled, § i WI P 9 AN I ddg IRl g

it TER Rig 7 (GH-HER): 9eiRy, § W WY 91 39 vy 9 dag axar

it faor urer Rie AR (SR URY): "elgy, # W Wd 3 39 vy ¥ d9g axan

St Farer A (7= TR 9eRy, § W W P 59 vy 9 dag aRar g
Unacceptable portrayal of Puranas by a dance group in Canada

DR. SONAL MANSINGH (Nominated): Sir, | want to draw the attention of this
august House to something that may seem not of immediate importance, but, | think,
the echoes go far and wide. Recently, a dance presentation in classical Bharatanatyam

*Not recorded.
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style was presented by a group of professional Indian male dancersin Canada portraying
our Puranas in an unacceptable way. They transgressed al boundaries of decency in
the name of artistic freedom. Notwithstanding human rights of any particular group,
they have deeply hurt the faith, beliefs and religious sentiments of crores of Hindus.
This deserves to be condemned by this august House and the group should not be
performing in India, at least. Echoes of such liberal intellectual secular comments and
actions are also found in India. But this production on stage gave it a third dimension.
It is obscene and vulgar, to say the least, and extremely hurtful to a large community
of not only artists but to people of Hindu faith. Our beliefs and concepts are deeply
philosophical which point to significant socio-cultural issues. Making fun of any faith
is highly uncivilised and has to be condemned. Sir, | may also mention at this point
that we have ignored the urgent need to set up Chairs in North American Universities
with the help, of course, of NRI Indians, because of the skewed and weird views
doubted by so-called intellectual American writers whose books form integral part of
M.A. and Ph.D courses in North American Universities, that is, in Universities of
Canada and the United States of America which have a large following and readership
across the world.

They form very skewed and bizarre views. | mean, | may mention with apologies
to you and to this House that there are books which say that the Vedic rishis were sex
maniacs and the recharge of the Rig Veda were actually incantations and invocation
for sexual prowess. All this is written in the books which are read and recommended
for M.A., Ph.D. courses and there are no Chairs on Hinduism in any North American
university, nor do we have any other means of fighting this. So, the echoes are far and
wide. Thank you, Sir.

DR. RAGHUNATH MOHAPATRA (Nominated): Sir, | associate myself with the
matter raised by Dr. Sonal Mansingh.

SHRI RAKESH SINHA (Nominated): Sir, | also associate myself with the matter
raised by Dr. Sonal Mansingh.

SHRIMATI ROOPA GANGULY (Nominated): Sir, | also associate myself with the
matter raised by Dr. Sonal Mansingh.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by Dr. Sonal Mansingh.
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Need to regulate the fares of privatetrains

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the Indian Railways is considered to be
people-friendly and pro-poor. The World Bank report says that the Indian Railways is
one of the largest railways under single management. It carried around 19.8 million
passengers every day in the year. ...(Interruptions)... And, in the year, 2017-18, it carried
22.70 million passengers every day. In the year 2017-18, it has carried 8,286 million
passengers as against 8,116 million passengers in 2016-17. So, it is increasing.

In this situation, the Government is venturing to privatise the Railways. There
were two of my questions, which the Railways had replied that close to 122 private
trains are to be launched and the routes and destinations have been earmarked. The
Railways had also claimed that the trains will be run by the private entities, but it is
the Government staff who will work on board these trains. The question arises in this
situation as to who will be responsible for payment to these Government staff members.
Will these staff members become part of the private entity that runs these trains, or,
will they continue to remain Government employees? With the privatization of the
Railways, the trade unions fear that a lot of permanent workers will lose their jobs.
Another question of mine was answered by the Railway Ministry that in these lines,
the Government-run trains will not be stopped and they will continue to run along with
the private trains. In that case, this contradicts the first reply, as the Government
workerswill be required for running the existing trains of the Government. So, how will
the railway traffic be managed with the release of private trains?

Sir, no public discussion was initiated with regard to the privatisation of the
Railways. The Government has also replied that there will be no regulation of fares for
these private trains. In this situation, the Government trains will be considered for the
poor and the private trains will be for the richer, for they will provide more facilities.
Thiswill asoinitiate class division. The quality of the Government trains will constantly
deteriorate. For example, Air India could not compete with the private airlines and now,
it is ToraLly off the scene. In a decade or so, this fate will happen to the Indian
Railways also. So, we are very much concerned. The 'Metro Man', Shri E. Sreedharan,
had said that two types of fares and two types of trains would create confusion. Private
players will find it difficult to work with the Railways and abandon it midway.

My suggestion is, at least, don't privatise. If at al you privatise, at least, create
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a regulator to fix the fares for the private trains which will not discriminate the poor
people from travelling in these trains. Thank you, Sir.

SHRI ELAMARAM KAREEM (Kerala): Sir, | associate myself with the matter
raised by Shri Tiruchi Siva.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised
by Shri Tiruchi Siva.

SHRI P WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised
by Shri Tiruchi Siva.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | aso associate myself with the matter
raised by Shri Tiruchi Siva.

DR. AMEE YAINIK (Guijarat): Sir, | also associate myself with the matter raised
by Shri Tiruchi Siva.

SHRI NARANBHAI J. RATHWA (Gujarat): Sir, | also associate myself with the
matter raised by Shri Tiruchi Siva.

SHRI VAIKO (Tamil Nadu): Sir, | also associate myself with the matter raised by
Shri Tiruchi Siva.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by Shri Tiruchi Siva.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the matter raised
by Shri Tiruchi Siva.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by Shri Tiruchi Siva.

Crops damaged dueto recent hailstorm

3T, fPRISH et Hom (oRAM): A {HEfd Sff, <9 & bs Bl # Seasd
JAAge & HRUT [FAMT P BAA TGI8 81 TS | BRAVN, ALY U, IR U< B
O BT I ISRA P PRIg 18 Al H UG b $H P H PR BAA YRI

e 9 dluc & TR 3HP BRI, U P ARA &b 7 IRT d@ e =i

AT GUTAf ST, 3MUeT & U TR0 § by INHR TISIRIRUG & d8d fhamt
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B FEIAT <l 8| AR IORAM H fFAM T 2R g, E [a1 A, S§ A
BT TIR BT §, STdfh TTSITRTG § ATF 13,500 BUY Ul gdeIX & A9 F Ferd]
forach o o sroia 2

P S o T @ B U8 Y iR S A ¢ TRE F9R vUY fiel |
HAEIGY, I8 98d ®¥ ¢l 3 dRE A 5l & @ R S a1 S 4,100 0,
I IR ST 1 2,100 $UA, A eq%d & WY al #15 95,000 ¥, TE, ¥, S
T HTF 30,000 TUY 3R AR W 3,000 I Y I1d 2|

HEIGY, #1 Ig T ¥ed # gHify Sorr ¥ fF TSRy & S Aevs €
e 9 Rasst o= Ry 90 iR feamt @1 91 dte Rafa # werar < sy o @gd
BT BT

TR I8 6 IoRE A S g HA BHd 1 AT 8, 9@ e MR
ISR WRGR 4 O 81 ST ¥ 9 W IR & W 8 B & BRUT gt
& feamt o 7 € @dw &1 O e iR 9 & @ &1 O e | s 2,115 v
We H WHR 7 S T8 &Y €| RNad SR IR & feamt & faft taoRr
& Jeard T e, T % &1 frel iR T & & @1 el

Teigy, ra §iffa waa g, &1, drifrfea 46, amita @ ar ey 9t
I fam 3 S 91 BT 2, 98 SAD (Bl B B SAfAT T2t & fb IR Wb
DI ATRAE! F HRU feamt & G T2 e u ' 21 W H g WeR 9 AR
I)d 2 & fHamt & 39 ISR & &l 9% By OV, ©: 7eH & fdorel & 9o 716
fpy SITd | Refar 9gd SAeT WRE © A1 ISR & S, [aRIVeR A0 & S a9 THr
W Py WY SR IR aRT f$ul dRE Wiadx YS! Bl g9l SY, TAUhUHAT &
Ted faRIY oS dics $ @R B V| {O HAA Py oM R dxE A fHAHs
& Wt # e 8 e 8, U BAd Bl |d BRI BT U1 TASIRIRUG...

2N el FAR @1 RIS TS &3, faeedl): q8led, § AT 9 §RT 33T
MY A & A W@ Pl Adg PRl g

it IMGAR FT (RTORAM): HBIgd, § W AT G §RT Io1¢ 1Y 97 & ATy
W BT g Bl g

ST, 31eNe Il (STR USE): Heled, # 9l AT ISR §RT So U fawy
F AT W Bl Adg PR E |

S} 3T WhTeT AR (TSR Helad, # I AT AW §RT IO Y vy &
A WA P Hdg PR G
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it I ARV I (RORAM): ABIGd, # W AT 9a §RT SO Y fawg &
A W Pl Hag PRAT G

it Yght w9 Rig (SR Ue): #Elgy, # ft A 9e gRT Selv Y fawy
P Y WY Bl Adg bRl E |

AR gafdex Rig e (Uo9): #eiey, # W AFF 9w §R1 SalY Y fauy
P Y WY Bl Adg Bl E |

SHRI K.J. ALPHONS (Rgjasthan): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

MR. CHAIRMAN: Let us take up Special Mentions.

SPECIAL MENTIONS

MR. CHAIRMAN: Shri Narain Dass Gupta; not present. Shrimati Kanta Kardam.

Demand to open Central Schoolsin Bijnor and Dhampur
in Uttar Pradesh

St BT HEH (STR TS FIUT ARG, fI9FR 9RT & SR U BT TH
T TR U4 Al AT &3 € | I8T TR 2011 B ST & AJAR 36,83,896 1 SMMaTa!
T IR 99 # 40 IRg | IS B AEET §, <ifbT g1 W bl A vy e
T Tl

Heley, H MUd Wewd | A A e d3ed AN wRel g fb SR

U<l & [HOMR SR MR H b= fqererd dier Syl

HqeIed, [AHR el 3§ Follamars, [IoFR, ieqR, aMqR 3R TET Aied o fagm
YT &1 P IcIdT 9 AlhdYl &5 & oS faem™ |91 & 39+ 3 &

ISR e [T &1 o S d gRap1ol, HRTRR, SR, FieyR iR sRIgR Afgd
ug fagr |/ ® I €1 g8 BIo! 991 & § SR sl b gedl bl W by [erey
A ug @I glagr e @y AT R s WER A IR & & [AoFR &R
IR H P ey did $ a9l &1 Y, gdTs |
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Demand to extend technical and financial support to the Cancer Hospital
at Bargarh district in Odisha

SHRI PRASANNA ACHARYA (QOdisha): Sir, on 4th February, the World Cancer
Day was observed, and on that eve, the Report of the WHO, which says that there
is a possibility of one Indian amongst ten to be infected by cancer, is very aarming.
According to the International Agency for Research on Cancer, in the year 2018 alone,
1.16 crore people have been affected by cancer out of which 7,84,800 have died. The
Indian Council of Medical Research reveals that in 2019, 17 lakh people have been
affected by cancer out of which seven lakh may not survive beyond 2021. Most of the
cancer patients belong to low income group. According to an estimate, a minimum of
¥ 37,000 or more is being spent per year for a cancer patient. Dueto financial constraints,
sixty per cent of the Indian families with a cancer patient become heavily indebted. Our
country, on an average, lose around 670 crore dollars which, which constitute a sizable
portion of our GDP.

Odishais one of the States having most of the cancer patients. Bargarh District,
which contributes 30 per cent of State's paddy production, is heavily reeling under the
problem of cancer. According to a survey, mostly, the low-income group farmers are
infected by cancer due to heavy use of pesticides and fertilizers.

Odisha Government has decided to set up a Cancer Hospital at Bargarh for the
benefit of cancer patients. | would urge upon the Union Government to extend financial
and technical support for this project and constitute an expert team to further analyze
the reasons and remedies of cancer in different zones.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

MR. CHAIRMAN: Time is over. Let us take up Question Hour. Hon. Members,
as | have said earlier, we will be missing the lunch hour. You can go and have lunch
and come back. We will be taking up the Direct Tax Vivad Se Vishwas Bill. The parties
which have decided their speakers they can aert their speakers. Once that is completed,
we will take up the Private Members' Bills.

Now, Question Hour.
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12.00 Noon

(MR. CHAIRMAN in the Chair.)
ORAL ANSWERSTO QUESTION

Value addition in agriculture sector

*211. SHRI K.J. ALPHONS: Will the Minister of FOOD PROCESSING INDUSTRIES
be pleased to state:

(@ the value addition in the agriculture sector during 2018-19; and

(b) the steps that are being taken by Government to ensure a higher value
addition in agriculture sector?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRIMATI HARSIMRAT
KAUR BADAL): (a) and (b) A Statement is laid on the Table of the House.

Statement

(@ Thevaue addition in agriculture and allied sector at constant 2011-12 prices
is¥17.18 lakh crore and ¥2.08 lakh crore in food processing sector during 2018-19 as
per the latest release of estimates by National Statistical Office (NSO), Ministry of
Statistics & Programme Implementation.

(b) To promote food processing and to ensure higher value addition in agriculture
sector, the Ministry of Food Processing Industries is implementing a Central Sector
Umbrella Scheme - PRADHAN MANTRI KISAN SAMPADA YOJANA - (PMKSY). The
scheme includes creation of (i) Mega Food Parks, (ii) Integrated Cold Chain and Value
Addition Infrastructure, (iii) Infrastructure for Agro-processing Clusters, (iv) Creation
of Backward and Forward Linkages (v) Creation / Expansion of Food Processing &
Preservation Capacities, (vi) Food Safety and Quality Assurance Infrastructure,
(vii) Human Resources and Institutions and (viii) Operation Greens. These Ministry of
Food Processing Industries provides financial assistance for setting up food preservation
and processing infrastructure and industries to encourage agro processing.

The Department of Agriculture, Cooperation & Farmers Welfare, implements
Mission for 'Integrated Development of Horticulture (MIDH)' and National Horticulture
Board (NHB) under it implements the schemes of 'Development of Commercial
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Horticulture through Production and Post-Harvest Management of Horticulture Crops
and 'Capital Investment Subsidy Scheme for Construction/Expansion/M odernisation of
Cold Storage and Storages of Horticulture Produce’. Under these schemes, financial
assistance is provided for establishment of cold storage, staging cold room, pack
house, pre-cooling units, controlled atmosphere (CA) storage, reefer vans, primary/
mobile/minimal processing units, integrated pack house and setting up of ripening
chamber etc. for value addition activities.

SHRI K.J. ALPHONS: Sir, | thank the hon. Minister for starting the first Mega
Food Park in Rajasthan. | would like to know from the hon. Minister about the capacity
envisaged. How many units have started functioning? What is the status of employment
opportunities created? And what is the capacity utilization?

[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair]

SHRIMATI HARSIMRAT KAUR BADAL: Sir, Mega Food Park is a Scheme
wherein common facilities are created on 50 acres of land. People can come and plug
and play. Ideally, a 50-acre Mega Food Park has space for 30-40 units to come up over
there. Greentech Mega Food Park at the moment has five units which have come up.
Out of that, two are already operational. All of these together have many facilities like
cold storage and warehouse. It has sheds in it as well. The ToraL project cost is 3119
crore. Along with the Central Processing Centre, it has Primary Processing Centres
which are at the farm gate level. It islike ahub and spokes. The spokes feed the Central
Processing Centre. The Central Processing Centre is at Roopangarh. There are four
Primary Processing Centres which feed the Central Processing Centre, which has silos,
IQF, deep freezers, pack houses, dry warehouse, quality testing lab, etc. All these
facilities are there. Out of these five units, two are already operational. These parks
dowly get filled up as they get populated.

SHRI K.J. ALPHONS: Sir, | would like to congratulate the hon. Minister on India
becoming the second largest fruit producer in the world. The North-East has such
immense possibilities. What exactly has the Ministry done to promote food processing
in the North-Eastern States of India?

SHRIMATI HARSIMRAT KAUR BADAL: Sir, we give alot of emphasis to our
North-Eastern hilly areas. As we know, we can call the North-East as the Organic Basket
of India because many of these areas are naturally organic. Sikkim is our first Organic
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State. This Government is focusing on creating awareness of the benefits of organic
food and promoting it in abig way also. Asfar asthe North-East is concerned, we have
sanctioned about 43 projectsin the North-East. | can give you the break-up if you want.
There are three in Arunachal Pradesh. In Assam, there are 16. In Manipur, there are five.
In Meghalaya, there is one. In Mizoram, there are four. In Nagaland, there are seven.
In Sikkim, there are three. In Tripura, there are four. A Total of 43 projects are there.
The advantage to the North-East is that we give an additional amount of grant there.
If we give the grant amount of 50 per cent to the general category, it is 75 per cent.
So there is an advantage if you do it in the North-East. We also give an extra amount
of time for implementation of the project because it is a difficult area to do work over
there. Through all these schemes of ours, we have a special quota which is there for
the North-East and for the SC category and the ST category.

DR. AMAR PATNAIK: Sir, through you, | would like to raise this point. Only the
Schemes have been mentioned. But what is the outcome? What is the performance?
It has not been indicated. My question is: What has been the private sector investment
in these areas in different States either fully or in the PPP model, particularly in the cold
storages, in the Mega Food Parks, in the Capital Investment Subsidy Scheme for
Construction of Cold Storage and Storages of Horticulture Produce? What has been
the private sector investment?

SHRIMATI HARSIMRAT KAUR BADAL: | would be happy to give you a
comparison or the figures of exactly what the investment is. The prime scheme of the
Ministry of Food Processing Industries is the Pradhan Mantri Kisan Sampada Yojana
for which we have got 36,000 crore of grant which will leverage almost ¥31,000 crore
worth of private investment and create a capacity of 334 MMT of agro-produce to be
preserved and processed. The value of thiswill be approximately ¥1,00,000 crore. Since
you have asked about private and public investment, | would like to tell you that the
Ministry itself does not put up any projects. We provide an incentive to people who
want to put up the projects. These may be private or governmental or of the State
Governments. | would say that 90 per cent of our projects are al by private people.
Out of these investments which have been grounded in our 800-odd projects, basically,
90 to 95 per cent are private projects.

ST. 3N AT STFHEIE TBIgd, § 3ud qiead | A1y |3l Sif 9 ha-l
el § b SR UG < b1 HIW T1 9Y § | IR U B agriculture based
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[SI. 3MME ot

economy ¥ | #=IaR, g8f WX Sl agricultural production &, S¥&% value-addition &
forg wm=g #=it St 9 S U 941w €, cold-chain &, creation of backward forward
linkages, expansion of food processing and preservation capacity, food safety and
quality assurance, infrastructure e - a1 g9 foen # SR U<y # @ q& oo
infrastructure development g3 &, faal cold chian a1 & iR value addition @t
fo=m # SR yaw # B B AT 82 AT STRIY © b A HA S IR TS
F IR # orel fRaR 9 Fand|

St SXRIFRT DR JIaet: STAUTIE Heled, A 9e 1 [degdl 98l $el
g b SR ueer # raw material 984 ATH AT H € | TART <, I AT Y b SAGT
# g A1 &1 W9 largest producer €, we are the second largest producer of fruits,
vegetables, cereals, marine. $AfTY raw material base & Hdg ¥ I AR < g
# one of the largest producer &, SHH IR U &I 980 TSI HBT & | TN IR
Ucel # 899 60 Ureided sanction fhT &, RS9 9 21 Uoiged cold chain & €1 $9d
JfaRed 10 Uds arel ST mini food park 81 &, @ @) &1 S mini food park, mega
food park T State designated parks & @GR BIE-BIC units o MT ded ¥, d 19
sanction f&Y €1 Backward forward linkages 8Id &, ®ls &AM WX processing #
ST AEdT § dl S99 fog 6 foy 21 30 aRE ¥ food testing labs it f&T €1 Like
| said, TIeel 89 60 Uioided da= foy & R & 24 dready operational &1 7Y
€, 9@l under implementation |

#t Ireher RaweT: SuwTene weiey, # WAl Sft 9 A 9rear § 6 R aRe 9
food processing units 31X mega food parks <31 & fafi= Wit # @t 57 7 €, @
5 S a3t § grRaed & gaRT WS BT § - 9 @R maximum Y T &
R oxa € & U core S URATS § ¥ food processing &1 BT A &
2, 9% vaue addition & folg WReR 7 T fam 22

N EXRERT BR JIee: X, TAR! AN WHIRT S HAGd Pl 8, 394 faid
ARA & fo=ft Mt & | BIg W apply &R AHd1 21 # A ARIG DI T TN
A =redl, St #9 @e1 fb SCs SR STs & Hicared o+ & g W dR W el
A TP Il @ | F R IS A AFET ARG B invite o {6 sTad & |
SR VAT PIg FolveX § S8l UX raw material @1 availability €, ST&l U= processing
W fHAMT BT 9l 81 Al 8, Al 3T S/ g1 I promoters gfey 3R I X U
ST, ST apply HRATST| BRT IRT ReH online €1 S #9 @81 f& Scheduled
Tribes & oY forest area ¥ IT BRI WMl & dR H Ul o1 ATl GRPbeT Bl
g, 9 d% I B WBR I© A6l qaRil & | 89 PRI IR 8 & I8 STH ARI
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BT P advertise Y, dfbd UG B8 & HRU IT Ug-for@s Sa-t 7 8H &
BRUT DA apply HRAT 8, ThiF 1 &, 39d IR § I¢ HF SHHRT 81 urdl & | 39fery
# | AR AIET [ BT BME! g [P 8NP 19T Bl WRBR R A AR AU
SaTh H U AN BT apply BR1 b [T BIS entrepreneur Gt & Y 3R WEg
HA I B9 9gd BIIGl B8R IR Bis W private player 399 apply % Hahdl & |

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Q. N0.212. Questioner not present.

Any supplementaries?
*212. [The questioner was absent]
I nnovative measur esto improve work culture

*212. DR. VINAY P. SAHASRABUDDHE: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ whether any kind of new and innovative measures have been undertaken by
the Ministry in general and/or its various Departments or PSUs and autonomous bodies
associated with it, to improve work culture, bring more transparency and accountability

and also enhance result orientation during last five years;
(b) if so, the details thereof; and
(¢) the impact of these efforts?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRIMATI HARSIMRAT
KAUR BADAL): (a) to (c) A Statement is laid on the Table of the House.

Statement

(8) and (b) Yes. The Ministry has undertaken following innovative measures to

improve its overall functioning:

(i) Anendto end online system, ""Sampada’ portal (http://sasmpada-mofpi.nic.in)
is set up to enable ease of submission and processing of project proposals
under the umbrella scheme of Pradhan Mantri Kisan Sampada Yojna
(PMKSY).

(i)  Anonline dashboard system is developed to monitor projects at every stage

of implementation, with feedback mechanism made available to promoters.
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@iii)  An investor portal (Nivesh Bandhu) (http://foodprocessingindia.govin) is
developed to provide district level information about food processing
industries, agro production clusters, etc. across the States.

(iv) A web portal "Market Intelligence and Early Warning System" (MIEWS)
(http://miews.nafed-india.com) has been launched in Feb 2020 under Operation
Greens.

() These measures have resulted in bringing transparency, improved project
management, better audit trail, visible accountability, enhanced efficiency, empowering
general public and potential investors with information. The Ministry has also received
a certificate of appreciation from Department of Personnel & Training in February 2020
for commendable work done regarding implementation of eOffice module.

it HHRAT TS AR gIdIE SUFHIEIe] HEIGY, A HAT S A North East
& AR # answer fear g1 # w2 S @ g @ § 6 ware H@5 feae W
ST SR e dy & sfaiid North East 3 faael investment @1 diferiist off =Y
€, proposals 31T gV &7 # A H#A St | ¥€ i gol 9redl g f& unemployment
problem @I solve &R & foy I=H a1 waxen & 8, 9 f& S unemployed
youths €, 9 g% # BIE-BIE Be TRIRT YMe I X Ab? HuAT F3i1 Sl g
SaE

3t IMTAR el FHURT HElGd, A # o8 Wed € SR ST wed H ol
TP AN HATG 7 43 Uolged I sanction fHaT g1 59 wed ¥ il g9 AT iU
AT B TWE A TH-Ub W e U a1 & folg IR F= 2 21 599 RifaaH
R T ¥ B, Sl 984 BIel e ¥l Udb A §S uid 91 b v 50 by wHIA
ey el €, ffesT 9gd BeT We 8F F SR &9 T8 W W [ P & g
SR el PR Wb T, Il Sl WA WcH €, q8 8 P W W BH AN G UdH
P FART PR dTel &1 HY a9 Usl UM U H B @R A Banderdewa ¥
T A HS U Bl sanction & € 3R Seal §H S A Bl | AR F
41 vs U @I sanction & &1 TS €1 BRT H BRI complete &1 AT €1 3w ¥ fey
¥ @I complete B AT 1 39 ARE ¥ A WA H B BF AN 3l W ®S UTh
D AR 1| 39H R Rifdes W 38 S| s St S unemployment & @R
# ol qBT €| BART &Y ¢ & 519 89 Ue A |S Ui S &, 981 1R 89 unemployed
SN 1 RISTIR < € 3R Ueh-Ush A |s Ulh H BHRIg Ui §9R ANl bl ISR
et €1 g8t s # St fhar €, Sd Ar-Aest, 3 ] &1 St Sare BIdl
g, ST SRRAC AM HS Ud ¥ odx A &1 gl dRe 9 89 @NT unemployment
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d IR # & e¥d § R YR & UgH HAl BT bear & B 2022 do feaE @
3 Al gl BT @Rl B9 sl @8d Bl WP BM PR B §

SHRI MAHESH PODDAR: Sir, thisis regarding working of the Ministry. A food
park was made in Jharkand a few years back with crores of public money. It has been
lying unused for several years. Now, | want to know from the hon. Minister whether
they have written it off or there is any plan to revive it. And would there be any inquiry
into how it has been allowed to go to this state of affairs? It is because thisis a tribal
State and as the Minister said that there is a priority for tribal States, hence thisis very,
very relevant as this was a novel project initiated by the Government then.

SHRIMATI HARSIMRAT KAUR BADAL.: Sir, if the hon. Member would be kind
enough to tell me which Mega Food Park he is talking about because as far as |
understand, out of the schemes of my Ministry, it does not show that we have any
sanctioned Mega Food Park in the State of Jharkhand. In fact, it is a State where we
have got, probably, a food testing lab and some cold chains but as far as the food park
is concerned, if you could give me more details about it, | would check up because in
my Ministry everything is Totally online. We monitor on an actual basis whereby
through technology, pictures are uploaded. Every three months, | monitor it myself; so,
there is no question of any park which can, you know, become dysfunctional because
the monitoring of the Ministry is in such a. ...(Interruptions)...

SHRI MAHESH PODDAR: Itisin Ranchi.

SHRIMATI HARSIMRAT KAUR BADAL: Okay, the Ranchi one was a Mega
Food Park which was sanctioned not by me but before our Government came into
power. In an unfortunate incident, the main promoter, who was putting up that park,
committed suicide in Dubai. Due to this, he being the main promoter, the other promoters
were not in a position to run it. So, it has gone into NCLT. Now, the banks are doing
the needful.

THE VICE CHAIRMAN (SHRI TIRUCHI SIVA): Q. No. 213
IR AT Hifer

*213. 5t Y&t w9 RiT: 1 AUTe, 9YUe 3R ST WAl I8 9d B Hul
COSIIREH

(@) T IE 99 ¢ & R AU B g1l o7 & folv IS A quTeT
HifT &1 UT TR B ET T
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@) I &, A WHR TART N auf § Afad AU, STdl iy T
AMfad HN & [T gq fbadl I @4 Py S @1 7<E € 3R

@M afy &, 9 ddel &RT |1 g iR Afe \ElL d se R BRUT B2

AU, TUTE SR ST AT F T #3ll (31t vy o= wss7h): (&) ¥ ()

U fqaRoT ¥ & Ucd W @l Sl 2|

faqvor

(@) St B, R IWHR 7 ARl &85 & 99 faer 2 Tah I AT
A & AW S @ aReewT B g1 wRaraa A d aEEE ST Gqsl AR
AT 2017 & UrETEr B AMAS [HAT ST AR JE URS-BIARE el Algd A
AIRIDT, AP, TS P & IU-LAT B AT UTae W Iuerel PRI | AT abl]
Hqex & fAfqy IuerE! &1 BB UPT I S gY VAT AMT T &, fd e
ST JUEHAR AT B o WA 8 H Taigd IS AfcR®! i J8aR
SR B |

@) R (M) AR W Afr fdt & & 9wy Jen @ foen § ferers
qrIfAIsl Pl NEifhd PR U ARSR Bl gRafdidl SR Hm &I gunidl ¢ | Mg &1

JMded &FTd IMagHhansit IR mAfdEdRt W R oxar 81 Jifcwd! &3 & dfed
fTem & forg, WRer It aeemRlt iR sieH & driffad &% I8 € 3R S9d
foay M1 smdfed aRal 81 AR o Ta! AID!, TAPN AR Tl STA-P1¥ Afed
et Y2 fafag Aifcara! e SRIEA! 31 Ty S gq ki 9y 2020-21 & SR
=eft HifT o B IR W@ F AT 560 FRIe ©UI BT Mded fhar g1 ")
AT ¥ HEAYU! IAARTA Pl HaAlSd PR &b e A, WHR + aY 2018-19 &
SR U ¥ @ af & T g 752248 BRIS TUA B ARCRID! STAGN SqHERAT
foem A waESiur) a8 21 TE.aE Slun. wE SR siadeiy qt &t #
AR FqHeRAT Giaensii & ey gq ol &7 Afed 59 ARBRI SR g9l urF
Teerett dl RITI faxT Ue™ &Ral 81 3¢ Tl ORBR + 30 Y 2019-20 & hold
goic # AUTA &9 R &9 < & U U 98 Ao UHEE I qHeT Ioil
T TEAE) & o @ ¥ 39 A § [ed-Eell, iR SawERH],
MDAV, URITIC, UG, SUTGH], UNT-BTave Fded iR I[uraar o #
AE@yUl fRIA Pl FAGT BT B GRPeIT Pl T8 & oI =0T & AFART
#, AU fIUET, ACRIUTE, UUTe SR ST HATE 7 ULUH.GH.UE.ATS. AT
ST 20,050 FRIS WUA & Bl MY & WY AR BT 8, NAH a9 2020-21 A U=
Tl Y 31afT & foIT bg, o7 3R el 9w enfier €1 o=y 91dal & 9-d1y 59
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AT A s ARSI, AP 3R sl ST-HiY & (9P & [y dled gwem
B IRBTAT B TS 2

National Fisheries Policy

1*213. SHRI REWATI RAMAN SINGH: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRY ING be pleased to state:

(@ whether it is afact that Government is drafting a National Fisheries Policy
with a view to promoting fisheries;

(b) if so, the amount of funds proposed to be spent by Government on
development of marine fishery, aguaculture and mariculture in the coming years; and

(¢) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING
(SHRI GIRIRAJ SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(@ Yes, Sir. Government of India envisages to bring out a Nationa Fisheries
Policy for holistic development of the fisheries sector. The proposed policy would
incorporate the provisions of the existing National Policy on Marine Fisheries, 2017 and
will provide for policy provisions for the sub-sectors of inland fisheries, aquaculture,
mariculture including elements of post-harvest. Given the cross-cutting nature of various
fisheries sub-sectors, it is considered that an integrated National Fisheries Policy would
better serve the public interest rather than individual sub-sector wise policies.

(b) and (c) Policy usually spells out the vision and intent of the Government while
underlining the developmental priorities towards holistic development of the sector
over a period of time. Allocation of funds depends on the sectoral needs and priorities.
For the focused development of fisheries sector, Government has been implementing
various schemes and programmes and allocating funds. The Government has allocated
¥560 crore for continuation of 'Blue Revolution Scheme' during financial year 2020-21
for undertaking various ongoing fisheries development programmes including marine
fishery, aguaculture and mariculture. With an aim to address the critical gapsin fisheries
infrastructure, the Government has created the Fisheries and Aquaculture Infrastructure

tOriginal notice of the question was received in Hindi.
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Development Fund (FIDF) during 2018-19 with afund size of ¥ 7,522.48 crores spreading
over a period of five years, The FIDF provides concessional finance to the State
Governments and its entities including private sector for development of fisheries
infrastructure facilities both in marine and inland fisheries sectors. Further the Government,
in its Union Budget 2019-20 has announced a new scheme the Pradhan Mantri Matsya
Sampada Yojana (PMMSY)) for providing focused attention to the fisheries sector. The
scheme envisages addressing the critical gaps in the value chain, fisheries infrastructure,
modernization, traceability, production, productivity, post-harvest management and
quality control. In pursuance of the budgetary announcement, the Department of
Fisheries, Ministry of Fisheries, Animal Husbandry & Dairying has formulated the
PMMSY scheme which envisages a TotaL investment of about Rs 20,050 crores which
includes central, state and beneficiary shares over a period of five years w.e.f. 2020-21.
Inter alia, the scheme envisages focussed interventions for development of marine
fishery, aquaculture and mariculture.

Y Yt v Rig: 9 Sugareer Sit, § anue 91emd I g J3 S 9 ST
=Edl § b HT AU Bl B BT &oll 7 IOR <, Al Hg qb Il 3R AL
<, ar | e <A

2 IATT T TS SUGWIERET HEIGd, I8 Hol U H 3faid el § | g§ Al
frafy 89 & BRU SRl Sad d #§ 87 T Al

£ YTt T Rig: A SuqHregs S, ¥ Aoguled & aR H |ard gol §
qel TS AIogd © [ HAl Sl I8 PE W8 § b 39 PIY BT Sl [GIT S AT 81
fm SITQ, ¥E Aarer ¥ ERT T € | Aeue W Biv & S 77T € 1 A8 Py
&3 P I IMMAT & AR AFAR #3157 g5 & IR H a9 &A1 &1 qad AT
qfeat AR # €, I SI&T e 3R el 9RA # € 1§ " w5 S A S
=TEdl & & Fa1 9 ST AN Bl USeT oFf BT UIahH H? Fife fFrare faRed sk
A7eht fRTeY A w3 S & fER sy # off 9gd 81 €1 7 AR BRan § {6 S
ueel f&ar SYl SiM-UM &M TR Ueel S9 |l I fadr S €, e $RU W9
3eH yeer el of urd gl

AU, TUTE S St #3013t RiRweT Riw): Ay Suaweer w81y,
HEE AER §9 AGHAl €, SAPT TSP Siad H TS ol g9 & | T Sl qd
U ¥, § ISP ygdl T8I dEdl o, Wifdhd J3I ULAl Bl Ul US Bl ©l (B) A
TE I § b IRAR ARUTAT BT 9@l o & (¢ TSI FAYTAT il BT Ureg
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TR &) @ T (@) I B, A WHR aRT A auf § Arfad A e, S
PN JUT AHfad BN & e gg fead AR T FU SH &1 96 7 AR
@ afg &, 9 Jddt @R @ ® eIk Afe w8, @ s9d R RO €7

# AFHY G BT 9gd WM BRAT g | HFY Gewd 1 BIRIS B bl fr
IR B g1 F FdeT s & I8 57 @1 owg ¥ B st 7 39 favy § e
@1 9 fofy form € % 98t W wgemR &1 arae &1 e fear smel # e 9
A AR A BE o 3R R [l 19 &1 A9 €, d 3 S A1 feqas

I ST 9 W GUDS BT

SHRI OSCAR FERNANDES: Sir, | am from Karnataka. This year thereis a severe
fish famine in the State. | would like to know whether the Government of Indiais taking

any steps to help the fishermen in this regard.

1t FiRwTer Rig : Suawreder weiqy, # A wew ¥ R g€l Bga 6 $eics
P HGART & Y, <2 & ST AGART & (A7 O AT BeRIS A I € - F0a-90y
R ATSFA 3 €, Weel™=T Bl 8, dl o0 IRBR I HAd) 89 SHdbT HaM B
® gl B9 a¥eT BRd g b e W S Ay fAady v wxd @A 8w S
SR G T2 8, B US IS IR diferdt 1 I® €, S Ugel WA @ Aifdg
oA | o9 39 Uifer) & a9 ft B8R, gieis W BN, Hife WRd &1 o Refa g, $9
Rerfr 7 3R 8,000 fHeRey WSl d¢ 9N U € IR Sl § B & A1 B8 I8
g o eiIsT &1 316 WR¥T &1 U1 Xe &1 # J8 Ef Fedl & ugd I8 fFa w3
I VT 1, 4.6 WRYUC I, $AB § PRRIR T8I BT g1 UG H31 21 A= ARl S
% T H 9RA ABR Blue Revolution 2014-15 # &S off | I9¢ a8 ¥ 89 AGAR]
B W I a) W E UewE @ W far @) I €, technology @t i fiidr @ww
RE € SR # A AR Pl MGR] PRI & & PIs specific A AT AR
@1 &, d g9 ffgd 0 9 faey & & x|

3t faemR wwe fre: A SuwTerd Sfl, U g8 AoRI-ITed & 9w W)
Ue qoe ®l Hiel QA $we U # Uk gwyarg $Ral g |

HElGY, BAR A Wewd, 2 Xadl 379 (g Sft 9 ger o1, dfe g | S
Ueel | A €, Sy SR gew # Afed], st 3R e €1 el @ ase |
I BT RIGR 81 8T 8, P MU Hdal Wa! AGARI I WA &l © | T
# N S ge-a9 ST €, 9 719 iR Hiexdle @ ad 8 iR S ¢fseHd fheRds
g ST R wva €1 o # A W St 9 ge A € 5 ST T8
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AT F w1 T P B A, N 1 feIEd IR €, S9@! "iexdle iR
Ad WRied & fav afsast € oy, sy S96 v @is gaRe 81 96 iR |1 &
T AoI-UTei- b1 farg oY 8 debh?

it iR RiE: weigy, o9 @t afig o a9+ wew 7 59 fawat &1 w9
& w7 SR Afdl JA1 $cfs & aR ¥ I, H garn dredl g b Blue-Revolution
#F S gfeea feRds € 8l Sa! St ¢feeMd diew €, S Alexigo™ & forg
IR Sl AleRgss € ¢ oy do o/ g9 9 o 99d & forw i fifoai a9 <=2
€ SR #gemRT wfafrat @ W g9 wafiear ¥ xg €1 onft dfieMrg 7 g & WU
d B 39 BM Bl A1 § SR M arel &A1 § AR S QRT 8,000 fheAIHIER @l
T & 2, I & IS & 91 faer g9 Aot 9 w2, RS suR A8eiRT
YIgdt Bl e T IffSd M 8 Ib |

HEIGY, AP BRU I8 © (b HGIARI Pl 980 HioAls skl &, Hifd Al
P JARAT &I B, ATsdell T Sl &1 89 Sd I b ¥ <@ B Bl

it IS SIS Meet: AR, FSIRT B 3l yard #3l St 7 fHas &1 &<l
fear & 3R ®er € & Agam ot foar €1 & qqrn =edr § & 5@ s qike
T & AT IS T IMMUST BT 8, TaH fHamt & v aRa1g 81 STl €, al [
BT JATGS &A1 SIar €1 § w1 arsd g b 7gaR U BRI died 3l o)
s # 9 g, 9 S 10-15 & & folw Sioid, @M1 g_fE §®HeaT o S gl
g, R @R o 2 3 oG BUY WE €1 W € 3R W9 dsl q1Re A1 GBI S
g, @ S dexEl ¥ TASHE 9SG [ ATgdelT M dTel ®, A ol forar Sl
g 3R 99 AR 9IeH a199 37 Sl g1 W), Sl fBRE ded 9l €, S 10-15 &
-3 § o O &1 39 SR ST Sl -9 oRg YT Hl Tai gidl 8, 98 S
HE I Rl e €1 F A 9 HI S W SR A HA S, Sl g8 9% 8y
g 3R 9 39 fawg & 3ol fafaa W 2, ST fFrded o= g f& 9 san fo 59 vy
# oMU T A 27

2 FIRRTST Riw: 9815y, #9 usel €1 b8l 6 89 AgIRl &l 9 &l W = &)
T & 3R S BN g gHad @l f e e @ &1 o'W ol ¥ A9 SR fher
Tiferl) off R €, SUH 89 39 IR} TSIl Bl T I dTd & 3IR A1 g 9 U
T A XYele[ A Bl WY e BR e €1 # Ul favar faerrar g b sl
IR fad e afed g

SuwrvTemer (s foredt Rram;: ue dw 244
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Financial crisis being faced by sugar mills

*214. SHRI VIJAY GOEL: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is aware of the difficult financial situation of sugar mills
across the country;

(b) if so, the steps taken by Government to revive these sugar mills;

() whether Government has considered using sugarcane for biofuels in order
to improve the condition of sugar mills and to make them economically viable; and

(d) if so, the details thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAMVILAS PASWAN): (a) to (d) A Statement islaid on the Table of the House.

Statement

(a) and (b) The excess sugar production during the last two sugar seasons 2017-
18 and 2018-19 had adversely affected the market sentiments and led to a sharp decline
in the domestic ex-mill prices of sugar. Low realization from sale of sugar due to surplus
sugar stocks had adversely affected the financial health of sugar mills, resulting in
accumulation of cane price arrears of farmers which peaked at ¥23232 crore during sugar
season 2017-18 in May, 2018 and at ¥ 28222 crore during the sugar season 2018-19 in
April, 2019.

With aview to improve the liquidity position of sugar mills to enable them to clear
cane price dues of farmers, the Central Government took various remedial measuresin
last two sugar seasons, viz. providing assistance to sugar mills to offset the cost of
cane, fixation of Minimum Selling Price of sugar, extending financial assistance to sugar
mills for maintenance of buffer stocks, extending financial assistance to sugar mills to
facilitate export of sugar and extending soft loans to sugar mills, etc.

As a result of these measures, the All-India cane price arrears of farmers have
come down to ¥251 crore from the peak arrears of about 323,232 crore on State Advised
Price (SAP) basis for sugar season 2017-18. On Fair & Remunerative Price (FRP) basis,
al-India cane price arrears of farmers have come down to ¥ 134 crore (as on 06.03.2020)
from the peak arrears of about ¥ 14,538 crore.
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For the sugar season 2018-19, cane price arrears of farmers have also come down
to ¥1314 crore (as on 06.03.2020) from peak arrears of 328,222 crore on SAP basis; and
to ¥931 crore from peak arrears of 325,434 crore on FRP basis.

Further, Government has taken following measures for the current sugar season
2019-20 to enable the sugar mills to make timely payment of their cane dues:-

(i) Created buffer stock of 40 LMT of sugar for a period of one year from 1st
August, 2019 to 31st July, 2020 for which Government is reimbursing carrying
cost of ¥1674 crore towards maintenance of buffer stock.

(i) Providing assistance to sugar mills @ Rs 10448/MT to facilitate export of
sugar for expenses on export of 60 LMT of sugar in sugar season 2019-20
for which an estimated expenditure of Rs 6268 crore would be borne by
Government.

(c) and (d) Yes, Sir. With a view to increase blending of ethanol with petrol and
to improve the liquidity position of sugar mills, thereby enabling them to clear cane
price dues of farmers, the Government is encouraging diversion of excess sugarcane
and sugar to produce ethanol.

Apart from production of ethanol from C-heavy molasses and B-heavy molasses,
Government has also allowed production of ethanol from sugarcane juice, sugar and
sugar syrup from ethanol supply year 2019-20 and has fixed remunerative ex-mill price
of ethanol derived from C-heavy molasses @ % 43.75/ litre, from B-heavy molasses @
354.27/ litre and @ ¥59.48/ litre for the ethanol derived from sugarcane juice/ sugar/
sugar syrup. In order to enhance the ethanol production capacity in the country,
Government is also extending financial assistance in the form of interest subvention
against the loans availed by sugar mills and molasses based standalone distilleries from
banks to set up new distilleries, expansion of existing distilleries and for achieving zero
liquid discharge. Under the scheme, Government is extending interest subvention @ 6%
per annum or 50% of rate of interest charged by banks, whichever is lower, for five
years.

Nt T Maer: #e1ed, g el 91d © & =1 Hod g6/ i RAMM 23,232 FRIS
AT A . 251 RIS I8 T8 AR 14,538 BRIS YT I . 134 BRIS V8 5| SAD
T § WRPR 3R H31 Sl Pl qu1g <1 A18dl §, <lfd H31 S 1 I§ &1 Fan (&
3o # fora I fiet 95 U9 € o YPRGT vae & Re 9 14 T # = @t
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Y e &) 919 8 8k afe 14 feg & tde =€t 81t &, a1 @ |92 off 99 SWR
N feami, S b vee § mifas= 22

oY I URIE: JEled, [ S H $RRA 9@ el B W@ 529 € SR S
crea A fiet € S W@ 747 g1 S 529 A frell @ W ®, 98 ad 201s-
19 & €1 99 2019-20 H HRRT AT el &7 6T 446 €| W&l dd SUTGT BT HaTed
T, 98 AR dedl AT 8 §AR 9 dae g b 1 fie wifde € 9 ded ® 6
B srwes wEt B €, g9fre g4 feami @ € § uid 1 g 89 faw 9gd
AR SUN U €, # Sl f$ced # S el @edr g1 # Ukl aqr aedl g (b
g fUoell 9R 2018-19 W 331 oG T B3AT o7 3IR SHH! @Ud 259 &g e ot | IHdH
d1§ 201920 W 273 @RI ST AT & AR WUD 260 G €4 @I 85 ol 39 Re
G Ay AR Wid § Ig 108 g T g | &9 3ad I8 ff dwEr @ € 5
A S A et € 39 43 SRR A fel €, 329 cooperative T fiel € 3R S
urgde @ fiet €, 9 375 2

AR, S IR 99l 8, b aR F g8 el 8, § 9 dag d g5 9qr
el € b Sl g1 BT €, 98 &1 ORE $I 8l &1 U Al 89 FRP 99 &_d ©
3R GRT (&Y WRBR AUAT YRGT <l & | UoTE, BRATN, IIRMES AR IR I
P S IR T RGN €, 8 ol FRP T oxd &, 9 S9d A/l & aF Bl
21 AT IFPT W Al B FATHR 2018-19 # ST 931 PRIS B bl A, I I
383 RIS BT bl TAVU BT & | S TRIb A 2017 7 # &1 39 TRE W q{oI FedR
TG g9 AT & " NfT | 2018-19 H ST BART Uld Wise o, 2017-18 # 23,233

PRIS oA ..(AFEH)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please, the reply should be brief.
o} i URIA: ST $9 UST BT Sidie a1 B 2

St faor T irer: SugTeger oY, ¥R7T WRafthe wwa o o fhat fiel 9 € 3iR
R IT TS [GAAT? 81 IAB AR o1 (<7 &, $AMIY H 31 ORI U2 ol

Bl

R, AT AN 4T & & B W A bio-fuel & & # gars el 4 bio-
fued @1 Faer wx 3 &1 F A $= S | ST aredr € f6 @ SRR bio-
fuel BT TFAUIE BT B2 R g9 W Bl S8 SiRe ®x+ # bio-fuel &1 swHT
PI?

it IR URIET: W), 7 Ug 91l URH &1 9a| < & on| #9 wer on f&
747 fiet € SR STH & BRRT 446 fiet 1 . (aemM).. STET d& bio-fuel &1 Hard
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BRI RIREIR]

g, ethanol &1 4w &, A1 ethanol & foIg T =MEaT § & Ugel SHa! 2 WRUC &
blending gXft off, @ I8 fiemae gy 5 WA d® & 9 21 3@ 89 ANt A
ZAB] FEIHY 10 RIC dF B BT B fHar €1 99 od & & = S aeroplane
&1 specific warel go1 & & @1 garg Siersl 9 bio-fuel & $WHA &1 Bl R
g d § I sHP o9 % H T Gl

2} yera Rig aroran: Suwwreder i, 9o/ Mg it 7 9gd dga)ia |drel BT o],
# I 9P U 9u1g <A1 A8 §, offhd WA WIEd | U S/ # Big clarity el
d g1 S'M T A UBd |aid @ SR T & IR wad @l claity & €, @y
# 3R U IRRT |aTe Yol arsal g1 # w3 S &l aqr aredn § o the Government
of India, Ministry of Agriculture & through, farmers &I, B¢ SHIGRT @I, at a very
low rate of interest U9 <<t €1 QR fégeam & a9 MM W Ig =i °d 8l © {6
T S PR fred € 3 BIe feamt & 9z )1 ax S iy siteRt & fog e
ST ET 2, SHP! Y SWHTA AT B I8 & | &1 39 s Hidiens | a1 fadt Central
Agency ¥ probe @RTEI? ST 41 SHIERT @1 low rate of interest X & ST &,
9% U1 PR et g &) Y2 €1 Would you kindly assure this House f& a1
TR e @ Central Agency ¥ SH@! probe HRIGI?

it T graT: W), &9 % FRP @8 9xd 21 984 Wt 50 WK 8, S
fop # BRATOT 3R USIg & Ady H Pel € 6 9 vargr U WY <l €1 i, e
ArEd A S HEl 2 5 fFew & e duw fadt & sier Sa! Ue B @1fey, o
e TET BRlt B, @1 99 W g o ARy, S Wy 7 F 9 e aredl g b
Sl el T &1 20 Bl &, UHS 8T PRl 8, S UR 158 WRBR Pl IR HEBR
2 f 98 SUe Raciip dRiaE! &) 3R 39 99 § ol W) SRaE! 999 8, 98 59
IR & o=t 2

it yarg Rig qromEr Suwaeds St . (QEer)...

Suqurerer (st e Rmam: S1. gwieR BR, 31U UvT gy | o S, Y 938
SIE!

T THTHY BR: STAHTEIE Sff, BT specific question &, od ar # A+ #41
ST 31O TR H g € f |9 sugar mills sick mills 81 %81 €, 9T Government
of India @t S ethanol &9 @& Ao off, SUd fow S=F 9 fe ardt &1 free
license 9 f&am € 3R procedure &1 Wt &A1 fvar €1 <fs <21 # S cooperative
sugar mills €, S a1 balance sheet loss # 21 f<il 1t sugar mill @ balance sheet
profile # 72t €1 g9feTy financial institution, banks, @13 W ST®! #eg &=1 & oIy,
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ITP! loan 39 & foaIw daR 78T €1 Government of India # Sugar Development Fund
98d uel 2|

THE VICE CHAIRMAN (SHRI TIRUCHI SIVA): Please ask your question. What
is your question?

BT, YHTHY BR: Y ethanol a9 & folg ST factory o+t 8, IS¢ forg
Governemtn of India Sugar Development Fund & S97@! hundred per cent Aigg &R,
dr &9 S petrol import ®Rd €, 98 foreign exchange @ AHhdT & |

THE VICE CHAIRMAN (SHRI TIRUCHI SIVA): So, thisis a suggestion.

St YT URIAT: OR, 89 U9 &1 Sl SId19 fAT §, Sd 37dl 89 el oIl
2 fo PIS Fare Yo B MaIHdT & | I9H W9 BB A T &1 R AR I
IAPI El Ug I €, A1 T SHDI P @9 T8l & Ahd g1 ..(AEM)...

THE VICE CHAIRMAN (SHRI TIRUCHI SIVA): You have aready given right.

#t IFRERT urrE: § s €1 e arsdn g % @il Sugar Development Fund
2, 9% TIed 8,612 IXIS IUY € 3R SAH A ITeI-8TelT ol faavor fpar mm €, ag
ETI-STAT URATTT & 3 &1 =11 faerd uRaresn & faw a8 1,073 aRIS &,
MENfIdiaRo & foIT 3,349 RIg &, T MeRT uRIAS & ol 3,233 F=IS 2l
TE IRT & ART faavor fear g

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have already given thereply,
leave it.

£t IR URIEE: BAR U™ AT 9SS I8 & | # R $E aedn §
fo BART gxaro o § €l e €1 o9 4 P I AR U™ A €, o § WY
Wbl A 1 FAT § SR S AR & FHRT BT MM FRar g1 dAfdT § ga
SRR BEAT ATl § (b T BT Sl BRI 8, Ugell aR WRPR Pl g=dla o1 ey
o5 St gt R garm off, o IWH A {E Al dRIe IUY 9 Bl B I WER
P Al g=gare <d € T S N s e e B L (aem)...

DR. PRABHAKAR KORE: Sir, | want your protection, #T el 9T question oI |

THE VICE CHAIRMAN (SHRI TIRUCHI SIVA): No, later, not now. His doors are
open, you can go and ask him.

SHRI M. SHANMUGAM: Sir, in Tamil Nadu, four sugar mills have been closed
in the last three years. The farmers have not been paid nearly hundreds of crores of
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rupees and they have given the insolvency also. | want to know if the Government is
going to take some action to repay the farmers' dues as early as possible.

St IR UrEE: IR, 89 gar {6 e @ g@rn ¥ & fow gme -
HRT HH FAY €| B I aN H forg & &1 Afe Uy o I &1 W /o
gerg &, a1 oy & NG, 89 99 R SR} [a9R B | 9 D] 9 a1 Bl TR
<d € f & fira wifes & fag Rifoa =€t a0 €1 &9 e wifers &1 @ gfagn
ed &, a1 safav f& a8 direct o™ & @ & ST SEF 9@ §¢ el &1 9ard g,
IAG fog MU s WEHR W WG] T TaHe & A1 T8d ST | 39 & fora
PR ARG, B ARATg IRBR B $9h ax H forei |

Susrareer (o foeeh Rram): uew e 215,
Registering rural workersunder MGNREGA

*215. SHRI B.K. HARIPRASAD: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether MGNREGA's present situation is that rural workers are being
discouraged from registering with the scheme, being denied work even when they do
register, and are facing long delays in payment of wages even when they do get work;
and

(b) whether it has been reported in several journals and by several researchers
and activists that the employment under this scheme was 32 per cent lower than the
work demand generated and the workers are also facing long delays of weeks and
months in payment of wages without compensation?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SADHVI NIRANJAN JYOTI): (a) and (b) A Statement islaid on the Table of the House.

Satement

(a) and (b) No, Sir. The Mahatma Gandhi National Rural Employment Guarantee
Act, 2005 (Mahatma Gandhi NREGA) provides at least 100 days of wage employment
in a financial year to every rural household whose adult member volunteers to do
unskilled manual work. It provides livelihood security i.e., fall back option for livelihood
for the rural households when no better employment opportunity is available. The
demand for work is influenced by various factors such as rain-fall, availability of
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aternative and remunerative employment opportunities outside Mahatma Gandhi NREGS
etc.

The Ministry has issued Standard Operating Procedure (SoP) on timely payment
process for direct payment into the account of beneficiaries. States UTs have been
advised to generate pay ordersin time. This has resulted in considerable improvement
in the status of timely generation of pay order leading to improvement in actual time
taken to credit wages in the workers account. During the current Financial Year 2019-
20 (as on 09.03.2020), around 96.56% pay orders have been generated within 15 days
from the date of closure of the Muster Roll at National level.

The Ministry is not aware about any study with a specific finding that employment
generated in this scheme is lower than the 32 per cent of work demanded. The details
of number of registered households, employment demanded by households, employment
offered to households and employment provided to households during the last two
years and current financial year 2019-20 (as on 09.03.2020) as uploaded by States/UTs
in Management Information System (MIS) is as under:

(Figuresin lakh)

Financial Year Number of Employment Employment Employment
Registered demanded offered to  provided to
households by households households households

2017-18 1323.81 573.16 571.79 511.59
2018-19 1378.85 587.67 583.23 526.67
2019-20 (as on 09.03.2020) 142169 60381 602.39 52697

Source: www.nrega.nic.in

The beneficiaries are entitled for unemployment allowance if they are not provided
employment within stipulated time of 15 days of receipt of their application seeking
employment or from the date on which employment has been sought in case of an
advance application, whichever is later.

As per Schedule Il of the Act, 29(1), "In case the payment of wages is not made
within fifteen days from the date of closure of the muster roll, the wage seekers shall
be entitled to receive payment of compensation for the delay". As per information
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uploaded by the StatesUTs in Management Information System (MIS), the delayed
compensation paid by the States/UTs during the FY 2017-18, FY 2018-19 and 2019-20
(as on 09.03.2020) were ¥8.38 crore, ¥4.50 crore and 0.64 crore respectively. Fund release
to the States/UTs is a continuous and dynamic process and Central Government is
committed to making funds available keeping in view the demand for work.

SHRI B.K. HARIPRASAD: Mr. Vice Chairman, Sir, when the country is reeling
under serious employment problem, now, the unemployment problem is worst in past
forty-five years, MGNREGA is an oasis in the desert. | thought, today, the Cabinet
Minister would come and answer one of the serious questions facing the rural
unemployed people. But, unfortunately, the Cabinet Minister is not here, he is busy in
Bhopal, toppling the Government.

THE VICE CHAIRMAN (SHRI TIRUCHI SIVA): Please stick to the question,
confine to the question, please.

it §t.%. R § question TR W 3T €1 ...(EEM)... 3R MU question
a1fe, a1 § g8 Wt 4 Fan g1 Sir, alocation for the rural development in this Budget
has been reduced to ¥ 1.2 lakh crores for the year 2020-21, and MGNREGA scheme is
down by ¥ 9,500 crores, during the same period, that is, down by 13 per cent from the
last year. Sir, thisis one of the major reasons that the people who registered their names
have been denied the work. Workers have been penalised for administrative lapses. The
Ministry withhold the wage payments for the workers of the States that do not meet
the administrative reguirements within the stipulated time.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Confine to the question. Be brief

in your question.

SHRI B.K. HARIPRASAD: | am confining myself to the question, Sir. It is a
guestion.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Itisonly aquestion!

SHRI B.K. HARIPRASAD: Thisisthe question | am asking. | would like to know
whether the workers are penalised for the administrative lapses, and the Ministry
withhold the wage payments for the workers of the State that do not make the
administrative requirement within the stipulated time period.
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aredt AR S A'ey, 9 uee &) 981 Sodr o agt siftel & dfea fean
S| #H odreT G ST =g | gUie TaeHe & wEY 2012, 2013, 2014 H UM fawr
AT & Iegd F R | 670 BRIs UV QT T I | 9N WRAR $ J9I H, 2018,

2019, 2020 H FIRAT # 796 FRIe HUY QU | AT Hexg o sMfGad & S 91 &
2, STl T 1143 Ui e g8 § deic afded # 98% deiaN g% ¢
Hqeled, § AT ..(Fau) S U9 yol M1 8, § I &l IR < &l gl 4 I8f IR
ARM-EAM ® 91 T81 FR B! gl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You continue, please. You are not
concerned with that.

|l FReE SEifr: 9818y, 89N WRGR & ARl Udh [kig a9 § &9 9 HH
100 fe=t B ASIGT &1 S B |...(@EE)... ST g e w2, F a9 8 SR o
P AU AR g1 #eley, I 99 9 g9 39 WR 3R AP H GBI © 3R TP T8
AT 9918 TS 8, NP d8d g9 GRAR BRI Bl B9 < o Y&l 81 I8 Th
Jpfeqds AT 21 99 ¥ Ta-He H JISNIR 8] frefdr 8, 1 9 @7 %79 fawnT gart
Farferd AR # AR B G & | ARGy, § AN ST Bl YR BT dTech
g, dfe dfeie #= onft I'i SuRerd wEl €, sufey # Sd e &1 Sad < W& g
3R T RE &1 U Y81 T o1, § IqHT IR < I8! gl 89 AN AR b d8d
JNFATS! sl #, dTelEl & Gars ¥, TIod sna § 50% delas] & U4l & 32
g, &9 T8l T T B

SHRI B.K. HARIPRASAD: Sir, | have not got the answer. Despite that, my second
supplementary regarding the State of Karnataka is, whether it is a fact that the grants
towards the overdue advance released to Karnataka under MGNREGA in the years
2015-16 and 2016-17 was ¥ 1,227 crores. After the adjustment of this advance, an
amount of ¥ 856 crores is dtill outstanding, to be reimbursed by the Government of
India. Regarding the State's request to release ¥ 2,573 grants, including outstanding
due advance of 2019-20, when will the Government release these funds, Sir?

Aredt FRe Saif: Weley, fRiY 9k W Puiled § 5Pl &1 616 BRIS BUAT
BT & SR [ SIS B fol HerdR 12,391 BRIS YA g1 & | Held, Yfe I8
facfia af anft org) ¥ iR TR fuwer faci aote & amar gan 2, 9y gEa! T
fepar g |

SHRI PRASANNA ACHARYA: Sir, | would like to know from the hon. Minister
whether it is a fact that in some of the States, the minimum wage rate fixed by the
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[Shri PrasannaAcharya]

concerned State Governments is higher than the MNREGA minimum wage rate. That
is one of the reasons, out of many, as to why the rural work force is not very keen
about registering itself under the Scheme. If that is so, will the Government consider
increasing the MNREGA wage rate at par with some of the States' minimum wage rate,
so that more and more rural work force get interested?

ATt AR S 7EISy, AR Ud ddhfodd ARl €| 919 BIEIR Bl ISR
TE e a1 9 AR H S AR €1 S8l 9% AR |9 WA 6T ard g, o #
IHHT IR 1 A8l & | GSBRUT 1,324 ARG $T gAT 8, 9 573 a9 URAR &,
B 511 g B e €1 7815y, I8 UH ddhfodd FaRT &, Ul &l IREBRI B |
9 &M A8l fean, 9@ 9 5T OH B B 2

it ARAeTTe ART: A SUFWEAE HeIed, ... (aE)... § AR J31 S A goH
aredm & f& financial year 2017-18 # 317 @Ml 7 ISR FRMAT o1, ITD! A=A

1,323.81 o i, employment demanded by the households is 573.16 lakh, employment
offered to the households is 571.79 lakh; employment provided to the households is
only 511.59 lakh. In the year 2018-19, the registration was 1,378.85 lakh; the employment
demanded by the households is 587.67 lakh; employment given is 527 lakh. In the year
2019-20, registration was 1,421.69 lakh and the employment given is 526.97 lakh. | would
like to know from the Minister whether the figures given by your Ministry are correct
or not. The MNREGA was started during the Congress regime. Every person who was
in need of employment was getting MNREGA employment. For the last six or seven
months, | find that the payment of MNREGA is not being made to many States. In my
State of Chhattisgarh also, | can mention that the payment for the last six months, in
many districts, has not been made. | would like the hon. Minister to explain about all
these things. As for unemployment allowance, how many States have been given the
unemployment allowance?

P TF fHFaH Heamr #3eT § o @3 (S R Sure): A S
HEIGY, WA dRT W84 89X 98d @ WK AR €, d9id €, Al WS § 1 S8
geT 6 BART B &I RSE 4 89 F97 A Sl 988 PR 8 o, 39 Ta1HC H IqPI
YT HH Bl T €| AFAR SUGHIE HEIed, H 3Ud HieAH ¥ dgd I 9 9%
AT ATEdl g1 2011-12, 2012-13 iR 2013-14 9 @ial 9 S 39 a7 a1fid gg 9,
T 2011-12 # 218, 2012-13 # 230 3IR 2013-14 # 220 | ST Wd Y U- 29,215..

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Your statement says that!
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SHRI PARSHOTTAM RUPALA: No, Sir, it is not in the statement. <9 ATl &1
concluding @@l 92,483 TUY AT| 3 o9 ATl #, 2017-18, 2018-19 3R 2019-20 &I
IR WBR B Gal 1 A 83 BOIR RIS ©, Adad Il W9 fhar gl

SHRI P WILSON: The MGNREGA provides at least 100 days of wage employment
inafinancial year. Why don't you increaseit to 200 days, keeping in mind the economic
slowdown? When our leader, Shri M. K. Stalin toured Vellore district, there were
complaints that 100 days of job salary was not given to them and even the 100 days
continuous job was not given to them. Therefore, what action have you taken against
these persons who have not provided jobs or who have not paid payment on time?
Therefore, as | said earlier, why don't you increase it from 100 days to 200 days? With
regard to the compensation, you have said that you will pay compensation, but this
compensation is not paid to workers in Tamil Nadu. What action have you taken
against them?

it IR SUTET: AT IUFHTEIS HAeiqd, e af fiar aifvig & f oFR &4
SHB! BM &l T ADhd &, AT SHT AT e ARy iR &M =4 & 915 Al Uie
21 fierct €, 9 S9d! compensation e T @1f2e, I8 wrau™ g1 afs &M < # faorg
BT ®, A1 30 &7 9% & M & fIog o= S1dh doiol & 25 UfTerd compensation
% wU H IR I FT wEaeE g1 Al e T8 fear g, 1 91 I9H W 0.5 RIS
P YC q TRE WHR Pl <] 8idl gl

Aeled, § WA @ MR & U gamn @ed § 5 3 SF RrwarRar
IRPR Bl 2| IJg8 o8 WHR $ T8 I I9071 fel, S9h foIv 89 I IRaRI
& 1Y Had WMEI HRd YEd T

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Q. No. 216.
TS Merrail ¥ Tt &t did

*216. 5t faemR yTE fAWE: T ARAUTe, WRIUTE SR SAR A I8 IdM B
waﬁﬁﬁ?

(@) fora 99 aut & Tenanet # I dRUT ¥ 99 T S II-aR &RT
R T 3R

(@) | IE 99 ¢ o SRR MEt 3 A SRy # ArRarg!, gIi arT T8t
o, MR TR & ST H PIATE] dRAT b BRI s ©, AlQ B, Al dHedl ISI-aR
RT w1 87




62 Oral Answers [RAJYA SABHA] to Questions

AT, TYUTA 3iR ST FATST H 9T H3l (37} Wolia FAR qiferd™=): (F) 31R
(@) T fqavor 997 ded W 9 e R g

faqvor

(®) 3R (@) 9RA & A9 & AR UET P GRRE, W&V T GuR IR
S-Sl & AT B FaRver, gjfafead TR vd gy 5 @t b i A
€| UARIG a1 AT TR S0 I RERAER & Y] Tl (Hioie)AirRe
QMR (AT |uftl) &1 T w1 & foy ifeR o &1 ord: &g TR
AT BT H MR B G AGHT AT BT I@IWE T8l Bl | U WA BT FER,
Uy e c@Hre 4, S ugell & [y SeR 1 aR &1 ogavel Wi €, 5
fawg & sfavia srmar 2|

AR S9-S5 Bl dre ARmensii § U3l & 3M1s/, 9, Ugeld 3R SUaR
& foU @e Ferar W Ue™ &Rar 2| ugued &R SAR) fAWnT, WRd WRER | I
R o aRT I & forg AoHN dRIifad #X @ €1 5T WBRI Bl R

eIl U= at St 2

Death of cowsin cow sheds

1*216. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of FISHERIES,
ANIMAL HUSBANDRY AND DAIRY ING be pleased to state:

(@ the details of cows which died due to various reasons in the cow sheds
(gaushalas) during the last three years, State-wise; and

(b) whether it is a fact that most of the cow deaths have occurred due to
carelessness shown in monitoring, providing inadequate fodder, negligence in the
treatment of sick cows, if so, the State- wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) and (b) A
Statement is laid on the Table of the House.

Satement

(@) and (b) As per the Constitution of India, preservation, protection and
improvement of stock and prevention of animal diseases; veterinary training and practice
is under state list. The panchayats and local municipalities are empowered to establish

TOriginal notice of the question was received in Hindi.
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and run Cattle Pounds (Kanji Houses)/Gaushala Shelters (community assets) at their
respective jurisdiction. Therefore, the Central Government does not maintain information
on death of cows in cow sheds. The prevention of animal diseases, veterinary care
including arrangement of feed and fodder for an animal is also under state subject.

Animal Welfare Board of India is aso providing some assistance for shelter,
fodder, ambulance and treatment of animals in gaushalas. Department of Animal
Husbandry and Dairying, Government of Indiais also implementing schemes for disease
control and fodder production etc. Financial assistance are provided to State

Governments.

N frerR wre fre: #eted, #9 8 U9 ot o {6 [ i 9ul 7 Tsemerei
# faf=1 SR A g Al BT I[F-aR &RT R 8; IR T8 YT o7 6 Sarerer i
P AT ARG H AURAE], TATE IRT T8l oF, 9ER TR & gelrol § dldara! axdH
¥ BRU g T, IR B, A TG IH-aR @RT T 2?2 $Hh SR H AFEE A
St 9 g feur f 98 59 WEHR & Al B

MEIGd, # IR UST 5T W AT § R Ierde H1 I8 dren g 98l W oS
# @@t Tt B el # barricading BR &1 TS| 981 W @l T W 21 e I
P IR W P! ARBR 1, AT § MU HEFH I A A S A I8 guel
el & b St T AR @D €, S9! IF-aR S BRI [ MR R SR A
g7

4t Hollg FAR A Feled, Ua¥ IR 4 fqa=or JF7 17 o1, el 4 Pl
faavor &€t M € QiR AR U P VAT wiaend e 8 f &9 regular basis WX
TR AR A I8 | ...(FaE)... 3R 3 BIs Th specific case TG & 59 SHug
# o Tenen § T 9K 8, 9 89 Anima Welfare Board & HTEIH WSB! S BRI
FHd &, I P AT particular SITE @1 TG, T U PT 76 7 B | IR MTH
TH Rera g d Swat ff Sifg 8 iR SRR st §1 Rerd €, a1 S o
Sifg grf

£t faemR wRITe fwTe: Aeley, # aud e | A HA Sl W A8 el arsdl
g & deods & qiqr, gRR 4§ SE =1 |
Aeled, § aMud Hewq | A Al S # g YS! diedl § (b s PR

TR, Ug] 15/ Pl A § Al & Y qAia AR, g3 3R Sarsll &l qave &g
P advisory ST A2
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3} wolla FAR aifera. 7EGT, TeagoRl Ugdl 9 & WRT ' gat €1 Animal
Welfare Board & #Te¥ 9§ oFTIAR USASR! SIRT 81 Sl 21 §B IS WaR &,
RTTd -3 Uae™ €1 ds WRGR & QAR Pls WY §9 dRE dl FGe B
Tl &1 Animal Welfare Board & folg 89X U 9gd Al Al 11 &, S99 89 Aeg
TEl B Idhd g, Afbd SR TR WHR 30 Uy ufafes ufa & forg wiemer
B T T T TWE W T UQY IR Sl 8, ARG AR Sl 8, TR WWHR
50 ¥UY Sl 1 ATI-3TelT UQ¥ ARGR & 370 Ifei-3ier fad g1 I8 I=1 &
SERT €, &= & aRI I8 $H G9d 81 & | THT 8, I8 [Pl Udl v, qsi
Udl & | daoids Wi ool IR uew # 7, I 9l 9a S €, oifhd gad! ST
oY WR W YT §l de WRAR 9 I8 Y4 T8l ©| 39 A8 § §B UQ¥ WEHR
gl

PROF. MANOJ KUMAR JHA: Sir, my question to the hon. Minister is relating
particularly to Bihar. | would like to know from the hon. Minister the status of Gaushalas
in Bihar. Shouldn't you be contemplating to have an enabling legislation under PPP

mode to run Gaushalas dife I8 Ve 81 fb T & {7 Urgde iR ufectd T arer
=l

2 Aoita FAR Fifera: #eiey, 991 [98R & ar 7 exact el a1 & b o uifersit
27 TR U Tiremenel @t IR fove ot € o fhd uewr # fha wemad €1
R < H 9 6,500 IS TARMAG € R {o animal welfare organizations &,
SiI T e €1 3R 31y specificaly f9gR & a1d o1, df fdgR # g9IR U™
H1H 87 TR XSRES €1 QX < BI 6,500 Temensii § 4 87 [AgR # fowes gl
s ff Aol 8, 9 A A9 <d €, 89 991 ofd 1 89 ofex ford § iR 98l 9 gl
A &, Afhd SHH T FaReT ¥, AT USY BT B fawy g

2t gy Rig TR 99 Sua9TeIs S, A H#E S WieR A § e
IE WA & | 7 S AIEmH { A @A S ¥ geH aredl g & Animal Welfare
Board &1 goic BT & 3R I8l UYRI & 33, IR, el 3R SUER & oy
fpa-fd 7 # ol 488 @I €2 IR IE IoIC PH &, dl oI Pl G6M b (A
WRHR Pl faar & T 22

£} <olg FAR Ifer: FeIgy, WX i, I 9% 1 I8 gl I W e I ¢
# U] gaT @TEd g {6 Animal Welfare Board 1 9 911 &1 goic 919 R RIS
21 319 31T {HSl Wbl 2 b AR RIS # g fhai Ggel < |ad €, fhaet wrermerait
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faiaN

P AT B THd 27 AT AR Rig St 9 39 W™ 95 forar €1 8ART AR
TN € f& Anima Welfare Board &1 dvic 9| 3 IR dRIe & 3fdid &4 saary
A S 8, 9IS & SR T Al Ia € SR TRmesil iR el @I #gg Wl Al
21 3T 93T Fhd ¢ b U 99 o9 U I S¢ HRIe & 98 & wy § o U |

2 T4 Tas: AR, dI% UaquIe [egd g9 fdHar T € 1 9 drase Yl buffalo
meat, goat, meat, ship, meat 3R TS0 Hf 98 TAM W YU & W8 T R WHR
S 98 A P fU ge fAER wR @ 2

#t wollg FAR aifea™: TR, R IR § WeHR &1 1 3 faar 78 T 5
&H buffalo meat a1 fH=ft meat & TRIUIE TR UEd! @Y | Buffalo meat it TaRTare
21 &1 21 %3 3iR buffalo meat &1 I | TR 70 BIIR dRIS BT YaUIe © 3R
g8 SR | WREHR S QAT By Hwl AE 7§ P S W 9 A Sy

SuwrTeer (1 foedt Rramy: usa @ 2017.
L osses faced by e-commer ce companies due to inter net shutdowns

*217. SHRI MD. NADIMUL HAQUE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether e-Commerce companies have seen economic 10sses due to internet
shutdown in different parts of the country;

(b) whether Government has estimated the same and if so, the details thereof;
and

(¢) if not, whether Government plans to estimate the impact of internet shutdowns

on e-Commerce companies?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI SOM PARKASH): (@) to (c) A Statement is laid on the Table of the House.

Statement

(@) and (b) No specific information has been received of any loss suffered by e-

commerce companies nor any such assessment has been made.

(¢) Internet shutdowns are imposed for managing law and order situation and
result in temporary disruption in internet connectivity. As currently there is no specific
input of any loss from any e-Commerce company, no such study is planned.
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SHRI MD. NADIMUL HAQUE: Sir, over 150 days of internet shutdown in Jammu
and Kashmir has led to many businesses and StartUps, especially in IT and eeCommerce,
shut down or leave elsewhere for better opportunities. Sir, young entrepreneurs are
getting discouraged from starting online businesses.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You ask your question.

SHRI MD. NADIMUL HAQUE: Sir, my question is; When will the Government
take actual steps, not tokenistic measures, to address this serious crisis, because the
hon. Minister has not even replied to what | have asked in the main question?

SHRI SOM PARKASH: Sir, 'Police’ and 'Law and Order' are the State Subjects.
States are responsible for prevention, detection and investigation of crime. They are
responsible. No company has raised any issue regarding compensation. Sir, Amazon,
Flipkart, Snapdeal, Udaan, Urban Ladder, TATA, Philips have never raised any issues
and no assessment has been made regarding loss.

SHRI MD. NADIMUL HAQUE: Sir, the order for internet shutdown is rarely open
to public oversight. It has been reported that only Secretary-level officers can issue
such orders and even the DMs can order.

My question is: How has the Government allowed internet shutdown to be
imposed so easily, especially when the repercussions are not just on a particular area
but across the whole of India?

SHRI SOM PARKASH: Sir, these kinds of orders can be issued by the Secretary,
Ministry of Home Affairs and, at the State level, Secretary, Home, can issue an order.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Question No. 218 - hon. Member
not present. The Minister may lay the answer on the Table. There is no supplementary.
Now Question No. 219.

*218. [The questioner was absent]
Transferability under Duty Free Import Authorisation Scheme

*218. SHRI DHIRAJ PRASAD SAHU: Will the Minister of COMMERCE AND
INDUSTRY be pleased to refer to answer to Unstarred Question 2939 given in the Rajya
Sabha on 13 December, 2019 and state:
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(@ whether Directorate General of Foreign Trade (DGFT) provides benefit of
transferability under DFIA scheme to those who made export prior to the notification
for suspension of Standard Input Output Norms (SION) group under the scheme in
case no change has been made regarding transferability in Duty Free Import Authorization
(DFIA) scheme under para 4.29 of Foreign Trade Policy 2015 -20;

(b) if so, the details thereof;
(¢) if not, the reasons therefor; and

(d) whether DGFT is contemplating to issue clarifications regarding the above
provision?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (d) A Statement is laid on the Table of the House.

Statement

(@) to (c) Transferability under Duty Free Import Authorization (DFIA) Schemeis
available to al eligible exporters and also to those who made exports prior to the
Notification for suspension of Standard Input Output Norms (SION) for any export
product. Whenever a SION is suspended, the exports completed till the date of
suspension is considered valid for issue of transferable DFIA. However, in cases where
misuse or fraud is reported, DFIA may be denied under Rule 7 of the Foreign Trade
(Regulation) Rules, 1993 after following due procedure aslaid out under Foreign Trade
(Development and Regulation) Act, 1992. Further, in cases where the item of input is
Maize(corn), Hon'ble High Court of Andhra Pradesh and Telangana vide its orders in
WP No. 34771/2014, has imposed ‘actual user condition' and therefore transferability is
not granted for this input item.

(d) Does not arise in light of (a), (b) and (c) above.
I YT BT RSB 917 ST & T ST 7T Heq

*219. ST. ARV SICAT: T I 3l I§ I Bl U HA [

(@) SMRMEE gAlfSE! # AT & g N A= &l G &R JIRTFIGRIG §1
¥ faw w®n Sum fey W & SR

@) fard g gut ¥, qi-aR, URY @ TS T3 NS BE-BiF A E JAT ST

IRfYP AR Taad WMl dT ART H=T B2
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e FATE H o w3 (S ORI e (@) IR (W) US [aaR0T 991 Ued W ™
fear w2l

faqvor

(@) ARGT Yo 9 Mt & AR want feat afgd adt war feat #
IR & fY YT I B GIH SR ARFERS §9M & (o7 Fad TIRRA &l ¢ |

F/TRTIE 3R URfoR feal & sMRfEd want fewt § fFaiRd wR &t
Fagd iR BT S TRER I, d8e, W, A[gd aifoiT uise, deErd
3R dfer IR gfaemd, sRoRet ore = Sy anfe Jar a_1g S
gl

fgcira 2ot & Tafffa sofegs aina gfe Ew) o & wiew wid
¥ dTell Ulelipraie dIC o Sff JE! € | SU9y, ®ral § &1 Sff RE! 3
gfaensit 7 dfeered & fov dw, oS dfcels™ & T iR, Tase! arse
anfe wnfier 21

Izl B JREm & Ay TaFEa sgay misdl st |fdbe Sl
@RS R SR gARoR Sfd ged Wl Y of W@ g

603 SUNY IdT ¥ I, 499 VBl H, 287 HCIST gelldgd Aeeud e (THSUHY)
BT H A, 30 YD F 3R AT oA, BIABIAr & T4 25 YbT H SO e
T HYOT-HE-ATE g wonel (YIedissed) Use | g ARAIuT B S
P 1 TH AT G Ol F A B SIS A dTet WIE & aN H#
2 IGENUN B Sl & AR T 8 IT Yalse! B W difeal et
& AregE A ueRi A far Srar €1 g9 e, qaia seayay Xe |
IE U@/l ¥ ugd ¥ ot g8 T

SISTel Sellded Aeeiud e (S ®ra) H AT & Y vags! arge, Ud,
TS BARR HIF e Jadl HY Y 2|

2010 & 9% ¥ [T fbg on e Aoy AL (SR b)) d, gde 9y
ToR B H 2 wEey gedr wRY S w2

2016-17 A LI FaT B U 9% IO - AT ML FAW YE B Y E
ST M g gt & geed! (foid B qen) e & warl e
arell qR1 AT W SFRIEM NiSAT €, I AfRad glaamd <F 18 €1 59
FHI WRA el 7 16 3Gy misai I I 2
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+  2016-17 | 2000 W AF SHeATG TR f$ad W Y5 Y Y €, T SARIER
Tt & forg faRea glaemett arer @ fgdig oot & wat fea 21

« R4l e IF-<H, duaRfzd fede Uumell ok Hafgd ued gfaensit @l
gl 91 b Te¥ |, HRAIG Vel | YEH 3 Ha@rger WO F go fban
g, e A1 9 oFRfEM fewd, dioM ead iR wiewM fead ga @t
ST [l € |

o ITSAT H AH-FART AR Wew adavvl IE@= & forg, misAt &1 war # o
I UBd, MR war! =t afed Tt & 9l qant e @ Are-Ans
R Sfad &= e S 2

s HRAR YAl W Il dTel HaR] Sa&f &1 AES] & AR 3Mafed 3R]
fpam STrem &, Foras |t ERen ofiRk gfaensil dee fical &1 Sifg &1 S

2 IR TR IUPRV B HRFA Bl Sl § AT S© gadl (&gl Sl & | |qd
darl feet & eiraraal o Sfad wws gHRed @ Sl § &R srRe

AT A b SRE G FaRT fSet F U @1 gred aven &1 S

2l

o ARG AAIRG ORI & A1egd ¥ qaRl et § Fafia wu 9 aie iR
P FRF fear o7 e 2

o R e 30 BT Wid § Sg-aiarerdl & TR Ht & I8! & e
ARt fe@! | Yeuy ) A Ui 9 iR | 68,000 W 31fdd ARt fet
# g wrEery @Y Y § | qa) (at & aefl Se-irerert § gear o
™ o W L

o O\

o Sfteqita R o gerar & fog, @l Faiia veggel gart fsat
UDHIGd dd Hhad id dd fafl 9 guvgws by dhdae g v 2|
S 3Tl HIS[ET ST Brd ol (AgUTH) [HW P 3R vAgaa! e
& FIRT St # W WRugg TWd § T Ghdd! Bl gAY Iad ¢

THIFHd do1 Aobhdd oMY ol IE E

o SWE F ATl WRAR YAd 7 2014-15 | 2018-19 Bl 3@ & SR 1000
A 31 A= S0 Sl BT START Bd Y IAMiSdl B 981 &Hal 9@l

g dife sHRfET aifzat & fov sfaRed taMey Suder 8 9o |

@) fUoor dra auf, erIfd 2014-15 | 2018-19, & SR ARH B T8 MISAT BT
RT Fer e T
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22997/22998

51709/51710

51711/51712

51713/51714

55061/55062

55063/55064

55065/55066

55501/65502

55511/65512

55585/55586

55587/55588
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58121/58122
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9. 74861/74862 BIE BN <q afre
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108 Oral Answers [RAJYA SABHA] to Questions

Sepstaken to maketrain journey comfortable

1*219. DR. SATYANARAYAN JATIYA: Will the Minister of RAILWAY S be pleased

to state:

(@ the measures adopted to make the train journey convenient and comfortable

for passengers travelling in unreserved trains/coaches; and

(b) the details of new trains introduced during the last five years along with the

details of their origin and destination stations, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI ANGADI
SURESH CHANNABASAPPA): () and (b) A Statement is laid on the Table of the

House.

Satement

(@ Itisacontinual endeavor of Indian Railways (IR) to make train journey
convenient and comfortable for passengers travelling in al train coaches including in

unreserved coaches.

e Unreserved coaches running in Mail/Express and passenger trains are
provided with prescribed level of amenities and fittings such as cushioned
seats, lights, fans, mobile charging points, toilet & washbasins facilities,

Emergency Alarm Chain apparatus, etc.

e Polycarbonate seats with stainless steel frames in Second Class newly
manufactured Electric Multiple Unit (EMU) coaches are being provided.
Other amenities being provided in EMU coaches include fans for ventilation,

blowers for forced ventilation, LED lights etc.

TOriginal notice of the question was received in Hindi.
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Closed Circuit Television (CCTV) Cameras and Emergency Talk Button are
also being provided in newly manufactured EMU Trains to provide security

of passengers.

GPS based Passenger Announcement cum Passenger Information System
(PAPIS) has already been installed in existing 499 EMU rakes out of 603
rakes, 30 Mainline Electric Multiple Unit (MEMU) rakes out of 287 rakes and
al 25 rakesin Metro Railway, Kolkata. This Passenger Information System
informs the passengers regarding the next approaching station through
audio announcement on speakers as well as through video display on LED
screens simultaneously. Further, newly manufactured EMU/MEMU rakes are

aready equipped with such technology/system.

In Diesel Electric Multiple Unit (DEMU coaches), LED lightings, fans, well

ventilated coaches etc. are provided to passengers.

In MEMU/DEMU TC (Trailer Coach), 2 toilets are being provided per trailer coach

of MEMUs manufactured from 2010 onwards.

A new class of train service - Antyodaya train services, which are fully
unreserved trains comprising of General second class LHB (Linke Hofmann
Busch) type coaches with additional facilities have been introduced in

service since 2016-17. 16 Antyodaya trains are presently running over IR.

More than 2000 Deen Dayalu coaches, which are General second class
coaches for unreserved passengers with additional facilities, have also been

introduced in service since 2016-17.

With a view to promote cashless transactions, contactless ticketing and
enhanced customer convenience, IR has also introduced the
"UTSONMOBILE" App through which unreserved tickers, season tickets

and platform tickets can be booked.
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e To provide a clean and hygienic environment in trains, proper attention is
given on cleaning of all passenger carrying train coaches including unreserved

coaches, before putting them in service.

e The coaches running on IR are given periodic maintenance as per norms
wherein al the safety and amenity fittings are examined for good working
condition and defective components are repaired or replaced. Proper cleaning
of al coach toiletsis ensured and full watering of al coachesis also ensured

during maintenance and run.

e Pest and rodent control of coaches is being done on a regular basis through

authorized professional agencies.

e IR is also proliferating bio-toilets on its coaching stock so that no human
waste is discharged from coaches on to the track. More than 68,000 coaches
have been fitted with Bio-toilets. Dustbins are also being provided in all bio-

toilet fitted coaches as well.

e For the assistance of the visually impaired travelers, Integrated Braille
Signages, i.e. signages superimposed with Braille scripts, are being provided
in al the newly manufactured LHB coaches. Further, retrofitment of the same
in existing Integral Coach Factory (ICF) type and LHB type coaches is also

being executed in a phased manner.

e Besides, Indian Railways has augmented the loads of trains by utilizing over
1000 Genera Class coaches during the period 2014-15 to 2018-19 for generating

additional accommodation for unreserved segments of passengers.

(b) The detail of trains introduced during the last five yearsi.e. from 2014-15

to 2018-19 is given in the Annexure.



Annexure
(A) Trains introduced in 2014-15
Sl. No. Train Number From Station Station To Nature Frequency
1 2 3 4 5 6
1 55613/55614 Dekargaon Naharlagun Passenger Dally
2 55813/55814 Dekargaon Murkongsel ek Passenger Dally
3 22117/22118 Guntur Kacheguda Double Decker Express Bi-Weekly
4, 56033/56034 Mannargudi Mayiladuthurai Passenger Dally
5 22119/22120 Kacheguda Tirupati Double Decker Express Bi-Weekly
6. 22971/22972 Jaipur Madurai Premium Express Weekly
7. 16353/16354 Nagercoil Kacheguda Express Weekly
8 53555/53556 Jasidih Shikaripara Passenger Dally
9 13131/13132 Kolkata Anand Vihar(T) Express Dally
10. 78821/78822 Gondia Balaghat DEMU Daily
11 22461/22462 New Delhi Katra AC Express Dally
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1 2 3 4 5
12 56715/56716 Punalur Kanniyakumari Passenger Daily
13 19717/19718 Jaipur Chandigarh Express Daily
14. 14713/14714 Sri ganganagar Jammu Tawi Express Weekly
15. 69133/69134 Anand Dakor MEMU Daily
16. 69135/69136 Anand Dakor MEMU Daily
17. 79449/79450 Morbi Maliya Miyana DEMU Daily
18. 14319/14320 Barelly Bhopal Express Weekly
19, 19453/19454 Gandhidham Puri Express Weekly
20. 13063/13064 Balurghat Howrah Express Daily
21 19203/19204 Bhavnagar Bandra (T) Express Weekly
2. 51603/51604 Bina Katni Passenger Daily
2. 14221/14222 Faizabad Kanpur Anwargan; Express Daily
24, 17321/17322 Hubli Mumbai Central Express Weekly
5. 56281/56282 Bangalore Chamarajanagar Passenger Dally
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56921/56922

56925/56926

76521/76522

76523/76524

14611/14612

56277/56278

16577/16578

19401/19402

22939/22940

19805/19806

19417/19418

19421/19422

55819/55820

15117/15118

16579/16580

Hubli
Bangalore
Bangalore/ Yesvantpur
Yesvantpur
Amritsar
Chickmagalur
Yesvantpur
Ahmedabad
Hapa

Kota
Ahmedabad
Ahmedabad
Guwahati
Manduadih

Bangalore/ Yesvantpur

Belgaum
Tumkur
Neelamangala
Hosur
Gorakhpur
Yesvantpur
Shivamogga Town
Lucknow
Bilaspur
Udhampur
Allahabad
Patna
Mendipathar
Jabal pur

Shivamogga Town

Passenger
Passenger
DEMU
DEMU
Express
Passenger
Express
Express
Express
Express
Express
Express
Passenger
Express

Express

Dally

Dally

Dally
6-Days a Week
Weekly
Dally
Tri-Weekly
Weekly
Weekly
Weekly
Weekly
Weekly
Dally
Weekly

Bi-Weekly
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1 2 3 4 5 6
1. 16587/16588 Bikaner Yesvantpur Express Bi-Weekly
42, 22695/22696 Yesvantpur Jaipur Express Weekly
43, 22935/22936 Bandra Terminus Palitana Express Weekly
4, 11053/1104 Lokmanya Tilak (T) Azamgarh Express Weekly
45, 17621/17622 Aurangabad Renigunta Express Weekly
46. 19021/19022 Bandra (Terminus) Lucknow Express Weekly
47. 22933/22934 Bandra Terminus Jaipur Express Weekly
48 11073/11074 Mumbai Chennai Central Express Weekly
49, 22913/22914 Mumbai Central New Delhi Premium AC Express
50. 12047/12048 New Delhi Bhatinda Shatabdi Express Bi-Weekly
51 22115/22116 Mumbai Karmdi AC Express Weekly
52. 64913/14 Delhi Rohtak MEMU Daily
53. 64915/16 Delhi Rohtak MEMU Daily
™. 16229/16230 Varanas Mysore Express Bi-Weekly
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58303/58304

22941/22942

11111/11112

58031/58032

22937/22938

75101/75102

13429/13430

15529/15530

22857/22858

15531/15532

54789/54790

74017/74018

12527/12528

22443/22444

22801/22802

Sambal pur
Indore
Gwalior
Tatanagar
Rajkot
Chhapra
Malda Town
Saharsa
Santragachi
Saharsa
Bikaner
Reweri
Kamakhya
Kanpur

Visakhapatnam

Bhawanipatna
Jammu Tawi
Gonda
Chakulia

Rewa
Manduadih
Anand Vihar(T)
Anand Vihar(T)
Anand Vihar(T)
Amritsar

Reweri

Rohtak

Chennai Central
Bandra (T)

Chennai Central

Passenger

Express

Sushasan Express
Passenger

Express

DEMU

Express

Jan Sadharan Express
Express

Jan Sadharan Express
Passenger

DEMU

AC Express

Express

Express

Daily
Weekly
Weekly
Daily
Weekly
Daily
Weekly
Weekly
Weekly
Weekly
Daily
Daily
Weekly
Weekly

Weekly
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1 2 3 4 5 6
70. 12783/12784 Secunderabad Visakhapatnam AC Express Weekly
7L 17619/17620 H.S Nanded Aurangabad Express Weekly
72. 19415/19416 Ahmedabad Katra Express Weekly
73 18111/18112 Tatanagar Yesvantpur Express Weekly
74. 22353/22354 Patna Bangalore Premium Express Weekly
. 22503/22504 Kamakhya Bangalore Premium Express Weekly
76. 22679/22680 Yesvantpur Katra Express Weekly
7. 15559/15560 Ahmedabad Darbhanga Jan Sadharan Express Weekly
78. 19419/19420 Ahmedabad Chennai Central Express Bi-Weekly
79. 15043/15044 Lucknow Kathgodam Express
&0. 14613/14614 Firozpur Cantt Chandigarh Express Dally
8L 15547/15548 Jaynagar Mumbai Central Jan Sadharan Express Weekly
8. 16863/16864 Mannargudi Jodhpur Express Weekly
8. 22813/22814 Paradeep Howrah Express Weekly
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56035/56036

56665/56666

58505/58506

58659/58660

11407/11408

12597/12598

11081/11082

15031/15032

22655/22656

22809/22810

18629/18630

68001/68008

68749/68750

22653/22654

11075/11076

Tiruchendur
Byndoor

Gunupur

Hatia

Pune

Mumbai

Mumbai

Ramnagar
Thiruvananthapuram
Paradeep

Ranchi

Santragachi
Anuppur
Thiruvananthapuram

Bider

Tirunelveli
Kasargod
Visakhapatnam
Rourkela
Lucknow
Gorakhpur
Gorakhpur
Chandigarh
H.Nizamuddin
Visakhapatnam
New Jalpaiguri
Jhargram
Ambikapur
H.Nizamuddin

Mumbai Central

Passenger
Passenger
Passenger
Passenger
Express
Jan Sadharan Express
Express
Express
Express
Express
Express
MEMU
MEMU
Express

Express

Daily
Daily
Daily
Daily
Weekly
Weekly
Weekly
Weekly
Weekly
Weekly
Weekly
6-Days a Week
Daily
Weekly

Weekly

SlBNMSUY 10

[0zoz ‘uoreIN £T]

suonsan® 01

1T



1 2 3 4 5 6
Q. 11207/11208 Nagpur Rewa Express Weekly
100. 17623/17624 H.S Nanded Shri Ganganagar Express Weekly
101. 15617/15618 Guwahati Naharlagun Donyi Polo Express Dally
102. 22411/22412 Naharlagun New Delhi AC Express Weekly
103. 73371/73372 Koderma Hazaribagh Town DEMU Dally
104. 73373/73374 Koderma Hazaribagh Town DEMU Dally
105. 7337573376 Koderma Gaya DEMU Bi-Weekly
106. 64167/64168 Pawal Aligarh MEMU Dally
107. 12581/12582 New Delhi Manduadih Express Dally
108. 15053/1504 Chhapra Lucknow Express
100.  75103/75104 Varanasi Ghazipur City DEMU Daily
110. 14505/14506 Nangal Dam Amritsar Express Dally
11 15057/15058 Gorakhpur Anand Vihar(T) Express Weekly
112, 55069/55070 Gorakhpur Nautanwa Passenger Dally
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113 15029/15030 Gorakhpur Pune Express Weekly

14 50101/50102 Madgaon Ratnagiri Passenger Dally

(B) Trains introduced during 2015-16

Sl. No. Train Number From Station Station To Nature Frequency
1 2 3 4 5 6

1 12583/12584 Anand Vihar(T) Lucknow Double Decker Express Four days a week

2 82355/82356 Patna Mumbai CST Suvidha Express Bi-Weekly

3 14503/14504 Katra Kdka Express Bi-Weekly

4, 78103/78104 Sambal pur Rourkela DEMU 6-Days a Week

5 14155/14156 Kanpur Jammu Tawi Express

6. 52574 Darjeeling Ghum Joy Ride Passenger Dally

7. 52575 Darjeeling Ghum Joy Ride Passenger Dally

8 52572 Kurseong Mahanadi Himalayan on Wheels Weekly

Passenger
9 52570/52571 Darjeeling Kurseong Red Panda Passenger Tri-Weekly
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1 2 3 4 5 6

10. 52573 Mahanadi Kurseong Himalayan on Wheels Weekly
Passenger

11 15055/15056 Ramnagar Agra cantt. Express Weekly
12 74027/74028 Dehi Baraut DEMU 6-Days a Week
13 75105/75106 Mau Allahabad City DEMU 6-Days a Week
14. 11031/11032 Solapur Bijapur Express Bi-Weekly
15. 74025/74026 Dehi Shamli DMU 6-Days a Week
16. 74613/74614 Baramula Banihal DEMU Daily
17. 74615/74616 Baramula Banihal DEMU Daily
18. 12529/12530 Gorakhpur New Delhi Premium Express 5-Days a Week
19. 58427/58428 Khurda Road Begunia Passenger Dally
20. 58429/58430 Khurda Road Begunia Passenger Dally
2L 53209/53210 Rajgir Fatuha Passenger Dally
2. 15613/15614 Guwahati Murkongsel ek Lachit Express Dally
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55429/55430
55823/55824
55719/55720
55721/55722
55343/55344
55345/55346
22415/22416
19063/19064
14811/14812
59727/59729
59728/59730,
53037/53038
73037/73038
79311/79312

64589/64590

Rangapara North
Rangapara North
Dekargaon
Rangiya

Badlly

Badlly
Vijayawada

Udhna

Delhi Sarai Rohilla

Loharu
Loharu
Sahebganj
Azimganj
Ratlam

Kanpur

Rangiya
Dekargaon
Bhalukpong
Dekargaon
Badaun
Badaun
New Delhi
Danapur
Skar

Skar

Skar

Bhagal pur
Nimtita
Laxmibai Nagar

Phaphund

Passenger
Passenger
Passenger
Passenger
Passenger
Passenger
AP AC Express
Express
Express
Passenger
Passenger
Passenger
DEMU
DEMU

MEMU

Dally

Dally

Dally

Dally

Dally

Dally

Dally
Bi-Weekly
Bi-Weekly
Dally

Dally

Dally

5-Days a Week
6-Days a Week

Dally
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1 2 3 4 5 6
3. 22413/22414 H. Nizamuddin Madgaon Rajdhani Express Bi-Weekly
0. 22919/22920 Ahmedabad Delhi Sarai Rohilla Premium Express Tri-weekly
40. 75111/75112 Ghazipur Varanas DEMU Dally
1. 55615/55616 Guwahdti Silchar Fast Passenger Dally
42, 11079/11080 Mumbai Gorakhpur Express Weekly
43, 75007/75008 Gorakhpur Gonda DEMU Dally
4, 55032/55049 Badshahnagar Nakaha Jungle Passenger Dally
45, 75005/75002 Gorakhpur Barhni Passenger Dally
46. 78823 Balaghat Katangi DEMU Dally
47. 11085/11086 Lokmanya Tilak (T) Madgaon AC Double Decker Express  Tri-Weekly
48 71909/71910 Agra Cantt Etawah DEMU Dally
49, 17417/17418 Tirupati Sai Nagar Shirdi Express Weekly
50. 15307/15308 Aishbagh | zzatnagar Express Dally
51 22821/22822 Howrah Pune Express
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22863/22864

68687/68688

78009/78010

12595/12596

22127/22128

22313/22314

75113/75114

54821/54822

22315/22316

22417/22418

38712/38715

18243/18244

78824178825

18245/18246

75215/75216

Howrah
Panskura
Rupsa
Mumbai
Lokmanya Tilak (T)
Katra
Bhatni
Parvatsar
Sealdah
New Delhi
Kharagpur
Bilaspur
Durg
Bilaspur

Patliputra

Yesvantpur
Digha
Bhanjpur
Gorakhpur
Kazipet
Howrah
Varanasi City
Makrana
Jodhpur
Varanasi
Santragachi
Jodhpur
Ddli Rgjhara
Bikaner

Raxaul jn.

AC Express
MEMU

DEMU

Premium Express
Anandwan Express
Premium Express
DEMU

Passenger

premium AC Express
Mahamana Express
MEMU

Express

DEMU

Express

DEMU

Weekly

Dally

6-Days a Week
Bi-Weekly
Weekly

Weekly

Dally

6-Days a Week
Bi-Weekly
Tri-Weekly
6-Days a Week
Bi-Weekly
Dally
Bi-Weekly

Dally
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1 2 3 4 5 6
67. 75213/75214 Sagauli jn. Raxaul jn. DEMU Daily
68. 22839/22840 Shdimar Chennai Central Express Dally
69. 14259/14260 Mughal Sarai Lucknow Ekatmata Express Weekly
70. 58877/58878 ltwari Naghbir Jn. DEMU Daily
7L 15601/15602 Silchar New Delhi Poorvottar Sampark Weekly
Kranti Express
72. 15623/15624 Bhagat Ki Kothi Kamakhya Express Weekly
73 75713/75714 Siliguri New Cooch Behar DEMU Dally
74. 12529/12530 Patliputra Lucknow Express Tri-weekly
. 64553/64554 M oradabad Anand Vihar(T) MEMU Dally
76. 64555/64556 Anand Vihar(T) Meerut City MEMU Dally
(C) Trains introduced during 2016-17
Sl. No. Train Number From Station Station To Name Frequency
1 2 3 4 5 6
i 75233175234 Raxaul Sitamarhi DEMU Daily
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12049/12050

73451/73452

73453/73454

73461/73462

12503/12504

22419/22420

74617/74618

74619/74620

12493/12494

54764/54763

15655/15656

55665/55666

55667/55668

14009/14010

12795/12796

H. Nizamuddin
Jamal pur

Jamal pur
Jamalpur
Kamakhya
Anand Vihar(T)
Budgam
Banihal

H. Nizamuddin
Sri ganganagar
Kamakhya
Silchar

Silchar

Anand Vihar(T)

Secunderabad

Agra Cantt
Tilrath
Tilrath
Khagaria
New Delhi
Ghazipur City
Baramula
Baramula
Pune
Sadul pur
Katra
Jribam
Bhairabi

Bapudham Matihari

Vijayawada

Gatimaan Express
DEMU

DEMU

DEMU

Humsafar Express
Suhaildev Express
DEMU

DEMU

AC Express
Passenger
Express
Passenger
Passenger

Champaran Satyagrah
Express

Express

6-Days a Week
Dally

Dally

Dally

Weekly
Tri-Weekly
6-Days a Week
6-Days a Week
Weekly

Dally

Weekly

Dally

Dally

Weekly

6-Days a Week
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1 2 3 4 5 6
17. 25657/25658 Silchar Sealdah Kanchan Kanya Express
18. 13205/13206 Danapur Saharsa Janaki Express Daily
19. 74019/74020 Jind Sonipat DEMU 6-Days a Week
20. 63213/63214 Patna Ara MEMU Daily
21 19311/19312 Indore Pune Express Bi-Weekly
2. 19331/19332 Indore Kochuveli Express Weekly
2. 79313/79314 Indore Mhow DEMU Daily
24, 79315/79316 Indore Mhow DEMU Daily
5. 79317/79318 Indore Mhow DEMU Daily
26. 79319/79320 Indore Mhow DEMU Daily
27. 79321/79322 Indore Mhow DEMU Daily
28. 79323/79324 Indore Mhow DEMU Daily
29, 79325/79326 Indore Mhow DEMU Daily
0. 14101/14102 Kanpur Prayag Express Daily
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75115/75116

17215/17216

14019/14020

11083/11084

11307/11308

15059/15060

14605/14606

15009/15010

77401/77402

T77403/77404

11801/11802

21801/21802

59549/59550

59559/59560

25255

Ghazipur
Vijayawada
Anand Vihar(T)
LokmanyaTilak (T)
Hyderabad
Lalkua Jdn
Jammu Tawi
Gomtinagar
Yerraguntla
Yerraguntla
Jhansi

Indore
Vadodara
Ahmedabad

Darjeeling

Prayag
Dharmavaram
Agartala
Kazipet
Gulbarga
Anand Vihar(T)
Haridwar
Gorakhpur
Banaganapalli
Banaganapalli
Etawah
Jhansi
Ahmedabad
Vadodara

Ghum

DEMU

Express

Tripura Sundari Express
Tadoba Express
Express

Express

Express

Express
Passenger
DEMU

6-Days a Week
Express
Passenger
Passenger

Passenger

Dally
Tri-Weekly
Weekly
Weekly
Dally
Bi-Weekly
Weekly
Dally

Dally

Dally

4-Days a Week
Dally
Dally

Dally
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1 2 3 4 5 6

46. 53451/53452 Hansdiha Dumka Passenger Daily

47. 15967/15968 Rangiya Dibrugarh Express Tri-Weekly
48. 55663/55664 Agartala Silchar Passenger Daily

49, 55675/55676 Agartala Dharmanagar Passenger Daily

50. 55677/55678 Silchar Dharmanagar Passenger Daily

5L 55679/55680 Agartala Dharmanagar Passenger Daily

52. 55773/55774 Katihar Teznarayanpur DEMU Daily

53. 55893/558%4 Rangiya Rangapara North Passenger Dally

. 55895/5589% Rangiya Murkongsel ek Passenger 6-Days a Week
55. 75901/75902 Tinsukia Ledo DEMU Daily

56. 75903/75904 Dibrugarh Town Tinsukia DEMU Daily

57. 75907/75908 Dibrugarh Town Ledo DEMU Daily

58. 75909/75910 Dibrugarh Town Dangari DEMU Daily

50. 75911/75912 Tinsukia Ledo DEMU Daily
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75905/75906

51703/51704

51705/51706

22837/22838

63203/63204

22427/22428

15069/15070

55661/55662

55685/55686

22323/22324

14117/14118

11901/11902

55361/55362

55363/55366

55367/55368

Dibrugarh Town
Jabal pur

Jabal pur

Hatia

Kiul

Anand Vihar(T)
Gorakhpur
Karimganj
Silchar

Kolkata
Allahabad
Mathura

| zzatnagar

| zzatnagar

| zzatnagar

Ledo
Sukrimangla
Sukrimangla
Ernakulam
Mokama
Bdlia
Badshahnagar
Maishashan
Maishashan
Ghazipur City
Basti
Kurukshetra
Pilibhit
Pilibhit

RFilibhit

DEMU
Passenger
Passenger

AC Express
MEMU

Bhrigu Express
Express
Passenger

Passenger

Shabd Bhedi Express
Manwar Sangam Express

Gita Jayanti Express

Passenger
Passenger

Passenger

Daily

Daily

Daily

Weekly

Daily

Weekly

Daily

6-Days a Week
6-Days a Week

Weekly

Five days a week

Daily
Daily

Daily
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. 55369/55370 | zzatnagar Pilibhit Passenger Dally
76. 55364/55365 Bareilly City Pilibhit Passenger Daly
7. 12571/12572 Gorakhpur Anand Vihar(T) Humsafar Express Weekly
78. 12595/12596 Gorakhpur Anand Vihar(T) Humsafar Express Tri-Weekly
79. 15063/15064 Gorakhpur Lokmanya Tilak (T) Express Weekly
&0. 15065/15066 Gorakhpur Panvel Express
8L 15067/15068 Gorakhpur Bandra (T) Express Weekly
8. 13121/13122 Kolkata Ghazipur City Express Weekly
&, 78826/78827 Dallirgiahara Durg DEMU Daily
& 12503/12504 Kamakhya Bangal ore Cantt. Humsafar Express Bi-Weekly
&b5. 17021/17022 Hyderabad Vasco Da Gama Express Weekly
86. 17419/17420 Tirupati Vasco Da Gama Express Weekly
8r. 22707/22708 Tirupati Visakhapatnam Double Decker Express Weekly
8. 57477/57478 Rayadurga Kalyandurg Passenger Dally

Slmsuy el OET

[VHEVS VACYY]

suonsan® 01



8 B8

8 & £ 8 8 R

8 9

8

100.

101

102.

103.

55181/55182

55183/55184

16581/16582

66535/66536

66537/66538

66539/66540

66541/66542

66543/66544

22887/228388

55681/55682

55683/55684

22877/22878

22497/22498

11309/11310

22885/22836

Chhapra
Chhapra
Bangalore
Bangalore
Bangalore
Bangalore
Bangalore
Bangalore
Howrah
Agartala
Agartala
Ernakulam
Sri ganganagar
Solapur

Lokmanya Tilak (T)

Thawe

Thawe
Shivamogga Town
Ramanagaram
Ramanagaram
Ramanagaram
Whitefield
Kuppam
Yesvantpur
Belonia

Belonia

Howrah
Tiruchchirappalli
Mirg

Tatanagar

Passenger
Passenger
Express

MEMU

MEMU

MEMU

MEMU

MEMU

Humsafar Express
Passenger
Passenger
Antyodaya Express
Humsafar Express
Express

Antyodaya Express

Daily

Daily
Tri-Weekly
6-Days a Week
6-Days a Week
6-Days a Week
6-Days a Week
6-Days a Week
Weekly

6-Days a Week
6-Days a Week
Weekly

Weekly

Daily

Bi-Weekly
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14. 71407/71408 Pune Daund DEMU Dally
105. 71409/71410 Pune Daund DEMU Dally
106. 77622/77623 M ahabubnagar Jaklair DEMU Bi-Weekly
107. 22679/22680 Yesvantpur Hassan Express Dally
108. 55371/55372 Pilibhit Majhola Pakariya Passenger Dally
109. 55373/55374 Pilibhit Majhola Pakariya Passenger Dally
110. 55375/55376 Pilibhit Majhola Pakariya Passenger Dally
11 55687/55633 Silchar Dullavcherra Passenger Dally
112, 55689/55690 Badarpur Dullavcherra Passenger Dally
(D) Trains introduced during 2017-18
Sl. No. Train Number From Station Station To Nature Frequency
1 2 3 4 5 6
1 56927/56928 Hubli Chikkabenakal Passenger Daly
2 22089/22990 Mahuva Bandra (T) Express Weekly
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22991/22992

22993/22994

74029/74030

22121/22122

7572375724

16575/16576

7572775728

75729/75730

16791/16792

19041/19042

22867/22868

22143/22144

12085/12086

19423/19424

12087/12088

Veraval

Mahuva

Jind

Lokmanya Tilak (T)
Guwahéti
Yesvantpur
Guwahéti

Guwahéti

Punalur

Bandra (Terminus)
Durg

Mumbai Central
Guwahéti
Ahmedabad

Guwahati

Bandra (T)
Bandra (T)
Sonipat
Lucknow

New Bongaigaon
Mangalore
Haibargaon
Silghat

Palakkad
Ghazipur City
H.Nizamuddin
Bidar

Dibrugarh
Chennai Central

Naharlagun

Express

Express

DEMU

AC Express

DEMU
Gomoteshwara Express
DEMU

DEMU

Palaruvi Mail Express
Express

Humsafar Express
Express

Shatabdi Express
Humsafar Express

Shatabdi Express

Weekly

Weekly

6-Days a Week
Weekly

Daily
Tri-Weekly
Daily

Daily

Daily

Weekly

Bi-Weekly

Tri-Weekly
Weekly

Tri-Weekly
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18 22117/22118 Pune Amravati AC Express Weekly
19. 22123/22124 Ajni Pune AC Express Weekly
20. 22125/22126 Nagpur Amritsar AC Express Weekly
21 53375/53376 Barkakana Sidhwar Passenger Dally
2. 22119/22120 Mumbai Central Karmdi Tejas Express 5-Days a Week
23. 17323/17324 Hubli Varanasi Express Weekly
24. 17325/17326 Hubli Mysore Express Dally
5. 20889/20890 Howrah Vijayawada Humsafar Express Weekly
26. 22705/22706 Tirupati Jammu Tawi Humsafar Express Weekly
27. 77405/77406 Cuddapah Pendlimarri DEMU 6-Days a Week
28. 14021/14022 Delhi Saral Rohilla Skar Express Tri-Weekly
20. 59735/59736 Skar Fatehpur Shekhawati Passenger Dally
0. 74849/74850 Ratangarh Sadarshahar DEMU Dally
3L 74851/74852 Ratangarh Sadarshahar DEMU Dally
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74853/74854

59735/59736

19305/19306

22163/22164

22833/22834

59169/59170

58033/58034

22147/22148

16793/16794

15549/15550

22165/22166

22167/22168

22433/22434

22913/22914

22921/22922

Ratangarh

Jaipur

Indore

Bhopal
Bhubaneswar
Anand

Bokaro Steel City
Dadar(T)
Rameswaram
Patna

Bhopal

H. Nizamuddin
Anand Vihar(T)
Bandra (Terminus)

Bandra (Terminus)

Sadarshahar
Phulera
Guwahati
Khajuraho
Krishnargjapuram
Vadtal

Ranchi

Sai Nagar Shirdi
Faizabad
Jaynagar
Singrauli
Singrauli
Ghazipur City
Patna

Gorakhpur

DEMU

Passenger

Express

Mahamana Express
Humsafar Express
Swami Narayan Passenger
Passenger

Express

Mail Express
Express

Express

Express

Express

Humsafar Express

Antyodaya Express

Dally
Dally
Weekly
Dally
Weekly
Dally
Dally
Weekly
Weekly
6-Days a Week
Bi-Weekly
Weekly
Bi-Weekly
Weekly

Weekly
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47. 7527175272 Ara Sasaram DEMU 6-Days a Week
48. 75273/75274 Ara Sasaram DEMU 6-Days a Week
49, 78057/78058 Sonamukhi Bankura DEMU 5-Days a Week
50. 78061 Masagram Bankura DEMU Weekly
51 14611/14612 Katra Ghazipur City Express Weekly
52. 20003/20004 Vadodara Varanas Mahamana Express Weekly
53. 15563/15564 Jaynagar Udhana jn. Antyodaya Express Weekly
. 22151/22152 Pune Kazipet Express Weekly
55. 20501/20502 Agartala Anand Vihar(T) Rajdhani Express Weekly
56. 66012 Tiruvalur Chennai Central MEMU Dally
57. 66053 Chennai Central Tiruvalur MEMU Dally
58. 55817/55818 New Bongaigaon Guwahati Passenger
5. 66051/66052 Chennai Central Avadi MEMU Dally
60. 7573375734 Tejnarayanpur Katihar DEMU Dally
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75735/75736

757137/75738

7573975740

75743/75744

7574575746

T5747/75748

7574975750

20601/20602

13129/13130

51707/51708

14715/14716

14717/17418

73463/73464

13169/13170

74857/74858

Tejnarayanpur
Tejnarayanpur
Tejnarayanpur
Katihar
Katihar
Katihar
Katihar
Chennai Central
Kolkata

Jabal pur

Hisar

Bikaner
Jamalpur
Sealdah

Skar

Katihar
Katihar
Katihar
Siliguri
Jogbani
Barsoi
Teta
Madurai
Khulna
Nainpur
Haridwar
Haridwar
Khagaria
Saharsa

Churu

DEMU
DEMU
DEMU
DEMU
DEMU
DEMU
DEMU

AC Express
Bandhan Express
Passenger
Express
Express
DEMU
Express

DEMU

Daily
Daily
Daily
Daily
Daily
Daily
Daily
Weekly
Weekly
Daily
Tri-Weekly
Weekly
Daily
Bi-Weekly

Daily
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76. 20901/20002 Bandra (Terminus) Ajmer Express Tri-Weekly
7. 22901/22902 Bandra (Terminus) Udaipur City Express Tri-Weekly
78. 74039/74040 Jind Sonipat DEMU Dally
79. 18801/18802 Korba Raipur jn. Hasdeo Express Mail 4-Days a Week
Express

&0. 15611/15612 Silchar Guwahati Express Tri-Weekly

8L 78818 Raipur Bhanupratappur Passenger Dally

8. 19667/19668 Udaipur City Mysore Palace Queen Humsafar Weekly
Express

83. 20817/20818 Bhubaneswar New Delhi Rajdhani Express Weekly

&4 55377/55378 Pilibhit Tanakpur Passenger Dally

&b5. 229085/22986 Udaipur City Delhi Sarai Rohilla Humsafar Express Weekly

86. 15125/15126 Manduadih Patha Express Dally
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(E) Trainsintroduced during 2018-19

SI. No. Train Number From Station Station To Nature Frequency
1 2 3 4 5 6

1 52556 Siliguri Rangtong Passenger Daily

2 54610 Amritsar Jalandhar City Passenger Daily

3 78815 Raipur jn. Bhanupratappur Passenger Dally

4 11065/11066 Mysore Renigunta Express Weekly

5. 1141511416 Kolhapur Bidar Express Weekly

6. 11417/11418 Pune Ajni Humsafar Express Weekly

7. 11419/11420 Pune Nagpur Humsafar Express Weekly

8 12089/12090 Yesvantpur Shivamogga Town Jan Shatabdi Express 6-Days a Week

9 12091/12092 Kathgodam Dehradun Doon-Naini Jan Shatabdi 5-Days a Week

Express
10. 12235/12236 Madhupur Anand Vihar(T) Humsafar Express Weekly
11 12751/12752 H.S Nanded Jammu Tawi Humsafar Express Weekly
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12 12753/127%4 H.S Nanded H.Nizamuddin Marathwada Sampark Weekly
Kranti Express
13 13181/13182 Kolkata Silghat Express Weekly
14, 14261/14262 Lucknow Pt. DD Upadhyaya Junction Ekatmata Express Bi-Weekly
(Mughalsarai)

15 1471514716 Sri ganganagar Skar Express Tri-Weekly
16. 14719/14720 Bikaner Bilaspur Antyodaya Express Weekly

17. 14815/14816 Bhagat Ki Kothi Tambaram Humsafar Express Weekly
18. 15071/15072 Lalkua Jn Mau Express Bi-Weekly
19. 15113/15114 Lucknow Chhapra Kechery Express Tri-Weekly
20. 15551/15552 Darbhanga Varanasi Antyodaya Express Weekly

2L 15625/15626 Agartala Deoghar Express Weekly
2. 15705/15706 Katihar Delhi Humsafar Express Weekly

23 15907/15908 Tinsukia Naharlagun Express 5-Days a Week
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15911/15912

15943/15944

16101/16102

16191/16192

16319/16320

16355/16356

16541/16542

16543/16544

16585/16586

17243/17244

18513/18514

18633/18634

18639/18640

18801/18802

18803/18804

Tinsukia

Silchar

Chennai Egmore
Tambaram
Kochuveli
Kochuveli
Yesvantpur
Yesvantpur
Yesvantpur
Vijayawada
Vishakhapatnam town
Ranchi

Ranchi

Korba

Korba

Naharlagun
Dibrugarh
Kollam
Tirunelveli
Banaswadi
Mangalore
Pandharpur
Hubballi
Mangalore
Rayagada
Kirandul
Patna

Ara

Raipur

Raipur

Express

Express

Express

Antyodaya Express
Humsafar Express
Antyodaya Express
Express

Express

Express

Express

Express

AC Express
Express

Express

Hasdeo Express Mail
Express

Weekly
Weekly
Dally

Dally
Bi-Weekly
Bi-Weekly
Weekly
Weekly
Tri-Weekly
Dally

Dally
Weekly
Weekly
Tri-Weekly

Tri-Weekly
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3. 19003/19004 Bandra (Terminus) Bhusawal Express Weekly
40. 19043/19044 Bandra (Terminus) Bhagat Ki Kothi Humsafar Express Weekly
41 19203/19204 Bhavnagar Gandhidham Express Dally
42, 19315/19316 Indore Lingampalli Humsafar Express Weekly
43. 19317/19318 Indore Puri Humsafar Express Weekly
44, 19319/19320 Indore Veravd Mahamana Express Weekly
45. 19333/19334 Indore Bikaner Mahamana Express Weekly
46. 19335/19336 Indore Gandhidham Express Weekly
47. 19337/19338 Indore Delhi Sarai Rohilla Express Weekly
48. 19423/19424 Gandhidham Tirunelveli Humsafar Express Weekly
49, 19603/19604 Ajmer Rameswaram Humsafar Express Weekly
50. 19663/19664 Khajuraho Indore Express 4-Days a Week
5L 19669/19670 Udaipur City Patliputra Humsafar Express Weekly
52. 20821/20822 Santragachi Pune Humsafar Express Weekly
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20827/20828

20905/20906

22139/22140

22169/22170

2217122172

22021/22222

22317/22318

22353/22354

22435/22436

22437/22438

22551/22552

22657/22658

22665/22666

2267122672

22841/22842

Santragachi
Vadodara

Pune

Habibgan;
Habibganj
Mumbai Central
Sealdah

Patna

New Delhi
Allahabad
Darbhanga
Tambaram
Bangalore
Chennai Egmore

Santragachi

Jabal pur

Rewa

Ajni
Santragachi
Pune
H.Nizamuddin
Jammu Tawi
Banaswadi
Varanas
Anand Vihar(T)
Jalandhar City
Nagercoil
Coimbatore
Madurai

Chennai Central

Humsafar Express
Mahamana Express
Humsafar Express
Humsafar Express
Humsafar Express
Rajdhani Express
Humsafar Express
Humsafar Express
Vande Bharat Express
Humsafar Express
Antyodaya Express
Express

UDAY Express
Tejas Express

Antyodaya Express

Weekly

Weekly

Weekly

Weekly

Weekly
Bi-Weekly
Weekly

Weekly

5-Days a Week
Tri-Weekly
Weekly
Tri-Weekly
6-Days a Week
6-Days a Week

Weekly
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68. 22895/22896 Durg Firozpur Antyodaya Express Weekly

69. 22023/22924 Bandra (Terminus) Jamnagar Humsafar Express Tri-Weekly
70. 22087/22988 Ajmer jn. Agra fort Express Dally

7L 22997/22998 Jhalawar City Sri Ganganagar Express Tri-Weekly
72. 51709/51710 Nainpur Chiraidongri Passenger Dally

73 51711/51712 Nainpur Chiraidongri Passenger Dally

74. 51713/51714 Nainpur Chiraidongri Passenger Dally

. 55061/55062 Lucknow Sitapur Passenger Dally

76. 55063/55064 Daligan] Sitapur Passenger Dally

7. 55065/55066 Lucknow Sitapur Passenger Dally

78. 55501/55502 Saharsa Garh Baruari Passenger Dally

79. 55511/55512 Saharsa Barahara Kothi Passenger Dally

&0. 55585/55586 Raxaull Narkatiaganj Passenger Dally

8L 55587/55588 Raxaull Narkatiaganj Passenger Dally

Slmsuy [eI0 T
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58119/58120

58121/58122

58305/58306

58307/58308

58819/58820

61015/61016

61017/61018

61019/61020

61021/61022

61633/61634

63229/63230

63297/63298

66055/66056

69177/69178

69179/69180

[twaeri
[twari
Balangir
Balangir
Gondia
Diva
Diva
Diva
Diva
Bhopal
Buxar
Varanas

Nellore

Udhna

Udhna

Kelod
Kelod
Bhainsapalli
Bhainsapalli
Samnapur
Pen

Panvel

Pen

Vasai Road
Bina
Varanas

Bdlia

Chennai Moor Market

Complex
Nandurbar

Paldhi

Passenger
Passenger
Passenger
Passenger
Passenger
MEMU
MEMU
MEMU
MEMU
MEMU
MEMU
MEMU

MEMU

MEMU

MEMU

Dally
Dally
Dally
Dally
Dally
Dally
Dally
Dally
Dally
Dally
Dally
Dally

5-Days a Week

Dally

Dally
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97. 73041/73042 Katwa Ahmedpur DEMU 6-Days a Week
RB. 74859/74860 Skar Churu DEMU Daily

2] 74861/74862 Skar Churu DEMU Daily

100. 75017/75018 Gonda Bahraich DEMU Daily

101 75019/75020 Gonda Bahraich DEMU Daily

102, 75021/75022 Gonda Bahraich DEMU Dally

103.  75215/75216 Sugaulli Patliputra DEMU Daily

104. 76901/76902 Bagalkot Khajjidoni DEMU 5-Days a Week
105. 78029/78030 Tatanagar Badampahar DEMU 6-Days a Week
106. 78031/78032 Tatanagar Badampahar DEMU Dally

107. 78831/78832 Gondia Samnapur DEMU Dally

108. 79601/79602 Ajmer Jaipur DEMU 6-Days a Week
109. 22139/22140 Pune Ajni Humsafar Express Weekly
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Oral Answers [13 March, 2020] to Questions 147

1. AIARTIVT SAAT: AR SUFHETE SHl, SHHMRT @l Xl AT 98 HeUs
3R BT Bt &, foreg wFFg R Al Sff 3 AR SR Vol 73109 & vl &
BRI F B 9 AT B IRl 99 BT U fhar 1 21 fAey Iamisdi Ials
TS € 3R AR & g 2,000 FAEgE Hiai &1 W1 v&e fBa1 T 8, saferg § ffi=<
PRAT B |

AR B8 I8 ¢ (& =l g @ A BRA b SR SF STAAM GRbdd H
BT 8, A I9& oIy ol g1 @ el & fafen Hufidt & Rordes arel pres
IRy, R 9@ AT & IR SR GRagesa a9 S 96, g1 #77 faeT 2

it Simfe JeT TR W), TR ygE HAl S @l W ©, |9ad [,
AgPT favarnT| 9 <9 # 3ficy &1 3rf € f& the last person of the society should
get the benefit. It is the duty of the Government to deliver the services to the last
person of the society. TRIg iR a1 ¢ # Faam & @I S T, g9h {7 facilities
are dready included. Ugel ST81 %hael d99T I8d 9, 981 3@ I, Yo AT additional
provision of hand towls 9t €1 ...(@erm)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): It's al there. Please be brief so
that more and more supplementaries can be accommodated.

SHRI ANGADI SURESH CHANNABASAPPA: Further, heis asking for the chairs.
IqP IV # WSl P § offiRad FRR I ogar Il

1. GIARF Sifedr: #9 S & IR # o ued fear €, s dRg SHdar
& =i, I §9e 9aw S1d QaE-UAUT 81 S €, A1 Sdl SIReE &l giaer T8t
Bl €, RIS SR STH1 AT BT H 9gd oA gl g1 97 siReor & amn
BRAT IId T AWa ET BT ¥ | Ta-gAd Ui aRss ARIR® 81 Wi € SR oS
TS & BRU H B AT BT Bl 71 AT A H=A S | yed ® 6 S
X IRl @ GHREd e & 7 SRER F®1 [SU B

SHRI ANGADI SURESH CHANNABASAPPA: Sir, | understand the problem raised
by the hon. Member. Most of the time, when the trains are full, they may not be getting
tickets. In this regard, necessary directions will be sent to the concerned railway
authorities. Hon. Member is aso nine-time Member of Parliament. He is very senior. |
will take his suggestions and will accordingly direct them to the concerned officers.

it R yam e AER, A AT S et garn {6 Yot sAfeeTRAl B
g% U WoRe Al A1 €1 I8 Faval Ydyd A&l & [y Usel oY, wfed ar




148  Written Answers to [RAJYA SABHA] Sarred Questions

[ Rra yam gae]

#F WHRI 7 99 @A IR e # A F2:A S @1 gg qar arEdl g e aks
TR e o™ W B &, O Refa F ar s W Sff S99 forg o B g
BT U IYA PR S AI-A IS9P Uh AN & [l Tl Adhs FART Bl ARE0]
IUAY PR B FUT B2

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please be brief. The Time is
running out.

SHRI ANGADI SURESH CHANNABASAPPA: Sir, the senior citizens would
automatically be getting lower seats. That facility is already there in the Railways. Hon.
Member has raised concern about the Ex-MPs and other people. That facility is already
there. I U i 1 Jfaen =gy, 98 w1 & T 89 TAN | In the coming
days, you won't have to wait for the tickets. 8 %ad Rede™ & HUR & 7@ S
2, afcd &9 3R ) 9ga sreedi-areet Jfaemd @ 32 €1 We are making alot of changes
in the trains. You must get tickets on demand. We are going to provide that facility also,

in the coming days. S9& IR ¥ B9 YA G of o |

st Xreher Rimer R, R wsai & o9 QI R drel Nl Bl A Siie 8,
T8l Yold W R IS w1 €, R 9ga wurer offs B € QiR S9d BRT 99t
W & AN Af$T w1 F e} wdlen dRd I8 g1 7 #A S @ S @ §
fr 99 dfeT o= B =T ders S AT Ae? 39 9ed # WReR R’ heH ST
B 87

37t ST GReT TIERIWE: HEIGY, 59 AGRONY YT H3l St & 3dP R H e

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Question Hour is over.

WRITTEN ANSWERSTO STARRED QUESTIONS
Introduction of modern technologiesin railway stations
*220. SHRI DEREK O' BRIEN: Will the Minister of RAILWAY S be pleased to state:

(@ thedetails of number of railway stations in the country which have operational
wi-fi and CCTV cameras;

(b) whether the Railways plan to introduce such facilities'technology in al the
railway stations across the country, if so, the details thereof;



Written Answers to [13 March, 2020] Sarred Questions 149

() whether the Railways have set targets for the same, the details of targets
achieved thereof; and

(d) whether technologies including Internet of Things, Big Data and Artificial
Intelligence are being used for the modernisation of railway infrastructure, if so, the
details thereof?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) Wi-Fi services at
5628 stations & CCTV Cameras at 522 stations have been provided so far. State-wise
details are given in Statement-1 and Statement-11 respectively (See below).

(b) and (c) By and large all major stations already have Wi-Fi services. Indian
Railways will endeavour to gradually provide Wi-Fi services at more Railway stations,
except halt stations.

CCTV cameras have already been provided at 522 Railway stations and Indian
Railways will endeavour to gradually provide CCTV cameras at more Railway Stations,
except halt stations. No specific target date can be envisaged, at this stage.

(d) Indian Railways has constantly endeavoured to modernize Railway
Infrastructure and to achieve this, is also using latest technologies like Internet of
Things (10T), Big Data and Artificial Intelligence (Al).

Some examples are given below:

Real Time Train Information System (RTIS) has been implemented in 2,700
locomotives. The device fitted in the locomotive sends periodic train movement updates
every 30 seconds, along with its location to server of RTIS. The information is relayed
to section controller via Control Office Applications (COA). About 25% of the ToraL
arrival departure updates in control charts are now automated based on inputs received
from RTIS.

Radio Frequency Identification (RFID) tagging has been done in more than 20,000
wagons and 2,000 coaches. This helps in accurate and automatic identification of
Rolling Stock as they move across the country, with a special focus on improving their
safety and reliability.

Industry 4.0 platform has been set up at Modern Coach Factory (MCF) Raebareli
to cover the production units and workshops of Indian Railways. This is expected to
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yield benefits by way of better utilization of Machinery and Plant in Railway Production
Units.

Dataloggers have been provided at 6,182 stations for monitoring of signalling
system.

Artificia Intelligence based methods are also being used in passenger services
to predict the probability of confirmation of waitlisted tickets.

Internet of Things (IoT) and Artificial Intelligence (Al) are being tried out for
Remote Condition Based Monitoring of Signalling assets on experimental basis at
Vrindavan Railway Station of North Central Railway. The use of this technology enables
prediction of signalling assets failures and enhances reliability of Signalling System.

Satement-I

Sate-wise List of Wi-Fi Services.

Sl. No. State Nos. of Stations
1 2 3
1 Andhra Pradesh 01
2 Arunachal Pradesh 3
3. Assam

4. Bihar A
5. UT Chandigarh 1
6. Chhattisgarh 106
7. Ddhi 2
8 Goa 19
9. Gujarat 280
10. Haryana 131
n Himachal Pradesh 3
i Jammu and Kashmir ©
13 Jharkhand 189
14, Karnataka 30
15. Keraa 119
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16. Madhya Pradesh
17. Maharashtra

18 Meghalaya

19 Mizoram

20. Nagaland

21 Odisha

2 UT Puducherry
23 Punjab

24, Rajasthan

25 Tamil Nadu
26 Telangana
Vig Tripura

28 Uttar Pradesh
2 Uttarakhand
30 West Bengal

TotaL

Bl w3 s B88BBoRo..o8Y

Sate-wise List of CCTVs Installed

Statement-I |

Sl. No. State

Nos of Stations

1 2

Arunachal Pradesh
Assam

Bihar

Chhattisgarh

Dehi

Goa

Gujarat

© o N o 0~ w DN P

Haryana

Andhra Pradesh & Telangana
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1 2 3
10. Himachal Pradesh -
n Jammu and Kashmir 6
© Jharkhand 15
13 Karnataka )
14. Kerda 5
15 Madhya Pradesh 2
16. Maharashtra 151
17. Manipur -
18 Meghalaya -
19 Mizoram -
20. Nagaland 1
21 Odisha 10
2. Puducherry -
23 Punjab 1
24. Rajasthan 15
2. Tamil Nadu 2
26. Tripura -
27. Ut Chandigarh 1
28 Uttar Pradesh 3B
29. Uttarakhand 2
0 West Bengal 58
Grand TotaL 52
Reservations for SCg/STs in Panchayati Raj Institutions
*221. PROF. MANOJ KUMAR JHA: Will the Minister of PANCHAYATI RAJ be
pleased to state:

(@ whether the mandatory provision of reservation for persons belonging to
the Scheduled Castes/Scheduled Tribes in Panchayati Raj Institutions (PRIS) under the
Constitution (73rd Amendment) Act are not being observed in certain States/UTs;

(b)

if so, the details thereof;
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() whether the provisions of the Constitution (73rd Amendment) Act had been
extended to Scheduled Areas by an Act passed in 1996 and States were expected to
enact the required laws in this regard within one year; and

(d) if so, names of the States’lUTs which have not enacted the required laws
within the prescribed time along with the reasons therefor?

THE MINISTER OF PANCHAYATI RAJ (SHRI NARENDRA SINGH TOMAR): ()
and (b) "Panchayat", being "Local Government", is a State subject and part of State
List of Seventh Schedule of Constitution of India. Mandate for setting up of Panchayats
is provided by Article 243 in Part I X of the Constitution of India. Article 243D of the
Constitution of India provides for reservation of seats for Scheduled Castes and
Scheduled Tribes in every Panchayat and the number of seats so reserved shall bear,
as nearly as may be, the same proportion to the Total humber of seats to be filled by
direct election in that Panchayat as the population of the Scheduled Castes in that
Panchayat area or of the Scheduled Tribes in that Panchayat area bears to the Total
population of that area. The provisions for reservation of seats for Scheduled Castes/
Scheduled Tribes have been incorporated in respective State Panchayat Raj Acts of
States/Union Territories.

(©) YesSi.

(d) The Provisions of the Panchayats (Extension to the Scheduled Areas) Act,
1996 (PESA) was enacted to extend Part | X of the Constitution with certain modifications
and exceptions to the Fifth Schedule Areas of ten States viz. Andhra Pradesh,
Chhattisgarh, Gujarat, Himacha Pradesh, Jharkhand, Madhya Pradesh, Maharashtra,
Odisha, Rajasthan and Telangana. All these States have undertaken steps to process
the amendment of their State Panchayati Raj Acts and respective subject laws to bring
them in consonance with PESA Act. Details showing compliance of State Panchayati
Raj Acts with Section 4 of PESA Act 1996 is given in the Statement-1 (See below) and
details showing compliance of important subject laws with PESA Act is given in the
Statement-11 (See below). The States of Andhra Pradesh, Gujarat, Himachal Pradesh,
Maharashtra, Rajasthan and Telangana have framed their State PESA Rules under their
respective State Panchayati Raj Acts. Jharkhand, Odisha, Chhattisgarh and Madhya
Pradesh are yet to frame their State PESA Rules. Ragjasthan has also enacted "The
Rajasthan Panchayati Raj (Modification of Provisions in their Application to the
Scheduled Areas) Act 1999" to bring them in conformity with the PESA Act 1996.



Statement-|

Compliance of State Panchayati Raj Acts with Section 4 of PESA Act 1996

PESA States Provisions under Section 4 of PESA Act, 1996 Section-4(m)
(d) (e (h) O] (0] (k) " 0 (i) @iy (iv) v) (vi) (vii)
(Custo- (Sele- (GP (Nomi- (Cons- (Plan- (Reco- (Reco- (Restrict (Owner- (Pre- (Manage (Con- (Con- (Con-
mary  ction nation ultation ning mmen- mmen- sae ship vent village trol trol trol
mode of by with & dation dation of of land markets) money socia over
of prog- State  Gram mana- by by into- Minor alien- lending) sector local
conflict ramme from Gover- Sabha gement Gram Gram xicant) Forest ation) instit-  plans
resolution bene-  Gram nment or of Sabha Sabha utions &
by the ficiaries sabha)  of PRI water or or & reso-
(Gram by persons before bodies PRI PRI func- urces
Sabha) Gram of ST land by before  before tiona-  inclu-
Sabha) not acqui-  Gram grant  exploi- ries) ding
repre- sition  Sabha of tation tribal
sented and or PRI) pros- of sub-
in reset- pecting  minor plan)
inter- tlement license minerals)
mediate & or
& mining
district |ease)
PRIs)
1 2 3 5 6 7 8 9 10 11 12 13 14 15 16
Andhra Pradesh Y Y Y Y Y Y Y Y Y Y Y Y Y Y
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Chhattisgarh

Gujarat

Himachal Pradesh

Jharkhand

QOdisha

Maharashtra

Madhya Pradesh

Rajasthan

Telangana

Y

Y

Y

Y

'Y' denotes the provision has been made PESA compliant.

‘N' denotes action is yet to be completed.
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Satement-11

Compliance of important subject laws with PESA Act

States Land Excise Forest Mines Agri  Money
acquisition produce andminerals produce lending
market
Andhra Pradesh N N N N N N
Chhattisgarh Y Y N Y Y Y
Gujarat Y Y Y Y Y Y
Himachal Pradesh Y Y Y Y N N
Jharkhand N N Y* N N N
Odisha N Y Y Y N N
Maharashtra Y N Y Y N Y
Madhya Pradesh Y Y N Y Y N
Rajasthan N N N Y N N
Telangana N N N N N N

* Jharkhand Govt. has adopted a resolution on 8.2.2007 conferring ownership right over Minor
Forest Produce to Gram Panchayats.

'Y' denotes the provision has been made PESA compliant.

‘N' denotes action is yet to be completed.

Railway zone in Andhra Pradesh

*222 . SHRI Y. S. CHOWDARY: Will the Minister of RAILWAY S be pleased to
state:

(@ whether Government has constituted a Committee to consult various
stakeholders including MPs to take a final decision for construction of railway zonein
the State of Andhra Pradesh (AP);

(b) if so, the details thereof;

() whether the Committee has submitted its report to Government in this
regard;
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(d) if so, the details thereof; and
(e) if not, the reasons therefor?
THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) No, Sir.
(b) to (e) Do not arise.
I mplementation of PM-KISAN scheme

*223. SHRI DHARMAPURI SRINIVAS: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has taken note that the implementation of PM-KISAN
scheme which was launched with a view to provide direct income benefit to farmers
has slowed down;

(b) if so, the details thereof and the reasons therefor; and
() whether Government is planning to withdraw it and if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (a) and (b) No, Sir. Ason 11.3.2020, the financia benefit
under the scheme has been released to 8,69,42,619 beneficiaries. West Bengal has not
yet joined the Scheme.

() No, Sir. PM-KISAN is a continuing Scheme.
Linking farmers of Andhra Pradesh with e-NAM

*224,. SHRI V. VIJAYASAI REDDY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the number of farmers in each Mandi in Andhra Pradesh, district-wise;

(b) the number of farmers registered on e-National Agriculture Market (e-NAM)
platform;

() towhat extent e-NAM platform has helped farmers from Andhra Pradesh to
increase their revenue and double their income since they registered themselves with
e-NAM; and
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(d) how Government is going to regulate the de-regulated markets in the country,
with a particular reference to Andhra Pradesh?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (a) As per the information received from Govt. of
Andhra Pradesh, there are 216 mandisin Andhra Pradesh. Out of 216 mandis, 22 markets
have been integrated with eNAM platform. Since under eeNAM, farmers registration
in the mandi is mandatory, hence farmer registration data is available in 22 eeNAM
mandis only. The number of farmers in each eNAM mandi in Andhra Pradesh is given
district-wise in Statement-I (See below).

(b) Ason 29th Feb, 2020, 1.66 crore farmers have been registered with National
Agriculture Market (e-NAM) platform.

() As per the information received from Govt. of Andhra Pradesh, there is no
specific study done to quantify the gain to farmers due to e-NAM. However, State has
informed that eeNAM has led to more transparency in bidding. It has also resulted in
increase in the average number of bids per lot in some selected markets. The integration
of electronic weighing machines with eeNAM has led to accurate weighment which has
resulted in better prices for farmers. State has further informed that more farmers' are
getting registered in eeNAM as they feel getting better benefits from the e-NAM.

(d) Agriculture Marketing is a State subject and wholesale Agricultural Produce
Markets are regulated under respective State Agricultural Produce Market Committee
Act of the State. Government of India plays a supportive role through various schemes,
programmes and policy support. Hence the issue of Government of India regulating the
deregulated markets in the country including that of Andhra Pradesh doesn't arise.

Satement

Mandi-wise list of Farmers registered in Andhra Pradesh on e-NAM platform

(Ason 29.02.2020)
SI.No. eNAM mandi District Farmer Registered
1 2 3 4

1 Adoni Kurnool 318193
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2 3 4

2 Kurnool Kurnool 99600
3 Pattikonda Kurnool 15259
4 Yemmiganur Kurnool 61797
5. Anakapalli Vishakhapatnam 13462
6. Ananthapuramu Anantapur 22093
7. Hindupur Anantapur 92380
8 Denduluru West Godavari 10499
9. Eluru West Godavari 40438
10. Gopalapuram West Godavari 1108
11 Guntur Guntur 548258
12 Duggirala Guntur 14451
13 Piduguralla Guntur 19391
14. Tenali Guntur 14204
15. Kadapa Kadapa 24185
16. Kalyandurg Anantpur 11328
17. Madanapalle Chittoor 19624
18. Kdikiri Chittoor 7332
19. Palamaner Chittoor 49045
20. Gurramkonda Chittoor 9824
21 Punganur Chittoor 34573
2. Rapur Nellore 6197

TotaL 1433201

prices of essential food items and vegetables particularly near festive seasons;

Monitoring retail prices of essential food items

*225. SHRIMATI AMBIKA SONI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is aware of the trend of frequent skyrocketing of retail
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(b) if so, the details thereof along with the reasons therefor; and

(c) the steps taken by Government for regular monitoring of cartelisation,
hoardings, speculative trading, etc. with respect to essential food items?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAM VILAS PASWAN): (a) and (b) Trend of All India Average Retail Price of
22 essential food items for the last four festival seasons (from September to November)
is given in Statement-l (See below). As per the data in Statement-1 no clear trend in
rise in prices of essential food commodities during the festive season is discernable
with price of some commodities declining while few increasing in the festival season
during last three years. Prices of essential food commodities including vegetables are
affected by mismatch in demand and supply, shortfall in production owing to adverse
weather conditions, seasonality, increased transportation costs, supply chain constraints
like lack of storage facilities, artificial shortage created by hoarding and black marketing
etc.

() TheEssential Commodities Act (EC Act), 1955 and the Prevention of Black
marketing and Maintenance of Supplies of Essential Commodities Act, (PBMMSEC
Act), 1980 provide the legislative and administrative foundation to control hoarding
and black marketing of essential commodities. Powers to control hoarding, black
marketing etc. under these Acts have been delegated to States/UTs. State/UTs
Governments are advised/sensitized from time to time to take appropriate action against
hoarding & black marketing and enforce the two Acts, effectively. From 01.01.2017 to
09.03.2020 around 19102 raids were conducted by State Police, 25407 number of persons
were arrested and 14878 number of persons were prosecuted out of which 3238 were
convicted and value of goods worth ¥9,953/- Lakh were confiscated under the EC Act.
Year-wise details of the action taken report sent by States/UTs for the last three years
and current year up to 09.03.2020 to this Department are given at Annexure-ll
(See below). In addition, the Government has constituted a group of officersin the year
2016 under the Chairmanship of Secretary of Department of Consumer Affairs, which
includes representative of various enforcement agencies- like Intelligence Bureau,
Enforcement Directorate, Customs Department, Income Tax Department, Police of
Government of NCT Delhi, Haryana, U.P,, and Rajasthan, concerned Departments of
some of the States e.g. Haryana, Delhi, Rajasthan, U.P.,, Maharashtra etc. for monitoring
cartelization, hoarding, speculative trading etc. with respect to essential food items. The
Group meets periodically depending on exigencies and share the information among the
agencies and concerned State for joint and coordinated enforcement action as and
when required.
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Trend of All India Average Retail Price of 22 essential food items for the last four festival seasons

(From September to November) monitored by
Department of Consumer Affairs

Commodity All India Monthly Average Retail Price of 22 essential food items (I/Kg.) Variation (%)
2016 2017 2018 2019 2017 2018 2019
Sep-  Oct-  Nov- Sep- Oct- Nov-  Sep- Oct- Nov-  Sep- Oct-  Nov- Sep- Oct- Nov- Sep- Oct- Nov- Sep- Oct- Nov-
16 16 16 17 17 17 18 18 18 19 19 19 17 17 17 18 18 18 19 19 19
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

Rice 2751 2745 27.73 29.47 29.81 30.00 29.90 29.97 2998 3238 3311 3363 712 860 819 146 054 -007 829 1048 1217
Wheat 2332 2342 2405 2338 2375 2387 2430 2466 2487 27.03 2812 2826 026 141 -075 393 383 419 1123 1403 1363
Atta 25.07 2538 26.14 2588 26.07 2642 2654 2685 2714 2842 2941 2978 323 272 107 255 299 273 7.08 953 973
(Wheat)
Gram 100.28 112.11 123.41 8320 8251 79.58 6475 6420 65.03 6559 66.25 67.06 -17.03 -26.40 -35.52 -22.18 -22.19 -18.28 1.30 3.19 3.12
Dal
Tur/Arhar 121.27 121.57 118.82 79.79 7829 7654 69.52 69.09 69.92 8594 86.57 8846 -34.20 -35.60 -35.58 -12.87 -11.75 -8.65 23.62 25.30 26.52
Dal
Urad Dal 131.50126.13 119.57 87.72 85.01 8149 6872 6843 70.08 7475 7842 9140 -33.29 -32.60 -31.85 -21.66 -19.50 -14.00 8.77 14.60 30.42
Moong 87.75 86.58 84.18 76.49 7587 7468 7330 7346 7416 83.44 8464 8815 -12.83 -12.37 -11.29 -417 -3.18 -0.70 13.83 1522 18.86
Dal
Masoor 84.16 83.49 8201 6655 6528 6420 6130 6155 6155 62.83 6326 64.67 -20.92 -21.81 -21.72 -7.89 -571 -413 250 278 5.7
Dal
Groundnut 135.47 135.80 135.55 128.48 127.82 127.65 124.98 125.47 125.74 131.30 133.96 134.66 -5.16 -588 -583 -272 -184 -150 506 677 7.09
Oil
(Packed)
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22
Mustard 110.05109.53 110.59 105.17 105.56 105.55 106.25 106.06 106.92 109.65 111.19 11252 -443 -3.62 -456 1.03 047 130 320 484 524
Qil
(Packed)

Vanaspati

(Packed) 76.23 76.58 76.68 77.32 77.87 7892 80.74 8114 8118 79.64 80.00 8134 1.43 168 292 442 420 286 -136 -140 0.20
Soya Oil

(Packed) 8290 8288 8391 8441 8521 8543 89.81 90.08 90.65 9257 9251 9315 182 281 181 640 572 611 307 270 276
Sunflower  94.28 93.84 9386 9257 9255 9315 97.71 98.04 9823 100.90 101.25 101.72 -1.81 -137 -0.76 555 593 545 326 327 355
Qil

(Packed)

Palm Oil 71.33 7066 70.15 69.70 7059 7172 77.06 7727 76.77 76.05 7592 7832 -229 -010 224 1056 946 704 -131 -175 202
(Packed)

Potato 2210 21.38 2053 1568 1591 16.11 2159 2200 2205 1890 2057 2283 -29.05 -2558 -21.53 37.69 38.28 36.87 -12.46 -650 3.54
Onion 15.65 1527 1597 26,58 30.11 39.07 20.60 2141 2202 3830 47.02 61.08 69.84 97.18144.65 -22.50 -28.89 -43.64 85.92 119.62 177.38
Tomato 2455 2537 2145 40.85 36.99 47.12 2448 2345 2347 3120 3859 3838 66.40 45.80119.67 -40.07 -36.60 -50.19 27.45 64.56 63.53
Sugar 40.51 40.63 40.76 4348 4336 4332 3852 3858 3844 3916 39.41 39.50 7.33 6.72 6.28 -11.41 -11.02 -11.27 166 215 276
Gur 4441 4420 4349 46.07 46,53 4650 4296 4336 43.10 4517 46.16 46.80 3.74 527 692 -6.75 -681 -731 514 646 858
Milk 40.04 40.10 40.16 4212 42.04 4222 4239 4254 4216 4447 4487 4497 5.19 484 513 064 119 -014 491 548 6.67
R/Ltr)

Tea 197.01 197.77 197.38 204.28 204.00 204.66 208.98 210.65 208.89 213.64 215.25 216.89 3.69 315 369 230 326 207 223 218 383
Loose

Salt Pack  14.77 1489 1506 1524 1510 15.06 1526 1523 1530 1548 1543 15.52 3.18 141 000 013 086 159 144 131 144
(lodised)
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Sate-wise statement of action taken in 2017 under the Essential Commodities Act, 1955

(Relating to violation of orders issued under the EC Act)

Updated as on 31.12.2017
Sl. No. States/UTs Number No. of TotaL Number  Number  Number Detent- Vaue Reported
of Raids (alb) of of of ions of upto/
District(s) Cond- persons persons persons Ordered goods For
under ucted arrested prosecuted convicted confi- the
report by scated Month
Cin of
Lakhs)
State State
Police Deptt.
2 3 43 4b) 4(c) 5 6 7 8 9 10
1  Andhra Pradesh 13 NR 629 629 15 0 0 0 25834 September
2 Arunacha Pradesh 3 0 0 0 0 0 0 0 0 August
3 Assam NR NR 274 274 4 0 0 0 0 June
4. Bihar 1 NR 30 30 12 0 0 0 0 May
5. Chhattisgarh 1 NR 11664 11664 2 16 5 NR 3683 December
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1 2 3 4@ 4b) 4(c) 5 6 7 8 9 10
6.  Ddhi 15 3 NR 3 2 0 0 0 0 October
7. Goa 2 1 2 2 0 0 0 0 0 December
8  CGuaa B NR 6850 6850 0 2 0 3 15138 December
9. Harayana 33 3 NR 3 63 15 9 0 26.37 December
10. Himachal Pradesh 2 NR 14818 14818 0 0 0 0 1001 September
11 Jammu and Kashmir NR NR NR NR NR NR NR NR NR NR
12, Jharkhand NR NR NR NR NR NR NR NR NR NR
13  Karnataka 3) nz 416 533 281 154) 0 8 31682 December
14. Kerda 2 1685 7201 8976 51 18 1 0 1641 December
15, Madhya Pradesh NR NR NR NR NR NR NR 1 NR NR
16. Maharashtra b 264 2 36 533 1% 0 0 28002 October
17.  Manipur 16 NR 0 0 0 0 0 0 0 November
18. Meghalaya un 2 NR 2 4 2 0 0 0 August
19. Mizoram 8 8 0 8 0 1 0 0 0 November
20. Nagaland NR NR NR NR NR NR NR NR NR NR
21. Odisha D NR 8327 8327 1 0 0 0 289 December
2. Punjab 2 0 5 5 0 0 0 0 0 December
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23.  Rajasthan 6 NR 3B 3B 1 0 2 0 054 December

24.  Skkim 4 A 18 5 0 0 0 0 0 December

25.  Tamil Nadu 3B NR 24423 24423 8343 4345 172 87 117.8 December

26. Telangana 3 NR 5368 5368 246 b 3 3 50266 December

27.  Tripura 8 NR 104 104 0 0 0 0 155 December

28.  Uttarakhand 13 8 NR 8 5 1 0 0 142 December

29. Uttar Pradesh s 3855 3009 6864 386 518 138 16 112744 December

30. West Benga NR NR NR NR NR NR NR 0 NR NR

3L Andaman and Nicobar 3 180 0 180 0 0 0 0 0 December
Islands

3. Chandigarh 1 2 NR 2 4 0 0 0 0 September

33. Dadra and Nagar Haveli 1 NR 4 4 0 0 0 0 0 June

34.  Daman and Diu NR NR NR NR NR NR NR NR NR NR

35, Lakshadweep NR NR NR NR NR NR NR NR NR NR

36.  Puducherry 2 1486 2332 318 10 17 16 1 1878 December
TotaL 478 7683 86370 94053 10065 5305 374 219 2869.26

Source: Reports received from States Govt./Uts,

* NR: Not Reported
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Statement

Sate-wise Satement of Action Taken in 2018 under the Essential Commodities Act, 1955
(Relating to violation of orders issued under the EC Act)

Updated as on 31.12.2018

Sl. No. States/UTs Number No. of ToTAL Number  Number  Number Detent- Vaue Reported
of Raids (ab) of of of ions of upto/
District(s) Cond- persons persons persons Ord- goods For
under ucted arrested prosecuted convicted ered  confi- the
report by scated Month
Cin of
Lakhs)
State State
Palice Depitt.
1 2 3 4@ 4b) 4(c) 5 6 7 8 9 10
1 Andhra Pradesh NR NR NR NR NR NR NR NR NR NR
2 Arunacha Pradesh PA] 0 0 0 0 0 0 0 0 April
3 Assam NR NR NR NR NR NR NR NR NR NR
4.  Biha 1 NR 901 901 5V 0 0 0 0 December
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1 2 3 4(a) 4b) 4(c) 5 6 7 8 9 10

23.  Rajasthan NR NR NR NR NR NR NR NR NR NR

24.  Skkim 4 2 NR 2 0 0 0 0 0 December

25.  Tamil Nadu 3B NR 21019 21019 5004 3003 1%5 3 10691 December

26. Telangana 3 568 2900 3516 01 235 & 14 61015 December

27.  Tripura 8 NR 22 22 0 0 0 0 18 September
Uttarakhand 13 5 0 5 9 0 0 0 101 April

20. Uttar Pradesh ) 2469 2765 5234 206 84 6l 77534 October

30. West Benga NR NR NR NR NR NR NR NR NR NR

3L Andaman and Nicobar Islands3 116 0 116 0 0 0 0 0 December

32.  Chandigarh 1 0 1 1 1 1 0 0 002 December

33. Dadra and Nagar Haveli NR NR NR NR NR NR NR NR NR NR

34. Daman and Diu NR NR NR NR NR NR NR NR NR NR

35, Lakshadweep NR NR NR NR NR NR NR NR NR NR

36. Puducherry 2 134 2805 4649 8 10 9 2 1094 December
TotaL 463 7622 101696 109365 7423 4489 398 158  2820.76

Source: Reports received from States Govt./Uts,

*NR: Not Reported
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Sate-wise Satement of Action Taken in 2019 under the Essential Commodities Act, 1955

(Relating to violation of orders issued under the EC Act)

Updated as on 09.03.2020
Sl. No. States/UTs Number No. of ToTAL Number  Number  Number Detent- Vaue Reported
of Raids (alb) of of of ions of upto/
District(s) Cond- persons persons persons Ord- goods For
under ucted arrested prosecuted convicted ered  confi- the
report by scated Month
Cin of
Lakhs)
State State
Palice Deptt.
2 3 4(a) 4b) 4(c 5 6 7 8 9 10
1  Andhra Pradesh 1 NR 163 163 4 0 0 0 189 July
2 Arunachal Pradesh pel 0 NR 0 0 0 0 0 0 March
3 Assam NR NR NR NR NR NR NR NR NR NR
4.  Bihar NR NR NR NR NR NR NR NR NR NR
5. Chhattisgarh 1 NR 2423 2423 3 3 0 0 bl December
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1 2 3 4@ 4b) 4(c) 5 6 7 8 9 10
6. Ddhi 15 8 1054 1062 16 0 0 0 0 October
7.  Goa 2 1 8 9 1 0 0 0 1020 December
8  Gujaa 33 10 13688 13698 2 8 0 2 153 December
9. Harayana 5 18 0 18 A 3 0 0 178 December
10. Himachal Pradesh 2 0 26724 26724 0 0 0 0 1136 December
1. Jammu and Kashmir NR NR NR NR NR NR NR NR NR NR
12, Jharkhand 1 0 0 0 0 0 0 0 0 December
13, Karnataka b NR 33 333 193 % 2 0 49 October
14. Kerda 14 683 4309 4997 n 0 0 P 098 December
15. Madhya Pradesh %) 166 6604 6770 24 273 53) 6 73R December
16. Maharashtra b NR 370 370 580 8l 0 0 374 December
17.  Manipur 16 7 18 5 5 1 5 0 71898 December
18 Meghalaya n 0 0 0 0 0 0 0 0 December
19. Mizoram 8 1 NR 1 0 0 0 0 42 October
20. Nagaland 1 0 0 0 0 0 0 0 0 May
21.  Odisha 1 0 19257 19257 0 0 0 0 2 October
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2. Punjab 1 NR 763 763 0 0 0 0 0 June

23,  Ragjasthan NR NR NR NR NR NR NR NR NR NR

24.  Skkim 4 Y n 43 0 0 0 0 0 December
25.  Tamil Nadu B NR 274 2074 5116 3625 237 2 233 December
26. Telangana 3 693 5806 6504 1127 34 6 12 6119 December
27.  Tripura 8 NR 22 22 0 0 0 0 107 September
28.  Uttarakhand NR NR NR NR NR NR NR NR NR NR

29. Uttar Pradesh IS A3 21253 28196 86 23 3 18 23235 November
30. West Bengal NR NR NR NR NR NR NR NR NR NR

3L Andaman and Nicobar Islands3 123 213 3% 0 18 0 0 0.36 December
32.  Chandigarh 1 0 0 0 0 0 0 0 0 September
33. Dadra and Nagar Haveli 1 NR 0 0 0 0 0 0 0 July

3.  Daman and Diu NR NR NR NR NR NR NR NR NR NR

3. Lakshadweep NR NR NR NR NR NR NR NR NR NR

36. Puducherry 2 1102 657 1759 8 2 4 0 168 December

TotAL 446 3797 131755 136552 7433 4747 2413 112 42379

Source: Reports received from States Govt./UTs.
*NR: Not Reported
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Sate-wise Satement of Action Taken in 2020 (Till 09.03.2020) under the Essential Commodities Act, 1955
(Relating to violation of orders issued under the EC Act)

Sl. No. States/UTs Number No. of ToTtaL Number  Number Number Detent- Vaue Reported
of Raids (alh) of of of ions of upto/
District(s) Cond- persons persons persons Ord- goods For
under ucted arrested prosecuted convicted ered  confi- the
report by scated Month
Cin of
Lakhs)
State State
Palice Deptt.

1 2 3 4 4b) 4(c) 5 6 7 8 9 10
1  Andhra Pradesh 1 0 0 0 0 0 0 0 0 January
2. Chhattisgarh 1 NR 8 8 0 0 0 0 0 January
3 Goa 2 0 0 0 0 0 0 0 0 January
4. Gujaa B NR 0 0 0 0 0 1 0 January
5 Himacha Pradesh © 0 2713 2713 0 0 0 0 518% January
6.  Jharkhand 1 NR 3 3 0 0 0 0 0 January
7.  Maharashtra 3] NR 5 5 3 8 0 0 3 January
8  Tamil Nadu B 0 2011 2011 43 39 5 7 2456 January

ToTAL 119 0 4830 4830 481 337 5 8 2508

Source: Reports received from States Govt./Uts,

*NR: Not Reported
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WRITTENANSWER TO UNSTARRED QUESTIONS

Promoting integrated cooper ative development projects

2241. SHRI A. MOHAMMEDJAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it is a fact that Government is considering to promote integrated

cooperative development projects in the country;
(b) if so, the details thereof;

() whether it is aso a fact that Government is considering to make reduction

in interest rate and enhance subsidy for its growth;
(d) whether Government has received any representation in this regard; and
(e) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (a) and (b) The Government through National Cooperative
Development Corporation (NCDC), a Statutory Corporation under the administrative
control of Ministry of Agriculture and Farmers Welfare, has been encouraging the
extension of Integrated Cooperative Development Projects (ICDP) under the Central
Sector Integrated Scheme for Agricultural Cooperation (CSISAC) in various parts of the
country.

ICDP aims at development of cooperative in Agriculture and allied sectors,
transforming cooperatives as multi-purpose entities for catering over all needs of rural
communities. Under ICDP, emphasis is on infrastructure development such as
establishment of modern office & banking facilities, setting up of consumer shop,
construction of scientific storage, business development of assisted cooperative,
manpower development etc.

Ason 31.3.2019, cumulatively NCDC has sanctioned 383 projects at a Total cost
of ¥6615.26 crore involving NCDC share of ¥6279.04 crore comprising ¥5139.08 crore
as loan and %1 139.96 crore as subsidy. In addition to above, subsidy assistance of
¥3.68 crore for training and ¥0.64 crore for impact evaluation studies was also sanctioned
upto 2018-19.
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(c) to (e) No specific representation for reduction in interest rate and enhancement
of subsidy has been received by Government.

Irregularitiesin multi state cooper ative societies

2242. SHRI A. MOHAMMEDJAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(8 whether Government is aware that many Multi State Cooperative Societies
in the country were involved in illegal and irregular activities;

(b) whether Government has received any complaints in this regard from any

corner;

(o) whether Government is considering to take stringent action against such
Multi State Cooperative Societies; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (8) to (d) Multi State Cooperative Societies are registered
under the Multi State Cooperative Societies Act, 2002 and are functioning as autonomous
cooperative organizations accountable to their members. These societies are required
to function as per the provisions of the Act & rules made thereunder and their
approved bye-laws. Complaints against some of the Multi State Cooperative Societies
have been received from various Governments agencies as also from the general public/
members. In case of violation of provisions of the MSCS Act, 2002, action as provided
therein, including winding up of defaulter societies is taken.

I ssuance of soil health cards

2243. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of AGRICULTURE
AND FARMERS WEL FARE be pleased to state:

(@ whether it is a fact that Soil Health Cards are helping to boost foodgrains
production;

(b) if so, the details thereof;

(c) the details of infrastructure created (Soil Testing Laboratories) to issue the
Soil Health Cards, State-wise; and
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(d) the number of such cards issued, State-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (&) and (b) National Productivity Council (NPC) in its
study on 'Soil Testing Infrastructure for Faster Delivery of Soil Health Card in India
submitted in February, 2017, reported that there has been overall increase in yield of
crops to the tune of 5-6% due to application of fertilizer and micro nutrients as per
recommendations available in the Soil Health Cards.

() Asper theinformation received from the State Governments, there are 7949
soil testing labs including 1293 static Soil Testing Laboratories (STLsS), 165 Mobile
STLs, 6337 Mini Labs & 154 Village Level STLsin the country. State-wise details are
given in Statement-1 (See below).

(d) During cycle-l (2015-17) 10.74 crore soil health cards and during cycle-l|
(2017-19) 11.75 crore soil health cards were distributed to farmers. Under Model Villages
programme during current year (2019-20), 14.31 lakh soil health cards have been
distributed to farmers. The State-wise detail is given in Statement-11.

Statement-|

Sate-wise Soil Testing Labs (STLs)

Sl. No. States Stetic Mobile Mini Village TotAL
STLs STLs STLs Level STLs
1 2 3 4 5 6 7
1  Andaman and 1 0 0 0 1

Nicobar Islands

2 Andhra Pradesh 47 13 1328 16 1404
3 Arunacha Pradesh 5 3 8 0 16
4. Assam 9 0 214 0 223
5  Biher 3B 9 0 0 47
6. Chhattisgarh K] 0 170 0 2
7. Dadraand Nagar Haveli 0 0 0 0 0
8 Goa 2 0 0 0 2
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1 2 3 4 5 6 7
9 CGuasa 8L 2 230 0 313
10. Haryana 5 2 D 47 1A
1. Himachal Pradesh n 10 0 0 D
12, Jammu and Kashmir 2 © 0 0 A
13, Jharkhand 16 3 1300 0 1319
14, Karnataka B 1 6 8 193
15, Keda 15 13 152 0 180
16. Madhya Pradesh a 10 626 0 27
17. Maharashtra 235 20 17 0 272
18 Manipur 4 3 0 0 7
19. Meghalaya 3 3 6 0 ©
20. Mizoram 3 3 0 0 6
21. Nagaand 3 0 0 0 3
2. Odisha 27 2 0 0 C?)
23.  Puducherry 2 0 0 0 2
24.  Punjab 5 3 0 0 %
25. Rajasthan 101 2 0 0 13
26. Skkim 3 0 0 0 3
27.  Tamil Nadu 3L 16 0 2 Zie)
28. Telengana 40 4 2050 0 204
20. Tripura 3 3 100 0 106
30. Uttar Pradesh 243 0 n 0 4
3L Uttarakhand 13 0 0 1 14
32 West Bengal % 8 0 0 A
TotaL 1293 165 6337 14 7949
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Statement-I |

Sate-wise number of Soil Health Cards (SHCs) distributed by
Sate Governments to farmers

S. No. States/UTs Cydlel Cyclell Model

(2015-17) (2017-19) Village

(2019-20)
1 2 3 4 5

1 Uttar Pradesh 17014573 20354551 245280
2 Maharashtra 12977232 13098115 201837
3 Madhya Pradesh 8372377 8907385 125642
4. Rajasthan 6836000 11795439 76549
5. Karnataka 7832189 7832189 64229
6. Gujarat 5108923 8694942 63591
7. Andhra Pradesh 7455204 6967162 226487
8 Biher 6469650 6019628 49897
9 West Bengal 5040510 4200000 0
10. Tamil Nadu 7000000 6974843 58317
11.  Telangana 5720737 4160206 110664
12 Punjab 1251726 1160568 17793
13. Haryana 4227238 405834 11746
14.  Chhattisgarh 3890709 4746670 58761
15,  Odisha 2374233 1363921 28500
16. Kerda 763435 2209717 0
7.  Goa 25000 13150 1355

18 Uttarakhand 7504%4 882797 13645
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1 2 3 4 5

19.  Himachal Pradesh 385011 960765 16746
20. Jammu and Kashmir 692062 1018051 333001
21 Jharkhand 637507 287767 9736
2. Arunachal Pradesh 20532 5 0
23, Assam 1300901 1300901 0
24, Manipur 114522 64522 0
5. Meghalaya 209561 246879 3441
26. Mizoram 11986 16458 2119
27.  Nagdand 184797 12000 0
28, Skkim 46000 21470 2350
2. Tripura 117723 117723 9263
30. Ddhi 0 860 0
3L Andaman and Nicobar Islands 10000 5950 0
2 Dadra and Nagar Haveli 222 0 0
33 Puducherry 1954 7074 50

TotaL 107412648 117500152 1431838

Implementation of PMFBY in Sates

12244. SHRI MOTILAL VORA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the names of the States where 'Pradhan Mantri Fasal Bima Yojana (PMFBY))
has been implemented;

(b) whether it is afact that the farmers in those States, where this scheme has
been implemented, are not opting for the same;

TOriginal notice of the question was received in Hindi.
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(¢) the number of insured farmers under PMFBY and the details of area of

insured fields during last three years, State-wise;
(d) the amount paid to insurance companies by Central and State Governments;
() the compensation provided to farmers; and

(f)  whether Government has found the reasons for which farmers are not opting

for the scheme, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (@) to (f) Based on the experience of past crop insurance
schemes and with a view to include more risks under crop insurance and making it more
affordable to the farmers etc., Pradhan Mantri Fasal Bima Yojana (PMFBY) has been
introduced for implementation from Kharif 2016 season. The scheme also aims to cover
the risk of crop yield losses of insured farmers against al non-preventable natural risks
from pre-sowing to post-harvest and to provide adequate claim amount and timely
settlement of claims. As the scheme is voluntary for the States/Union Territories (UTS),
only 27 States/UTs have participated in the scheme in one or more seasons. Further,
the scheme was compulsory for loanee farmers obtaining operational agricultural/Kisan
Credit Card loans for crops/areas notified by the concerned State Governments and is
optional for other farmers. However, Government has recently revamped the PMFBY

and made the scheme optional for all farmers for its implementation from Kharif 2020.

Due to the improved features of the scheme, coverage under the scheme has been
increased to 30% of Gross Cropped area in the country from 23% in erstwhile crop
insurance schemes in 2015-16. The coverage of non-loanee farmers, for whom the
coverage is voluntary, has increased from 5% under erstwhile schemes in 2015-16 to
42% during Kharif 2019, which shows the acceptability and progress of the scheme on

voluntary basis.

State-wise data of number of farmer applications insured, area insured, premium
paid to insurance companies and claims paid by insurance companies during last three

years under PMFBY/RWBCIS are given in the Statement.



Statement

Sate-wise number of farmer applications insured, area insured, premium paid and claims under Pradhan Mantri
Fasal Bima Yojana (PMFBY) from 2016-17 to 2018-19

(A) FY 2016-17 - PMFBY & RWBCIS Combined - State-wise Business Statistics

(R in crore)
State/UT Name Number of Area Farmers GOl State Gross Premium Clam Paid
Farmers Insured Share Subsidy Subsidy
Insured (inLakh in Premium
(number in Ha)
Lakhs)

1 2 3 4 5 6 7 8
Andaman and Nicobar |slands 0.003 0.003 0.002 0.005 0.009 0.016 0.146
Andhra Pradesh 17.757 16.375 211.671 323061 323.061 857.79%4 943678
Assam 0.603 0410 4972 1837 1837 8.647 5.355
Bihar 27142 24.844 204.620 605.814 605.814 1,416.248 347.895
Chhattisgarh 15491 24.143 136.4%4 94.637 94.637 325.769 160.070
Goa 0.008 0.005 0.068 0.003 0.003 0.074 0.027
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Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerda

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Odisha
Puducherry
Rajasthan

Skkim

Tamil Nadu

Teiangana

19.802
13.360
3831

8793
20401
0774
74.608

0.084
0.001
18.202
0.085
93416
0.006
14962
9.731

30.205
208%4
1204

3.738
26120
0531

72975
0.091
0.000

13187
0074

104.940
0.001

12565

8233

243.256
197.020
31111

39.787
238449
7.219
728.168

0.739
0.020
142.625
0.225
374630
0.007
118134

A7.617
65.006
20282

116.088
558,013
12.967
1,542.440
1,956.927
1427
0014
198227
1202
1,094.160
0.001
520414
89.129

1,083.811
102.167
20282

116.088
558013
12.967
1,542.440
1,956.927
1427
0014
198227
1453
1,094.160
0.001
520414
89.129

2274684

71674

271963
1,354.476
33153
3,813.048
4,506.449
3593
0.047

2.880
2,562.949
0.010
1,158.962
291.713

1,267.19
298077
45165
31171
2,056.579
44554
2,044.202
2,316,819
1959
0.026
432.092
7572
1,946.868
0.104
3,629.822
178717
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1 2 3 4 5 6 7 8
Tripura 0118 0028 0293 0049 0049 0301 0.705
Uttar Pradesh 72.893 68.102 538.125 339121 330.121 1,216.367 572540
Uttarakhand 2616 1324 19561 11.013 11.013 41586 27467
West Bengal 41333 20332 234.147 240.657 25594 730.798 418246
Grand TotAL 585.207 577234 4,267.393 8,740111 8,929.060 21,936.564 16,777.051

(B) FY 2017-18 - PMFBY & RWBCIS Combined - State Wise Business Statistics

(X in crore)
State/UT Name Number of Area Farmers ca State Gross Premium Claim Paid
Farmers Insured Share Subsidy Subsidy
Insured (inLakh in Premium
(number in Ha)
Lakhs)

1 2 3 4 5 6 7 8
Andaman and Nicobar Islands 0.004 0.002 0.007 0.011 0.011 0.030 -
Andhra Pradesh 18129 21319 254.601 518258 518258 1,291.117 730.169
Assam 0550 0411 5134 3373 3373 11.880 1114

[VHEVS VACYY] 0] Slovsuy NI 28T

suonsend) peJteisun



Bihar
Chhattisgarh

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerda

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Odisha
Puducherry
Rajasthan

Skkim

23031
14.743
0.005
17.618
13417
3817
1590
11.955
20.857
0.559
70.162
102.084
0091
0035
18930

88.053
0015

21.258
2164
0004
26578
1904
1107
1520
2902
18085
0479
121697
58.958
0187
0014
13538

98575
0003

177836
132834

28.262

6.335
820,618
508616

0.747

0.59%
145201

502.240
0064

424,745
114401
0001
1431532
96.653
23501
15985
91.832
799507
9777
2,016.408
1,874.029
0597
0082
337.39

1,103.489
0001

424,745
114401
0001
1431532
148122
23501
15985
91.832
799507
9777
2,016.499
1,874.029
0597
0082
337.39

1,103.489
0001

1,027.325
361.866
0051
3,261.449
452.815
77506
40962
211.926
1,834.068
25890
4,853525
4,256.674
1941
0.758
820.000
2,709.217
0.065

401.524
1,388.004
0.005
1,074.204
899.19
64.708
9810
46935
859.168
10929
5,821.640
3,286.118
0670
0017
1,778.387
2,196.171
0038
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1 2 3 4 5 6 7 8
Tamil Nadu 14.818 11.858 130430 604.557 604.557 1339544 1,978.743
Telangana 10.899 10.616 188314 244929 242905 676.148 636.186
Tripura 0117 0030 0593 0074 0074 0.741 0.999
Uttar Pradesh 54.210 47081 383527 501.100 501.100 1,385.727 380478
Uttarakhand 2224 1164 18819 24513 24513 67.844 30435
West Bengal 405% 16.795 210.801 202.004 229635 642.440 254.321
Grand ToTAL 528509 515438 4,396.650 10,438.846 10,516.012 25,351.509 21,858.974
(C) FY 2018-19 - PMFBY & RWBCIS Combined - State wise Business Statistics
(X in crore)
State/UT Name Number of Area Farmers GOl State Gross Premium Claim Paid
Farmers Insured Share Subsidy Subsidy
Insured (inLakh in Premium
(number in Ha)
Lakhs)
1 2 3 4 5 6 7 8
Andaman and Nicobar Islands 0.007 0.006 0051 0.0% 0.0% 0.243 -
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Andhra Pradesh
Assam

Bihar
Chhattisgarh

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerda

Madhya Pradesh
Maharashtra
Manipur

Meghalaya

24461
0.738

15704
0.003
21.710
14437
2690
1537
12.903
19192
0572
67.046
147.299
0015
0.007

18144
0482

22.746
0.003
26112
20547
0.900
1106
6.307
22191
0433
122279
87.870
0.008
0.007

5.729
161101
0033
402.556
253357
20.723
16914

416.6%4
3406

0.000
1,369.413
262252
24729
208%
164.798

14.948
2,146.439
2,654.737

0.052
0.005

416.6%4
3521

0.000
1,369.413

24975

1,096.082
12655

889.161
0033
3,141.382
840.637
79427
76.702
397.227
1,822.253
36.065
5183.474
6,095.013
0.208
0.09

955801
0041

1,066.429
0.101
2777414
931.922
55.002
6.919
52.001
2,789.678
12420
72455
5821.014
0.001
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1 2 3 4 5 6 7 8
Odisha 20985 1454 169.410 454210 454.210 1,077.831 1045511
Puducherry 0107 0099 0901 1107 1107 3115 0452
Rajasthan 69.707 74785 597.152 1,438.345 1,438.345 3473.842 2572377
Skkim 0.002 0.001 0.024 - - 0.024 0.002
Tamil Nadu 20009 10.893 121851 650.946 650.946 1423.742 1927570
Telangana 7810 8026 151173 185661 185661 522495 7826
Tripura 0.006 0.001 0020 0.005 0.005 0030 -
Uttar Pradesh 61.270 51.343 410543 543.836 543836 1,498.315 464.119
Uttarakhand 1928 1.089 20993 27035 27035 75063 72.362
West Bengal 51793 18016 250.282 205.799 242607 707.688 380660
Grand ToTaL 561.940 507.987 4,827.997 11,753.311 11,871.498 28,452.806 21,012.167

* Kharif 2018 and Rabi 2018-19 claims are not yet fully reported /paid
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Assistanceto farmersfor crops destroyed by animals

245, SARDAR BALWINDER SINGH BHUNDER: Will the Minister of
AGRICULTURE AND FARMERS WEL FARE be pleased to state:

(@ the estimated average income of farmers across the country during the
current year and the past three years, State-wise;

(b) whether Government has conducted any survey to determine the quantity
of agricultural crops destroyed by animal activities on aregular basis, if so, the details
thereof;

(¢) if not, the reasons therefor;

(d) whether Government plans to provide assistance to various farmers whose
crops are destroyed/damaged by animals by providing insurance coverage or any other
facility, if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (a) As per the latest available results of 'Situation
Assessment Survey of Agricultural Households' conducted by National Statistical
Office (NSO) for the reference agricultural year July 2012-June 2013, the average monthly
income per agricultural household is estimated to be T 6,426/. State-wise details are
given in the Statement (See below).

(b) and (c) The Government has not conducted any specific survey to determine
the quantity of agricultural crops destroyed by animal activities. The quantum loss of
crops destroyed by stray cattle - and wild animals are managed by the concerned State/
Union Territories.

However, under the 'Situation Assessment Survey of Agricultural Households,
among other things, the reasons for crop loss with respect to each major crop are
ascertained.

(d) and (€) Under the revised guidelines of the Pradhan Mantri Fasal Bima Yojana
(PMFBY), from Rabi 2018-19, States have been given liberty to consider providing add-
on coverage for crop loss due to attack by wild animals, wherever the risk is perceived
to be substantial and identifiable.
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Moreover, the Ministry of Environment, Forest and Climate Change (MoEF& CC)
through its Centrally Sponsored Schemes namely, 'Project Tiger', 'Project Elephant’ and
'‘Development of Wildlife Habitats (DWH) provides funds to States and UTs for carrying
out various activities for habitat improvement works, viz., restoration of natural water
bodies, creation of artificial ponds, waterholes, augmenting food/fodder sources at
various places within Protected Areas to minimize the crop damage. Government has
also taken steps like construction/erecting of physical barriers, such as barbed wire
fence, solar powered electric fence, bio-fencing using cactus, boundary wall, etc., to
prevent the entry of wild animals into crop field.

Besides, State Governments take steps to mitigate the crop damage by wild
animals under their respective schemes.

Satement

Average Monthly Income per Agricultural Household as per 'Stuation Assessment
Survey of Agricultural Households 2013'

State Average Monthly

Income (in Rupees)
1 2
Andhra Pradesh 5979
Arunachal Pradesh 10869
Assam 6695
Bihar 3558
Chhattisgarh 5177
Gujarat 7926
Haryana 14434
Himachal Pradesh 8777
Jammu and Kashmir 12683
Jharkhand 4721
Karnataka 8832
Keraa 11888

Madhya Pradesh 6210
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1 2
Maharashtra 7386
Manipur 8842
Meghalaya 11792
Mizoram 90N
Nagaland 10048
Odisha 4976
Punjab 18059
Rajasthan 7330
Skkim 6798
Tamil Nadu 6980
Telangana 6311
Tripura 5429
Uttarakhand 4701
Uttar Pradesh 4923
West Bengal 3980
Group of UTs 8568
All-India 6426

Source: National Statistical Office

Note: Income includes salary/wages, net receipt from cultivation, net receipt from farming of
animals and net receipt from non-farm business.

Overuse of conventional pesticides, unabated use of antibioticsin

agriculture and livestock rearing

2246. SHRI K.K. RAGESH: Will the Minister of AGRICULTURE AND FARMERS

WELFARE be pleased to state:

(@ whether Government is aware of the overuse of conventional pesticides and

unabated use of antibiotics in agriculture and livestock rearing;

(b) if so, whether any studies are available about such overuse of pesticides

and antibiotics and its ill-effects on human health;
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(c) if so, the details thereof; and

(d) whether any concrete proposals are being considered to address such
overuse of pesticides and antibiotics in agriculture and livestock rearing?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (&) to (c) State Governments of Andhra Pradesh, Assam,
Gujarat, Haryana, Himacha Pradesh, Jharkhand, Karnataka, Kerala, Maharashtra, Mizoram,
Madhya Pradesh, Nagaland, Odisha, Punjab, Rajasthan, Telangana, Tamil Nadu, Uttar
Pradesh and Union Territory of Jammu and Kashmir have reported that no such
incidences have been reported or no such study have been conducted by States
regarding the overuse of conventional pesticides and unabated use of antibiotics in

agriculture and livestock rearing.

National Centre for Disease Control, Directorate General of Health Services,
Ministry of Health & Family Welfare has reported that they have no information
regarding any studies available about overuse of antibioticsin agriculture and livestock
leading to effects on human health.

Indian Council of Medical Research under Ministry of Health & Family Welfare
has recently initiated a multi-centric study to assess exposure & the health effects of
Pesticides.

(d) Ministry of Agriculture & Farmers Welfare isimplementing 'Sub-Mission on
Plant Protection and Plant Quarantine' Scheme, under which Integrated Pest Management
approach is being promoted to educate the farmers about judicious use of chemical
pesticides & antibiotics and to recommend use as per the directions prescribed on the
label and leaflets. Integrated Pest Management seeks to promote cultural, mechanical,
biological methods of pest control and orients the farmers about proper use of pesticides.
During the last 5 years (2015-16 to 2019-20), 3472 Farmer Field Schools and 647 Human
Resource Development programs were conducted under Integrated Pest Management
and 1,04,160 farmers and 25,880 pesticide dealers and State Extension officials have
been trained.

National Centre for Disease Control has reported that the Central Drugs Standard
Control Organisation under Directorate General of Health Services, Ministry of Health
& Family Welfare on 17 July 2019 has issued a gazette notification which prohibits the
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manufacture, sale and distribution of the drug Colistin and its formulations for food
producing animals, poultry, aqua farming and animal feed supplements. Food Safety
and Standards Authority of India in the year 2018 has issued a notification by which
19 antibiotics and veterinary drugs have been prohibited from being used at any stage
of processing of meat, meat products, poultry and eggs, sea food or any variety of fish
and fishery products and tolerance limits for 103 antibiotics and veterinary drugs have
been specified for various animal tissue and milk.

The Department of Animal Husbandry & Dairying, Ministry of Fisheries, Animal
Husbandry & Dairying has reported that advisories have been issued to al States and
Union Territories for judicious use of antibiotics for the treatment of food producing
animals and in animal feeding and to refrain from using antibiotics in animal feed.

Improper use of pesticides

t2247. DR. KIRODI LAL MEENA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has conducted any assessment of the damage caused
by improper use of pesticides;

(b) if so, the details in this regard for the last three years, State-wise and year-

Wise

() whether Government proposes to formulate any scheme to educate farmers
about the proper use of pesticides, and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (a) and (b) State Governments of Andhra Pradesh,
Assam, Gujarat, Haryana, Himachal Pradesh, Jharkhand, Karnataka, Kerala, Maharashtra,
Mizoram, Madhya Pradesh, Nagaland, Odisha, Punjab, Rajasthan, Telangana, Tamil
Nadu, Uttar Pradesh and Union Territory of Jammu and Kashmir have reported that they
have not conducted any assessment of the damage caused by improper use of pesticides.

(c) and (d) Ministry of Agriculture & Farmers Welfare is implementing 'Sub-
Mission on Plant Protection and Plant Quarantine' Scheme, under which Integrated Pest

tOriginal notice of the question was received in Hindi.
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Management approach is being promoted to educate the farmers about judicious use
of chemical pesticides and to recommend use as per the directions prescribed on the
label and leaflets. Integrated Pest Management seeks to promote cultural, mechanical,
biological methods of pest control and orients the farmers about proper use of pesticides.
During the last 5 years (2015-16 to 2019-20), 3472 Farmer Field Schools and 647 Human
Resource Devel opment programmes were conducted under Integrated Pest Management
and 1,04,160 farmers and 25,880 pesticide dealers and State Extension officials have
been trained.

Violation of Protection of Plant Varieties and Farmers RightsAct, 2001

12248, DR. KIRODI LAL MEENA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government is aware that corporate companies like Pepsico are
filing cases against farmers in the country including those of Gujarat and Rajasthan for
cultivating several varieties of crops;

(b) if so, details of steps taken by Government in this regard;

(c) whether Government is not protecting the interests of farmers on such
issues and due to this the multinational companies are acting in such manner; and

(d) the measures to be adopted by Government to protect the interests of
farmersif thereis any violation of the Protection of Plant Varieties and Farmers Rights,
Act, 2001?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (a) and (b) The said company had filed cases against
the farmers in the State of Gujarat for cultivating the potato variety registered by it,
however, the said cases were later withdrawn unconditionally.

(c) and (d) Farmers interest is being safeguarded under Section 39(iv) of Protection
of Plant Variety and Farmers Right Act, 2001 which saysthat "afarmer shall be deemed
to be entitled to save, use, sow, resow, exchange, share or sell his farm produce
including seed of a variety protected under this Act in the same manner as he was
entitled before the coming into force of this Act: Provided that the farmers shall not
be entitled to sell branded seed of a variety protected under this Act".

TOriginal notice of the question was received in Hindi.
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Damage of cropsdueto locust attacks

2249, SHRIMATI VANDANA CHAVAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the estimated area of land damaged due to locust attacks in the past year
and current year, State-wise;

(b) the amount of compensation/relief provided to farmers for crop losses due
to locust attacks in the past year and current year, State-wise;

(¢) the details of steps taken/ proposed to strengthen/control capabilities and
logistics to address the issue of locust attacks and mitigate the damage to crops; and

(d) whether the Ministry is planning to set up a high-level coordination group
of countries to deal with desert locust issue and if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (a) During the year 2018-19 no locust incursion was
reported. However, during 2019-20 locust incursion was reported in some districts of
Rajasthan, Gujarat and Punjab. State Government of Rajasthan has reported crop losses
in an area of 1,79,584 ha. during 2019-20. State Government of Gujarat has reported that
TotaL estimated affected area is 19,313 ha. State Government of Punjab has reported
that no loss of any crop was found due to locust attack in Punjab.

(b) Rajasthan has reported that an amount of ¥110 crores has been paid to
66,392 farmers as Agriculture input subsidy during 2019-20. State Government of Gujarat
has reported that; State Government has done primary assessment of the crop losses
due to locust attack. Relief package announced for crop losses is 33% and more for
paying compensation to the farmers of affected districts in the State. Assistance of
T 13500/- per hectare from State Disaster Response Fund and additional ¥5000/- per
hectare from state budget will be provided for maximum upto 2 hectare affected farmers.
Total provision for this relief package is ¥32.76 crores.

(©) Locust Warning Organization, Jodhpur and 10 Locust Circle Offices situated
in Rajasthan and Gujarat conducted awareness campaigns for State Agriculture &
Revenue Department officids, farmers and BSF personnel. Control rooms were established
in Locust Warning Organization and Locust Circle Offices, advisories were issued to
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State Governments, advertisements were issued through newspapers for public awareness
about Locust and sharing control room numbers. WhatsApp groups were created in
the respective districts for exchange of information and coordination of control efforts.
Training programs and mock drill operations were conducted by al Locust Circle
Offices for the State Extension Officers of Rajasthan and Gujarat. Additional officials
and vehicles were deployed to strengthen the resources. The FAO suggested pesticides
for the control of locusts in cropped area were circulated to Rajasthan, Gujarat and
Punjab State Governments. State Governments of Rajasthan and Gujarat also conducted
awareness programmes and established control rooms at district level.

Sufficient pesticide availability was ensured and for next season process of
procurement of Plant protection egquipments is under process.

(d) A high-level coordination group of four countries (India, Pakistan, Iran &
Afghanistan) already exists as SWAC (Commission for Controlling the Desert Locust
in South West Asia). All member countries provide data on ground survey and ground
control through software/email to Desert Locust Information Service (DLIS), FAO and
on this basis, FAO issues Locust updates, bulletins and forewarnings. These updates,
bulletins and forewarnings are uploaded in FAO's website (Locust Watch) and various
State Authorities, District administration have access to it.

Suicide by farmers

2250. SHRI ELAMARAM KAREEM: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the Total number of farmers who committed suicide in the country since
2014, year-wise and State-wise;

(b) whether Government has conducted any studies on the reasons for farmers
suicide;
() whether any State in the country is providing pension to farmers or agricultural

workers, if so, the details of pension given by those States, State-wise;

(d) the Total number of farmers who have taken agricultural loan in the country
and the Total amount of such loan; and

(@ whether Government is planning to waive off the defaulted dues on

agricultural loan of poor farmers?
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THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (8) The National Crime Records Bureau (NCRB) under
the Ministry of Home Affairs compiles and disseminates information on suicides in its
publication titled ‘Accidental Deaths and Suicides in India’ (ADSI). These Reports on
suicides upto 2018 are available on its website.

(b) Taking cognizance of the problem of Agrarian distress and consequent
farmers suicide in the country, Government had undertaken a study "Farmers Suicide
in India: Causes and Policy Prescription” as an all India coordinated study in the work
plan 2016-17 through the Institute of Social and Economic Change (1SEC), Bengaluru.
The study covered 13 states of the country which included Karnataka, Maharashtra,
Telangana, Andhra Pradesh, Tamil Nadu, Kerala, Madhya Pradesh, Chhattisgarh, Punjab,
Haryana, Gujarat, Uttar Pradesh and West Bengal.

The study concluded that frequent crop failure due to vagaries of monsoon,
absence of assured Water resources and attack of pest and diseases are the most
important causes of farmers' distress. The study had made inter-alia following
suggestions to address the above problems:

(@ Bringing individual farmers under the ambit of crop insurance;
(b) Judicious use of available water is required;

() Government intervention through MSP covering cost of production plus
reasonable profit margin;

(d) Risk hedging through crop and enterprise diversification should be
encouraged to reduce farmers' distress aiming at sustainable income; and

(6 Regulateinformal credit market.

() Agriculture being a State subject, the State Governments undertake
development of perspective plans and ensure effective implementation of the
programmes/schemes. However, the Government of India supplements the efforts of the
State Governments through various schemes/programmes. There arc various welfare
Schemes/programmes being implemented by the Government for providing pension
including farmers and agricultural workers, some of these schemes are Atal Pension
Yojana(APY), Indira Gandhi Old Age Pension Scheme (IGNOAPS), Pradhan Mantri Vaya
Vandana Yojana (PMVVY) and Pradhan Mantri Kisan Maan-Dhan Yojana (PM-KMY).
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(d) During the period from 01.04.2019 to 31.12.2019 (Provisiondl), the Total
number of farmers who have taken agricultural loan in the country are 10,26,60,551 and
the Total amount of such loan is ¥ 10,23,82,085.29 lakh.

(e) Further, there is no proposal for waiver of crop loan under consideration of
the Government of India.

For mation of FPOs

2251 SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(@ whether it is a fact that the Union Cabinet has approved the formation of
Farmer Producer Organisations (FPOs) in the country; and

(b) if so, the number of FPOs which are going to be formed in 2020-21, State-
wise and the special leeway given to North-1 eastern and Hilly States?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (@) and (b) Yes Sir. In pursuant ol announcement in
Union Budget 2019-20, Government ol India has approved a Central Sector Scheme
titled "Formation and Promotion of Farmer Produce Organizations (FPOs)" to form and
promote 10,000 new FPOs.

Under the scheme, a Total number of 2000 FPOs have been proposed to be formed
in 2020-21. No state-wise target has been decided as the FPOs will be formed based
on justified produce clusters. Under the scheme, it will be ensured that adequate
support is extended to States of North East and hilly areas to offset deficiency in
specialized manpower and expertise available in such areas. The minimum members per
FPO in case of plain areas will be 300; while in North-Eastern and Hilly Region, it will
be 100.

Implementation of PM-KISAN scheme

2252. SHRI NEERAJ SHEKHAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Pradhan Mantri Kisan Samman Nidhi (PM-KISAN) scheme was
launched on 24th February, 2019;
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(b) if so, the details thereof;

(¢) the details of the number of farmers who have been benefited under this
scheme as on 24th February, 2020, State-wise;

(d) whether Government has released and transferred ¥50,850/- crore in accounts
of farmers after completion of one year as on 24th February, 2020; and

(e) if so, the details thereof, State-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
NARENDRA SINGH TOMAR): (a) and (b) Yes, Sir. The Pradhan Mantri Kisan Samman
Nidhi (PM-KISAN) was launched on 24th February, 2019 with a view to augment the
income of the farmers by providing income support to al landholding farmers families
across the country, to enable them to take care of expenses related to agriculture and
alied activities as well as domestic needs. Under the Scheme, an amount of ¥6000/- per
year istransferred in three 4-monthly installments of ¥2000/- each directly into the bank
accounts of the farmers, subject to certain exclusion criteria relating to higher income
status.

The scheme is effective from 1.12.2018. The cut-off date for identification of
beneficiaries with regard to their eligibility is 1.2.2019. The entire responsibility of
identification of beneficiaries rests with the State/UT Governments. The financial benefits
are released to the beneficiaries on the basis of the data of farmers prepared and
uploaded by them on the PM-Kisan web-portal www.pmkisan.gov.in. Beneficiaries are
entitled to their benefit from the 4-monthly period in which their names are registered
for the first time on the PM-KISAN portal by the State Governments.

For enrollment, the farmer is required to approach the local patwari/revenue
officer/Nodal Officer (PM-Kisan) nominated by the State Government. Farmers can also
do their self-registration through the 'Farmers Corner' in the PM-KISAN portal. Farmers
can also edit their names in PM-Kisan database as per their Aadhaar card through the
Farmers Corner. Farmers can a so know the status of their payment through the Farmers
Corner in the portal. Village-wise details of beneficiaries are also available on the
Farmers Corner. The Common Service Centers (CSCs) have a so been authorized to do
registration of the farmers for the Scheme upon payment of fees. The above facilities
on Farmers Corner are also available through CSCs. Again a special Mobile APP has
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been launched on 24th February, 2020 on the 1st anniversary of completion of one year
of successful implementation of scheme, which also provides these facilities. To further
help farmersin seeking redressal of their various grievances and repliesto their various
queries relating to the scheme a 24x7 VRS based help-line has also been set up.

(c) Till 24.2.2020, the financial benefit under the scheme had been released to
8,46,48,328 beneficiaries. The State-wise number of beneficiaries is given in the
Statement-1 (See below).

(d) and (e) As on 24.2.2020, an amount of ¥5,08,52,77,92,000 was transferred into
the bank accounts of the beneficiaries. The State-wise release of funds to beneficiaries
is given in the Statement-I1.

Satement-I

Details of Sate-wise number of beneficiaries covered under
the scheme PM-KISAN

States/UTs Number of beneficiaries covered
under scheme as on 24.2.2020

1 2
Andaman and Nicobar Islands 16521
Andhra Pradesh 5,117,791
Bihar 5,360,396
Chandigarh 43
Chhattisgarh 1,830,822
Dadra and Nagar Haveli 10462
Daman and Diu 3466
Delhi 12,896
Goa 7,248
Gujarat 4,875,048
Haryana 1455118

Himachal Pradesh 872,175
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1 2
Jammu and Kashmir 934,299
Jharkhand 1,436,023
Karnataka 4912445
Kerda 2,773,306
L akshadweep -
Madhya Pradesh 5,519,575
Maharashtra 8,459,187
Odisha 3,628,657
Puducherry 973%
Punjab 2,240,189
Rajasthan 5,204,520
Tamil Nadu 3,534,527
Telangana 3,481,656
Uttar Pradesh 18,764,926
Uttarakhand 701,855
West Bengal -
North East States
Arunachal Pradesh 50,823
Assam 2,704,200
Manipur 173,789
Meghalaya 70236
Mizoram 67,540
Nagaland 170334
Skkim 1372
Tripura 196,767
TotAaL 84,648,328
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Satement-11

Details of Sate-wise release of funds to beneficiaries

States/UTs Total amount released as
on 24.2.2020 (all Installments)

1 2
Andaman and Nicobar Islands 117,128,000
Andhra Pradesh 33,170,514,000
Bihar 27,788,626,000
Chandigarh 2,724,000
Chhattisgarh 9,266,812,000
Dadra and Nagar Haveli 70,410,000
Daman and Diu 24,580,000
Delhi 70,944,000
Goa 43,750,000
Gujarat 33,099,170,000
Haryana 10,474,262,000
Himachal Pradesh 6,061,074,000
Jammu and Kashmir 6,413,660,000
Jharkhand 6,180,952,000
Karnataka 27,228,642,000
Kerda 20,508,372,000
Lakshdweep -
Madhya Pradesh 26,803,974,000
Maharashtra 45,387,696,000
Odisha 18,038,934,000
Puducherry 55,136,000
Punjab 14,788,126,000
Rajasthan 31,263,218,000
Tamil Nadu 24,730,238,000
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1 2
Telangana 24,769,306,000
Uttar Pradesh 117,180,412,000
Uttarakhand 4,857,576,000
West Bengal -
North East States
Arunachal Pradesh 200,476,000
Assam 16,091,024,000
Manipur 706,482,000
Meghalaya 393,076,000
Mizoram 416,842,000
Nagaland 900,042,000
Skkim 2,766,000
Tripura 1,420,848,000
TortaL 508,527,792,000

Assistance to farmers for tackling drought

2253. SHRI KUMAR KETKAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ therelationship between drought support of 36,800 per hectare and nutritional
requirement of farmers for sustenance in drought conditions;

(b) the reasons for not reviewing this support to farmers; and

() whether the assistance provided to farmersis enough and if not, the measures

Government is considering on this issue?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (@) to (c) Based on the recommendation of the
Fourteenth Finance Commission on financing of expenditure on immediate relief during
natural calamities for the period 2015-20 and the report of the Expert Group, the Ministry
of Home Affairs revised the items and norms of assistance from the State Disaster
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Response Fund (SDRF) and the National Disaster Response Fund (NDRF) for the
period 2015-20 on 08.04.2015. As per the guidelines issued by the Ministry of Home
Affairs, which is applicable from 2015-16 to 2019-20, relief assistance is provided from
SDRF/NDRF towards input subsidy for the crop loss of 33% and above. The rate of
input subsidy for crop loss is ¥ 6800/- per hectare for rainfed areas, ¥ 13500/- per
hectare for assured irrigated areas and ¥ 18000/- per hectare for all type of perennial
crops.

Use of pesticidesin farming

2254. SHRI SANJAY RAUT: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is afact that there is increasing use of pesticides in agriculture;
(b) if so, the details thereof and Government's response thereto;

() whether Government has received any study/research report about the
increasing cases of cancer due to the use of chemicals and pesticides in the agriculture
sector;

(d) if so, the details thereof and Government's reaction thereto; and

() the details of steps taken or proposed to be taken by Government for
encouraging natural/organic farming in the country?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) State Governments and Union
Territories report data related to consumption of pesticides to Central Government. As
per the provided data, the trend of consumption of chemical pesticides has varied from
year to year and State to State. Pesticide use depends on several factors like area under
cultivation, type of crop, cropping intensity, agro climatic conditions, soil condition,
weed, insect and disease situation etc. It is pertinent to mention that the use of bio-
pesticides is showing increasing trend in the various States.

(c) and (d) State Governments of Andhra Pradesh, Assam, Gujarat, Haryana,
Himanchal Pradesh, Jharkhand, Karnataka, Mizoram, Maharashtra, Nagaland, Odisha,
Punjab, Rajasthan, Tamil Nadu, Telangana, Uttar Pradesh, Kerala, Madhya Pradesh and
Union Territory of Jammu and Kashmir have reported that they have not received any
study/ research report about the increasing cases of cancer due to the use of chemicals
and pesticides in the agriculture sector.
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Indian Council of Medical Research under Ministry of Health and Family Welfare
has recently initiated a multi-centric study to assess exposure and the health effects
of Pesticides.

(6 Government of India through organic farming schemes of Paramparagat
Krishi Vikas Yojana, Mission Organic Value Chain Development for North Eastern
Region and Capital Investment Subsidy Scheme aims for sustainable agriculture
production with eco-friendly process in tune with nature, promoting organic inputs and
chemical free agriculture produce for improving the health condition of the people.

Doubling farmer'sincome

12255. SHRI HARNATH SINGH YADAV: Will the Minister of AGRICULTURE
AND FARMERS WEL FARE be pleased to state:

(@ whether Government has prepared any action plan to double the income of
farmers by 2022;

(b) if so, the details thereof;

(¢) whether any scheme is also under consideration of Government to provide
agricultural items such as fertilizers, seeds, electricity, agricultural equipments, irrigation
etc. on affordable rates so that the cost of farming could be reduced; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Agriculture being a State subject, the
State Governments undertake implementation of programmes/schemes for the
development of the sector. Government of India supplements the efforts of the State
Governments through various schemes/ programmes. These schemes programmes of
the Government of India are meant for the welfare of farmers by increasing production,
remunerative returns and income support to farmers. A list of initiatives taken by the
Government are given in the Statement (See below). All these steps of the Government
of India are for the welfare of the farmers of the country.

Further, the Government constituted an Inter-ministerial Committeein April, 2016
to examine issues relating to "Doubling of Farmers Income" and recommend strategies

tOriginal notice of the question was received in Hindi.
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to achieve the same. The Committee submitted its Report to the Government in September,
2018 and thereafter, an Empowered Body was set up to monitor and review the progress
as per these recommendations. To achieve this, the Committee has identified seven
sources of income growth viz., improvement in crop productivity; improvement in
livestock productivity; resource use efficiency or savings in the cost of production;
increase in the cropping intensity; diversification towards high value crops; improvement
in rea prices received by farmers; and shift from farm to non-farm occupations.

(c) and (d) The Government is already providing subsidy on fertilizers, seeds,
agricultural equipments and machinery, irrigation and solar pumps to make it more
affordable to the farmers by reducing the cost of farming. The details of subsidy/
assistance provided in fertilizers, seeds, agricultural equipments and machinery, irrigation

and solar pumps, is as under:

() Urea- Itisbeing provided to farmers at a statutory notified Maximum Retail
Price (MRP). At present, the MRP of 45 kg and 50 kg bag of Ureais 3242/
- per bag and ¥268/- per bag (exclusive of charges towards neem coating
and taxes) respectively.

(i) P&K:- P&K fertilizers comes under Nutrient Based Subsidy (NBS) Policy.
Under NBS scheme, a fixed amount of subsidy, fixed annually, is provided

depending on nutrient content.

(i)  Seeds:- Under Seed Village Programme, afinancial assistance for distribution
of foundation/certified seed at 50% cost for cereal crops and 60% for pulses,
oilseeds, fodder and green manure crops for production and distribution of
certified quality seeds is available for one acre per farmer.

(iv) Solar pumps:- For instalation of standalone solar agricultural pumps of
capacity upto 7.5 HP to individual farmers for replacement of existing diesel
agricultural pumps/irrigation system in off-grid area, a subsidy of 30% each
by the Centre and State Government is provided.

(v) Agricultura equipments:- Under Sub Mission on Agricultural Mechanisation
(SMAM), subsidy is provided for purchase of various types of agricultural
implements and machinery used for tillage, sowing, planting, harvesting,
reaping, threshing, plant protection, inter-cultivation and residue management
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(Vi)

@ 40% to General category farmers and @50% for SC/ST/Women/small and
marginal farmers. Further, Custom Hiring Centres (CFIC) are aso promoted
by providing the assistance @40% of the project cost to individual farmers
and @80% to a group of farmers.

Micro irrigation:- Under PMK SY-Per Drop More Crop (PDMC) Programme,
the subsidy of 55% to small and marginal farmers and 45% to other farmers
is provided for adopting micro-irrigation systems.

Statement

List of various interventions and schemes launched for the benefit of farmers

0]

(i)

(i)

(iv)

With a view to provide income support to all farmers' families across the
country, to enable them to take care of expenses related to agriculture and
allied activities as well as domestic needs, the Central Government started
a new Central Sector Scheme, namely, the Pradhan Mantri Kisan Samman
Nidhi (PM-KISAN). The scheme aims to provide a payment of ¥ 6000/- per
year, in three 4-monthly installments of ¥ 2000/- to the farmers families,
subject to certain exclusions relating to higher income groups.

Further with a view to provide social security net for Small and Marginal
Farmers (SMF) as they have minimal or no savings to provide for old age
and to support them in the event of consequent loss of livelihood, the
Government has decided to implement another new Central Sector Scheme
i.e. Pradhan Mantri Kisan Maan-Dhan Yojana (PM-KMY)) for providing old
age pension to these farmers. Under this Scheme, a minimum fixed pension
of ¥ 3000/- will be provided to the eligible small and marginal farmers, subject
to certain exclusion clauses, on attaining the age of 60 years.

With aview to provide better insurance coverage to crops for risk mitigation,
acrop insurance scheme namely Pradhan Mantri Fasal Bima Yojana (PMFBY))
was launched from Kharif 2016 season. This scheme provides insurance
cover for all stages of the crop cycle including post-harvest risksin specified
instances, with low premium contribution by farmers.

Giving amajor boost for the farmer's income, the Government has approved
the increase in the Minimum Support Price (MSPs) for al Kharif and Rabi
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V)

(Vi)

(vii)
(viii)

®)

(x0)

(xii)

crops for 2018-19 season at a level of at least 150 per cent of the cost of
production.

Implementation of flagship scheme of distribution of Soil Health Cards to
farmers so that the use of fertilizers can be rationalized.

"Per drop more crop" initiative under which drip/sprinkler irrigation is being
encouraged for optimal utilization of water, reducing cost of inputs and
increasing productivity.

"Paramparagat Krishi Vikas Yojana (PKVY)" for promoting organic farming.

Launch of e-NAM initiative to provide farmers an electronic transparent and
competitive online trading platform.

Under "Har Medh Par Ped", agro forestry is being promoted for additional
income. With the amendment of Indian Forest Act, 1927, Bamboo has been
removed from the definition of trees. A restructured National Bamboo Mission
has been launched in the year 2018 to promote bamboo plantation on non
forest government as well as private land and emphasis on value addition,
product development and markets.

Giving a major boost to the pro-farmer initiatives, the Government has
approved a new Umbrella Scheme 'Pradhan Mantri AnnadataAay Sanrakshan
Abhiyan (PM-AASHA)'. The Scheme is aimed at ensuring remunerative
prices to the farmers for their produce as announced in the Union Budget
for 2018. This is an unprecedented step taken by Government of India to
protect the farmers' income which is expected to go along way towards the
welfare of farmers.

Bee keeping has been promoted under Mission for Integrated Development
of Horticulture (MIDH) to increase the productivity of crops through
pollination and increase the honey production as an additional source of

income of farmers.

To ensure flow of adequate credit, Government sets annual target for the
flow of credit to the agriculture sector, Banks have been consistently
surpassing the annual target. The agriculture credit flow target has been set
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(i)

(xiv)

(xv)

at ¥ 13.50 lakh crore for the F.Y.2019-20 and ¥15.00 lakh crore for FY. 2020-
21

Extending the reach of institutional credit to more and more farmers is
priority area of the Government and to achieve this goal, the Government
provides interest subvention of 2% on short-term crop loans up to ¥3.00
lakh. Presently, loan is available to farmers at an interest rate of 4% per

annum on prompt repayment.

Further, under Interest Subvention Scheme 2018-19, in order to provide relief
to the farmers on occurrence of natural calamities, the interest subvention
of 2% shall continue to be available to banks for the first year on the
restructured amount. In order to discourage distress sale by farmers and to
encourage them to store their produce in warehouses against negotiable
receipts, the benefit of interest subvention will be available to small and
marginal farmers having Kisan Credit Card for a further period of upto six
months post harvest on the same rate as available to crop loan.

The Government has extended the facility of Kisan Credit Card (KCC) to the
farmers practicing anima husbandry and fisheries related activities. All
processing fee, inspection, ledger folio charges and all other services charges
have been waived off for fresh renewal of KCC. Collateral fee loan limit for
short term agri-credit has been raised from ¥1.00 lakh to ¥1.60 lakh. KCC will
be issued within 14 days from the receipt of completed application.

Crops covered under insurance schemes for farmersin Bihar,
Uttar Pradesh and West Bengal

2256. SHRI AHAMED HASSAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

@

the details of crops covered under insurance schemes for farmers in Bihar,

Uttar Pradesh and West Bengal;

(b)

the details of hectares of various crops covered under insurance scheme

during the last three years and the current year;

©

the details of premium amount collected, State-wise; and
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(d) the details of crop insurance claims disbursed during the said period as

compared to premium paid, State-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (&) to (d) All food, oilseed and commercial/
horticultural crops can be notified under the Pradhan Mantri Fasal BimaYojana (PMFBY)
and Restructured Weather Based Crop Insurance Scheme (RWBCIS) subject to
availability of past yield data based on requisite number of Crop Cutting Experiments
and capacity of the States to conduct the requisite number of CCEs for each crop and
insurance unit areain case of PMFBY and past weather data in case of RWBCIS. Uttar
Pradesh Government is regularly implementing the PMFBY/RWBCI S since inception i.e.
Kharif 2016. However, Bihar and West Bengal Governments have withdrawn themselves
from implementation of these schemes from Kharif 2018 and Kharif 2019 respectively.
However, details of crops notified by the States of Bihar, Uttar Pradesh and West
Bengal in one or more Kharif and Rabi Seasons are given in Statement-1 (See below).

State-wise and Crop Season-wise details of area covered, premium collected and
claims paid under PMFBY and RWBCIS are given in Statement-I1.

Satement-|

Details of crops notified by the Sates of Bihar, Uttar Pradesh and West Bengal
during one or more Kharif and Rabi Seasons under
PMFBY and RWBCIS

State Season Crop Notified
PMFBY RWBCIS
1 2 3 4
Bihar Kharif 2017 Maize and Paddy Not Implemented
Rabi 2017-18 Benga Gram (gram/chick Not Implemented

Pealkabuli/chana), Lentil
(masur), Maize (makka),
Mustard, Potato, Sugarcane
(seasonal/suru/plant), Wheat
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Uttar Pradesh  Kharif 2018

West Bengal

Rabi 2018-19

Kharif 2018

Black Gram (Urad), Green
Gram (Moong), Groundnut
(Pea Nut), Maize (Makka),
Paddy (Dhan), Pearl Millet
(Bajra), Pigeon Pea (Red
Gram/Arhar/Tur), Sesame
(Gingelly/Til)/Sesamum,

Sorghum (Jowar/Great Millet),

Soybean (Bhat)

Bengal Gram (Chana), Lentil
(Masur), Mustard, Pea, Potato,

Wheat

Jute, Maize (Makka), Paddy

- Aman, Paddy - Aus

Banana and Chillies

Not Implemented

Amarphophallus

(Surankand/Elephant Foot
Yam), Ash Gourd (Petha),
Banana, Betel Vine, Bhindi
(Okra/Ladysfinger), Bitter
Gourd, Bottle Gourd,
Brinjal, Cardamom,
Cauliflower, Chillies,
Cucumber, Ginger, Guava,
Indian Squash (Tinda/
Round Melon), Kundru,
Marigold, Onion, Orange,
Papaya, Pineapple,
Pointed Gourd, Pumpkin,
Ridge Gourd, Smooth
Guard, Snake Gourd,
Spine Gourd, Sponge
Gourd, Tomato, Tuberose,

Turmeric
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Rabi 2018-19 Bengal Gram (Chana), Green

Gram (Moong), Groundnut
(Pea Nut) - Summer, Lentil
(Masur), Maize (Makka) -

Rabi, Maize (Makka) -

Summer, Mustard, Paddy -
Boro, Potato, Sesame
(Gingelly/Til)/ Sesamum,
Sugarcane - Noble Cane,

Wheat

Ash Gourd (Petha),
Banana, Banana -
Plaintain, Betel Vine,
Bhindi(Okra/Ladysfinger),
Bitter Gourd, Bottle
Gourd,

Brinjal, Cabbage,
Capsicum,

Cauliflower, Chillies,
Cucumber, Guava, lvy
Gourd, Litchi, Litchi - 11
To 30 Years, Litchi - 51
To 10 Years, Mango,
Mango - >5 Years, Mango
- 05 To 10 Years, Mango
- 10 To 40 Years, Mango
- 16 To 50 Years, Mango
- 5To 15 Years, Mango -
More than 40 Years,
Marigold, Onion, Papaya,
Pointed Gourd, Pumpkin,
Ribbed Gourd (Kali Tori),
Ridge Gourd, Smooth
Guard, Snake Gourd,
Spine Gourd, Sponge

Gourd, Tomato, Tuberose




Sate-wise and crop season-wise details of area insured, gross premium and claims paid under Pradhan Mantri Fasal Bima Yojana

(A)

Statement-1 |

(PMFBY) from Kharif 2016 onwards

Kharif 2016 Rabi 2016-17 2016-17 Total
State/UT Name Area Gross Clam Area Gross Clam Area Gross Clam
Insured  Premium Paid Insured Premium Paid Insured Premium Paid

(inLakh Ha) (inLakh Ha) (inLakh Ha.)
InX Crore In ¥ Crore In ¥ Crore
1 2 3 4 5 6 7 8 9 10

Andaman and Nicobar Islands - - - 0.003 0016 0.146 0.003 0.016 0.146
Andhra Pradesh 14.286 689.826 648272 2089 167.968 205406 16375 857.794 3678
Assam 0.367 6914 5017 0043 1732 0333 0410 8647 5355
Bihar 13122 1122480 290844 172 293767 57.051 24844 1416248  347.8%
Chhattisgarh 21.979 271.890 133037 2163 53878 21034 24143 325769 160070
Goa 0.005 0.074 0.027 0.000 0.001 - 0.005 0074 0.027
Gujarat 27458 2219297 1234509 2748 55.386 32686 302056 2274684 1,267.196
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1 2 3 4 5 6 7 8 9 10
Haryana 11.925 256.823 235848 8969 107.370 62.229 208%4 364.193 208077
Himachal Pradesh 0.3% 6448 6.052 089 65.226 39.113 1294 71674 45165
Jammu and Kashmir - - - - - - - - -
Jharkhand 3527 265.305 29482 0211 6.658 1689 3738 271963 31171
Karnataka 12152 857813  1,186.5%4 13967 496.663 869.985 26120 1354476 2,056.579
Kerda 0214 8567 17922 0.317 24.586 26632 0531 33.153 44.554
Madhya Pradesh 67.402 2565590  1,870419 50417  1,247.458 173782 126.820 3,813.048 2,044.202
Maharashtra 65.859 3980522  2,080.512 7.116 615.927 236.307 72975 4,596.449 2,316.819
Manipur 0.091 3593 1959 - - - 0.091 3593 1959
Meghalaya 0.000 0031 0.026 0.000 0017 - 0.000 0047 0026
Odisha 12580 532.755 429201 0.607 6.325 2802 13.187 530080 432092
Puducherry - - - 0074 2.880 7572 0074 2.880 7572
Rajasthan 73448 1981344  1,651.510 31492 581.606 205.357 104.940 2562949 1,946.868
Skkim - - - 0.001 0010 0104 0.001 0010 0104
Tamil Nadu 0331 10.225 10.625 12234 1148737 3,619.198 12565 1,158.962 3,629.822
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Telangana 5923 232018 163.849 2310 59.69% 14.868 8233 201713 178717
Tripura 0.008 0051 0.083 0.020 0340 0622 0.028 0.391 0.705
Uttar Pradesh 38739 734567 459.600 29364 481800 112939 68102 1216367 572540
Uttarakhand 1011 25561 16684 0313 16.025 10.783 1324 41586 27467
West Bengal 15,003 259679 100642 5329 471119 317.604 20332 730798 418246
Grand ToTAL 38827 16,031.373 10,572.805 191407 5,905.192 6,204.247 577234  21,936.564 16,777.051
®)
Kharif 2017 Rabi 2017-18 2017-18 Tota
State/UT Name Area Gross Clam Area Gross Clam Area Gross Clam
Insured  Premium Paid Insured Premium Paid Insured Premium Paid
(inLakh Ha.) (inLakh Ha.) (inLakh Ha.)
In X Crore In X Crore In X Crore
1 2 3 4 5 6 7 8 9 10
Andaman and Nicobar Islands - - - 0.002 0.030 - 0.002 0.030 -
Andhra Pradesh 18315 1,146.747 526.101 3003 144.370 204.069 21319 1291117  730.169
Assam 0.366 10.242 0549 0045 1638 0.565 0411 11.880 1114
Bihar 10.688 670.758 374537 10570 356.567 26.987 21.258 1027325 401524
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1 2 3 4 5 6 7 8 9 10
Chhattisgarh 19.869 280476  1,308.798 2295 72.390 79.206 22164 361866 1,388.004
Goa 0.004 0051 0.005 - - - 0004 0051 0.005
Gujarat 23334 3154587  1,059.637 3244 106.861 14567 26578 3261449 1,074.204
Haryana 9581 298.667 808.545 9513 154.148 90654 19.04 452815 89919
Himachal Pradesh 0408 3492 3119 069 74014 61589 1107 77506 64.708
Jammu and Kashmir 0.847 22290 6.181 0673 18672 3629 1520 40962 93810
Jharkhand 2647 196.339 45560 0255 15,586 1375 2902 211926 46935
Karnataka 17.751 1,781.935 819.862 0334 52133 39.306 18.085 1834068 859.168
Kerda 0229 12507 7.946 0250 13.383 2983 0479 25890 10.929
Madhya Pradesh 60.200 3347830 5574416 61498 1,505.695 247.225 121697 4,853.525 5,821.640
Maharashtra 49961 3582293 2875830 8997 674.380 410289 58958 4,256.674 3,286.118
Manipur - - - 0187 1941 0670 0187 1941 0670
Meghalaya 0014 0.758 0017 - - - 0014 0.758 0017
Odisha 12.879 801077  1,735572 0.659 18923 42815 13538 820000 1,778.387
Puducherry - - - - - - - - -
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Rajasthan 64826 18593656 1,738043 33748 849.852 458129 98575 2709217 2196171
Skkim 0.002 0.052 - 0.001 0013 0038 0.003 0.065 0038
Tamil Nadu 1.365 57.350 77911 10493 1,282.193 1,900.832 11.858 1339544 1,978.743
Telangana 7.986 615.370 610.926 2629 60.778 25.260 10616 676148 636186
Tripura 0010 0158 0270 0.020 0583 0730 0.030 0741 0999
Uttar Pradesh 23.860 704.871 249752 23221 680.856 130.726 47081 1385727 380478
Uttarakhand 0.763 34113 26.656 0401 33731 12779 1164 67844 39435
West Bengal 10095 226,068 214.929 6.699 416.372 39392 16.795 642440 254321
GRAND TOTAL 336001 18816397 18,065.162 179436 6535112 3793812 515438  25351.509 21,858.974
©

Kharif 2018 Rabi 2018-19 2018-19 TotaL
State/UT Name Area Gross Clam Area Gross Clam Area Gross Clam

Insured  Premium Paid Insured Premium Paid Insured Premium Paid
(inLakh Ha) (inLakh Ha) (inLakh Ha)
In% Crore In% Crore In% Crore
1 2 3 4 5 6 7 8 9 10

Andaman and Nicobar |slands 0.004 0.193 - 0.002 0050 - 0.006 0243 -
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1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 12227 801.051 952.119 5917 205031 3772 18144 1096.082 955801
Assam 0172 4024 0041 0310 8632 - 0482 12655 0041
Bihar - - - - - - - - -
Chhattisgarh 19981 811168  1,005.550 2764 7794 60.879 22.746 889161 1,066.429
Goa 0003 0033 0101 0.000 0.000 - 0003 0033 0101
Gujarat 2415 3037017  2,739.667 3697 104.364 37.747 26.112 3141382 2777414
Haryana 9645 568.289 799578 10.902 272.348 132.344 20547 840637 93192
Himachal Pradesh 0329 3409 8288 0571 76.018 46714 0.900 79427 55.002
Jammu and Kashmir 0625 47.049 6.919 0480 20652 - 1106 76.702 6.919
Jharkhand 5702 385961 52,001 0.606 11.266 - 6.307 397.227 52,001
Karnataka 15038 1405299  1,762.648 7.153 41694  1,027.030 22191 1822253 2,789.678
Kerda 0204 12.837 12342 0229 23228 0078 0433 36.065 12420
Madhya Pradesh 69.797  3977.549 65561 52482 1,205.925 6.8%4 122279 5183474 72455
Maharashtra 55615 4634569  4,044.003 32255 1460445 1777011 87.870 6,095.013 5,821.014
Manipur 0.008 0.208 0001 - - - 0.008 0.208 0001
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Meghalaya 0.007 0.099 - - - - 0.007 0.099 -
Odisha 13883 1069376  1,015.106 0712 8455 30404 14594 1077831 1045511
Puducherry 0.002 0.163 0452 0.097 2951 - 0.099 3115 0452
Rajasthan 44200 2304903 2205775 30585 1,168938 366.602 74785 3473842 2572377
Skkim 0.001 0.024 0.002 - - - 0.001 0.024 0.002
Tamil Nadu 1412 69.464 96.256 0481 134278 1831314 10893 1423742 1927570
Telangana 5679 470.850 7.826 2.346 51.645 - 8.026 522.49%5 7.826
Tripura - - - 0.001 0.030 - 0.001 0030 -
Uttar Pradesh 27151 795.752 445078 24192 702563 19041 51.343 1498315 464119
Uttarakhand 0.742 41492 47.659 0.347 33571 24.704 1089 75.063 72.362
West Bengal 9.896 230438 80615 8120 477250 300045 18.016 707683 380660
GRAND TOTAL 314739 20671218 15347587 193248 7,781588  5664.579 507.987  28/452.806 21,012.167

* Kharif 2018 and Rabi 2018-19 claims are not yet fully reported/paid
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Kharif 2019
State/UT Name Area Insured Gross Clam
(inLakh Ha.) Premium Paid
in ¥ crore

1 2 3 4
Andaman and Nicobar Islands 0.000 0018 -
Andhra Pradesh 25.788 1,833.374 -
Assam 0448 10.351 -
Bihar - - -
Chhattisgarh 2135 1171.261 -
Goa 0.001 0.025 -
Gujarat 25435 3473790 93423
Haryana 10.982 832574 41654
Himachal Pradesh 0.367 7252 5120
Jammu and Kashmir - - -
Jharkhand 3569 219511 -
Karnataka 13.086 1,679.383 48973
Kerda 0.188 39.079 8502
Madhya Pradesh 54.248 2370521 -
Maharashtra 63.635 4,770.790 4,170.309
Manipur 0.026 1259 -
Meghalaya 0.005 0132 -
Odisha 17777 2,073.601 -

Puducherry - - -
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1 2 3 4
Rajasthan 53463 3,209.651 15499
Skkim - - -
Tamil Nadu 104 83423 4136
Telangana 7.841 785621 -
Tripura 0050 0801 -
Uttar Pradesh 17.746 689.296 58.160
Uttarakhand 0.755 51223 47315
West Bengal - - -
GRAND TOTAL 323637 23,307.941 4,493.093

* Kharif 2019 enrolment is under finalization; claim calculation is under process

Enrolment under PM-KISAN Maan Dhan Yojana

2257 SHRI PRABHAT JHA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has launched Pradhan Mantri Kisan Maan Dhan Yojana
in September, 2019 under which a provision has been made to pay minimum % 3,000 per
month to small and marginal farmers on attaining 60 years of age;

(b) if so, the details thereof;

() whether the said scheme is a voluntary and contributory pension scheme;
and

(d) the number of beneficiaries who have been registered under the said scheme
so far, State-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Yes, Sir. Government has launched the
Pradhan Mantri Kisan Maan Dhan Yojana (PM-KMY) on 12.9.2019 with a view to
provide socia security to Small and Marginal Farmers in their old age when they have

tOriginal notice of the question was received in Hindi.
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no means of livelihood and minimal or no savingsto take care of their expenses. Under
this scheme, a minimum fixed pension of ¥3,000/- is provided to the small and marginal
farmers, subject to certain exclusion criteria, on attaining the age of 60 years. Small and
Marginal Farmers between the age of 18 to 40 years are eligible to join this scheme.
For enrollment, the eligible farmer is required to approach the nearest Common Service
Center (CSC) or the Nodal Officer (PM-Kisan) nominated by the State/ UT Governments.
The farmers may also register themselves through the web-portal of the scheme

www.pmkmy.gov.in.

() Yes, Sir. It is a voluntary and contributory pension scheme. The eligible
farmer is required to contribute to a Pension Fund between ¥55 to 3200 per month
depending on the entry age. The Central Government also contributes in equal amount
to the Pension Fund.

(d) Sofar (ason 11.3.2020), 19,97,553 farmers have registered themselves for the

Scheme, as per the State-wise details are given in the Statement.
Statement

Pradhan Mantri Kisan Maan Dhan Yojana (PM-KMY) Sate-wise number of
farmers registered as on 11.3.2020

State Registration
1 2
Haryana 417060
Bihar 282151
Jharkhand 246187
Uttar Pradesh 244963
Chhattisgarh 201693
Odisha 139544
Tamil Nadu 105915
Maharashtra 75387
Madhya Pradesh 68560

Gujarat 63621
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1 2
Karnataka 36161
Rajasthan 33290
Andhra Pradesh 30805
Jammu and Kashmir 12448
Punjab 12139
Telangana 8204
Assam 5421
Himachal Pradesh 2969
West Bengal 25060
Arunachal Pradesh 204
Uttarakhand 1746
Nagaland 908
Kerda 905
Tripura 615
Chandigarh 528
Andaman and Nicobar Islands 524
Manipur 197
Dadra and Nagar Haveli 161
Goa 136
Meghalaya 126
Daman and Diu 19
Puducherry 118
Delhi 108
Mizoram &6
L akshadweep 71
Skkim 3
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Promoting use of bio-pesticides and fertilizers

2258. SHRI VIJAY GOEL: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government has taken any steps to promote the use of bio-pesticides
and fertilizers to promote organic produce in the country in the wake of locust attacks;

(b) if so, the details thereof including the amount spent on such schemes in the
last three years;

() whether Government has taken any steps to advertise and inform the farmers
about the use of bio-pesticide; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) To promote the use of bio pesticides in
agriculture, Central Insecticide Board and Registration Committee has formulated
simplified guidelines for registration of bio pesticides as compared to chemical pesticides.
During provisional registration granted under Section 9 (3B) of The Insecticides Act,
1968, the applicant is allowed to commercialize the bio-pesticides, unlike chemical
pesticides.

Government of India through organic farming schemes of Paramparagat Krishi
Vikas Yojana (PKVY), Mission Organic Value Chain Development for North Eastern
Region (MOVCDNER) and Capital Investment Subsidy Scheme (C1SS) aims for
sustainable agriculture production with eco-friendly process in tune with nature,
promoting organic inputs and chemical free agriculture produce for improving the
health condition of the people.

(b)  Under, Paramparagat Krishi Vikas Yojana (PKVY)), assistance of ¥ 50,000 per
hectare for 3 years is provided, out of which ¥ 31,000 (62%) is given to the farmers
directly through DBT, for inputs (bio-fertilizers, bio-pesticides, vermicompost, botanical
extracts, etc.) production/ procurement, post-harvest management etc.

Under Mission Organic Value Chain Development for North Eastern Region
(MOVCDNER), the farmers are given assistance of ¥ 25000 per hectare for 3 years for
both on-farm and off-farm organic inputs, and seeds/ planting material.
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Under, Capital Investment Subsidy Scheme, Government of India promotes
production of bio-fertilizers by providing 100% assistance to State Government/
Government Agencies upto a maximum limit of ¥ 160.00 lakh/ unit for setting up of state
of art liquid/carrier-based Bio-fertilizer units of 200 Tonnes Per Annum capacity. Similarly,
for individuals/private agencies assistance upto 25% of cost limited to ¥40 lakh/unit
as capital investment is provided through National Bank for Agriculture and Rural
Development.

Amount spent under, Paramparagat Krishi Vikas Yojana during last three years
(2016-17, 2017-18, 2018-19) and current year (2019-20) is¥ 152.82 crore, ¥ 203.46 crore,
¥ 329.46 crore and T 226.42 crore respectively.

Amount spent under, Mission Organic Value Chain Development for North Eastern
Region during last three years (2016-17, 2017-18, 2018-19) and current year (2019-20) is
T 47.63 crore, ¥ 66.22 crore, ¥ 174.78 crore and % 78.83 crore respectively.

Under Capital Investment Subsidy Scheme, no amount has been disbursed to
National Bank for Agriculture and Rural Development during 2016-17 and 2017-18;
however, during 2018-19, an amount of ¥276.168 lakh was disbursed.

(c) and (d) Use of bio-pesticides is promoted by educating farmers through Farmer
Field schools and Human Resource Development programmes (2 & 5 days) under
Integrated Pest Management approach. The bio-pesticides (Trichoderma, Metazhizium,
Beauveria etc.) are also multiplied in the Central and State Government laboratories and
distributed to farmers. During the last 5 years (2015-16 to 2019-20), 3472 Farmer Field
Schools and 647 Human Resource Development programs were conducted under
Integrated Pest Management and 1,04,160 farmers and 25,880 pesticide dealers and
State Extension officials have been trained.

Action on doubling farmers income

12259. SHRI P. L. PUNIA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that agricultural work remain an un-remunerative job

despite the country being an agrarian country;

tOriginal notice of the question was received in Hindi.
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(b) if so, the reasons therefor; and

(c) the reasons, out of the said reasons, which have been addressed to double
the income of farmers and the reasons on which the action is yet to be taken?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (&) to (c) Agriculture plays a vital role in the
country's economy and given the importance of agriculture sector, the Government has
substantially enhanced the budget allocation for the agriculture sector from ¥ 52,655.00
crorein BE 2017-18to ¥ 1,34,399.77 crore in BE 2020-21.

Agriculture being a State subject, the State Governments take appropriate measures
for development of agriculture in the State. However, Government of India supplements
the efforts of States through appropriate policy measures and budgetary support. The
Government of India supplements the efforts of the State Governments through various
schemes/ programmes. The various schemes/ programmes of the Government of India
are meant for the welfare of farmers by increasing production, remunerative returns and
income support to farmers. A list of various initiatives taken by the Government are
given in the Statement. [Refer to the Statement appended to the answer to USQ No.
2255 Part (a) and (b)]. All these steps of the Government of India are for the welfare
of the farmers of the country.

Further, the Government had constituted an Inter-Ministerial Committee in 2016
to recommend a strategy for Doubling of Farmers' Income (DFI) by the year 2022. The
DFI Committee submitted its report and thereafter the Government constituted an
Empowered Body on 23.01.2019 to monitor and review the progress as per these
recommendations. To achieve this, the Committee has identified seven sources of
income growth viz., improvement in crop productivity; improvement in livestock
productivity; resource use efficiency or savings in the cost of production; increase in
the cropping intensity; diversification towards high value crops; improvement in real
prices received by farmers; and shift from farm to non-farm occupations.

Base income for doubling of farmers income

2260. SHRI RAVI PRAKASH VERMA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has kept farmers income of 2015-16 as the base for
doubling of farmers income by 2022;
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(b) if so, the details thereof along with the details of farmers income taken as
base income, State-wise; and

(¢) the details of increase/decrease of farmers income during 2018-19 and
2019-20 in comparison with the base income of 2015-16, State-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (&) and (b) The Doubling of Farmers Income
(DFI) Committee, which has submitted its report on September, 2018, containing the
strategy for doubling of farmers income by the year 2022, has extrapolated the results
of the year 2012-13 survey to the year 2015-16 at 2015-16 prices and shown that average
farmersincome stands at ¥ 96,703/- per year. State-wise average income of agricultural
households at 2015-16 price is given in the Statement (See below).

() No survey has been conducted in recent past enabling comparison of
farmers' income during 2018-19 and 2019-20 with the base income of 2015-16.

Statement

Sate-wise average income of agricultural households at 2015-16 prices

SI.No. Zone State 2012-13 201314 2014-15 201516
1 2 3 4 5 6 7
1. Northern Zone Haryana 1,74,168 1,92,208 1,95,298 1,87,225
2. Punjab 2,17,450 2,33,868 2,41,399 2,30,905
3. Uttar Pradesh 59,716 66,398 70,256 78,973
4.  North Eastern Arunacha 1,22,115 1,34,987 1,53,420 1,76,152
Zone Pradesh
5. Assam 80,327 87,064 90,496 85,962
6. Manipur 1,06,146 1,25,355 1,37,165 1,22,889
7. Meghalaya 1,43,315 1,51,708 1,60,200 1,80,384
8. Mizoram 1,09,401 1,28,802 1,47,279 1,28,494
9. Nagaland 1,14,394 1,42,187 1,54,835 1,37,139
10. Sikkim 83,251 93,279 1,04,315 1,20,633
11. Tripura 65,146 80,438 91,302 78,962

12. Eastern Zone Bihar 44,167 41,752 44,848 45,317
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1 2 3 4 5 6 7
13. Jharkhand 59,305 65,946 74,398 84,820
14. Odisha 59,440 60,762 71,242 63,285
15. West Bengal 48,192 57,412 66,230 78,708
16. Centra Zone Chhattisgarh 63,354 71,518 78,321 71,064
17. Madhya Pradesh 74,712 87,939 98,167 1,16,878
18. Western Zone Goa 91,098 1,37,090 1,27,042 1,18,410
19. Gujarat 95,957 1,26,955 1,31,217 1,18,043
20. Maharashtra 91,501 1,10,449 98,147 1,00,033
21. Rajasthan 88,012 92,969 97,759 92,914
22. Southern Zone  Andhra Pradesh 71,456 82,228 93,127 1,04,092
23. Karnataka 1,07,558 1,27,975 1,48,659 1,54,399
24. Kerala 1,45,299 1,56,457 1,65,608 1,55,788
25. Tamil Nadu 85,031 1,10,126 1,32,715 1,33,568
26. Telangana 77,459 85,003 86,916 86,291
27. Northern Hill Himachal 1,05,969 1,19,944 1,18,714 1,14,876
.Zone Pradesh

28. Jammu and 1,54,064 1,78,193 1,84,390 1,72,216
Kashmir

29. Uttarakhand 56,666 57,390 57,507 61,833

30. Union Territories Andaman and  1,34,044 1,57,062 1,65,830 1,52,312
Nicobar Islands

3L Chandigarh 2,59,942 2,85,749 3,18,075 3,38,362

32. Dadra and 87,894 99,996  1,06,309  1,09,002
Nagar Haveli

33. Daman and Diu 87,946 1,00,056 1,06,373 1,09,067

34. Delhi 2,32,734 2,50,017 2,71,237 2,76,026

35. L akshadweep 2,11,562 2,47,893 2,61,730 2,40,395

36. Puducherry 71,262 75,891 88,589 1,03,652
ALL INDIA 77977 88,713 .314 96,703

Source: DFI Committee's estimate
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Satusof 'The Karnataka Transgenic and Genetically
M odified Cotton Seeds Bill

2261. SHRI B.K. HARIPRASAD: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether a Bill named 'The Karnataka Transgenic and Genetically Modified
Cotton Seeds (Fixation of Sales Price and Payment of Compensation) Bill, 2015’ is
pending with the Ministry for the assent of the Hon'ble President of India; and

(b) if so, the details thereof and the reason for its pendency?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) No such Bill is pending with the
Department of Agriculture, Cooperation and Farmers' Welfare (DAC&FW). The
DAC&FW do not support the enactment of separate Bill, because Seeds is an item of
inter-State trade and commerce governed by the Seeds Act 1966. However, the bill was
examined by the Ministry of Home Affairs in consultation with DAC& FW. As per the
procedure the comments were shared time to time with the State Government of
Karnataka the Ministry of Home Affairs has informed that it has requested the State
Government of Karnataka to consider withdrawing the Bill.

Utilisation of funds under PM-KISAN Scheme

2262.  SHRI K. K. RAGESH:
SHRI MANAS RANJAN BHUNIA:

Will the Minister of AGRICULTURE AND FARMERS WEL FARE be pleased to
state:

(@ whether the funds allocated to PM-KISAN scheme remains under-utilised;
(b) if so, the reasons for such under utilisation of funds, and
(¢) the Total fund allocated and utilised for the scheme, year-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (&) and (b) No, Sir. The process of enrollment is
being done through States/UTs, which is under process. As on 11.3.2020, the financial
benefit under the scheme has been released to 8,69,42,619 beneficiaries. The Government



228 \Written Answers to [RAJYA SABHA] Unstarred Questions

of West Bengal has not yet decided to join the scheme despite being requested.

() The fund alocated and utilization status as on 11.3.2020 are as follows:

Financial Year Fund Allocated Fund Utilised
2018-19 320,000 crore %60,05.48 crore
2019-20 (BE) ¥ 75,000 crore 346,645.96 crore
2019-20 (RE) ¥ 54,370.15 crore

Imparting new technologiesto farmersthrough electronic media

2263. SHRI VIJAY PAL SINGH TOMAR:
SHRI HARNATH SINGH YADAV:

Will the Minister of AGRICULTURE AND FARMERS WEL FARE be pleased to
state:

(@ whether Government has any plan to educate the farmers of the country
through electronic media so that they are aware of the new technologies on farming
and other related issues which will benefit them;

(b) whether Government is considering to impart training to the farmers in this
direction in view of the increasing methods of farming being adopted across the world
and also to compete in the farming field; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) DAC&FW is educating farmers through
following use of electronic media as follows:

e Kisan Suvidha mobile app facilitates dissemination of information to farmers
on the critical parameters viz.,, Weather; Market Prices; Plant Protection;
Input Dealers (Seed, Pesticide, Fertilizer) Farm Machinery; Soil Health Card;
Cold Storages and Godowns, Veterinary Centres and Diagnostic Labs.

e Crop related advisories are regularly sent to the registered farmers through
SMSs on mKisan Portal (www.mkisan.gov.in).
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The Indian Council of Agriculture Research (ICAR) has compiled more than
100 mobile apps developed by ICAR, State Agricultural Universities and
Krishi Vigyan Kendras (KVKSs) in the areas of crops, horticulture, veterinary,
dairy, poultry, fisheries, natural resources management and integrated subjects.

Awareness/education is being created among farmers through various
electronic mass media mediums like DD Kisan Channel, Doordarshan, All
India Radio etc.

Apart from the above, Social media platforms like Facebook, Twitter, YouTube

are being used to educate farmers, across the country.

(b) and (c) The Government is implementing the following schemes aimed at

imparting training to farmers in the agriculture and alied sectors:

0]

(i)

(i)

(iv)

A Centrally Sponsored Scheme on 'Support to State Extension Programmes
for Extension Reforms' popularly known as Agriculture Technology
Management Agency (ATMA) Scheme is under implementation in 691 districts
of 28 States and 5 UTs of the country. The extension activities under ATMA,
inter-alia, include Farmers' Training. During the year, 2018-19, 19.18 lakh

farmers availed training benefits under ATMA.

Indian Council of Agricultural Research (ICAR) with its network of 717
Krishi Vigyan Kendras (KVKSs) has mandate of technology assessment,
demonstration and capacity development of farmers. KVKs are imparting
training to farmers for getting higher agricultural production and income.
During the year 2018-19, 13.51 lakh farmers were trained by KVKsin various

thematic areas.

Four Farm Machinery Training and Testing Institutes (FMTTIs) located at
Budni (MP), Hissar (Haryana), Ananthapur (AP) and Biswanath Chariali
(Assam) are engaged in imparting training to various categories of trainees
including farmers, in the field of Farm Mechanization. During the year
2018-19, these Institutes have trained 9905 candidates.

National Food Security Mission (NFSM) is being implemented in identified
districts of 28 States and 2 UTs viz. Ladakh and Jammu and Kashmir of the
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V)

(Vi)

country to increase the production and productivity of rice, wheat, pulses,
coarse cereals and nutri-cereals (millets) through area expansion and
productivity enhancement. During the year 2018-19, 3,42,188 number of
farmers were trained.

Mission for Integrated Development of Horticulture (MIDH), a Centrally
Sponsored Schemeis being implemented for holistic growth of the horticulture
sector covering fruits, vegetables, root and tuber crops, mushrooms, spices,
flowers, aromatic plants, coconut, cashew, cocoa and bamboo. All States
and UTs are covered under MIDH. During 2018-19, 1,91,086 number of
farmers were trained.

In addition to the above, training of farmers is an inbuilt component under
Sub-Mission on Plan Protection and Plant Quarantine. Farmer Field Schools
are conducted for promoting Integrated Pest Management among farmers.
During the year 2018-19, 712 FFSs were organized under the scheme.

Supply of quality seedsto farmers

LT. GEN. (DR.) D. P. VATS (RETD.):
DR.AMEE YANIK:

SHRI HARNATH SINGH YADAV:
SHRI VIJAY PAL SINGH TOMAR:
SHRI RAJMANI PATEL:

Will the Minister of AGRICULTURE AND FARMERS WEL FARE be pleased to

state:

@

the major problems of agriculturists in the country and the measures taken

by Government to resolve those problems;

(b)
©

farming;

©)

the average holding of farmers in the country;

the action taken to educate small farmers about the benefits of co-operative

whether quality seeds are out of reach of mgjority of farmers, especially

small and marginal farmers, mainly because of their exorbitant prices, and

C]

if so, the measures taken to provide quality seeds to small and marginal

farmers at fair price?
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THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) Agriculture being a State subject, the State
Governments take appropriate measures for development of agriculture in the State.
However, Government of India supplements the efforts of States through appropriate
policy measures and budgetary support. The Government of India supplements the
efforts of the State Governments through various schemes programmes. The various
schemes/ programmes of the Government of India are meant for the welfare of farmers
by increasing production, remunerative returns and income support to farmers. A list
of various initiatives taken by the Government are given in the Statement. [Refer to the
Statement appended to the answer to USQ No. 2255 Part (a) and (b)]. All these steps
of the Government of India are for the welfare of the farmers of the country.

(b) Asper the Agriculture Census 2015-16 result, the average size of operational
holding in the country is 1.08 hectare.

() Government has been laying special emphasis on dissemination of information
and knowledge transfer to the farmers through a series of initiatives like Extension
Reforms, Mass Media Support to Agricultural Extension, Kisan Call Centers,
Agri-Clinics and Agri-Business Centers, Exhibitions/ Fairs etc. Further, a network of
Krishi Vigyan Kendras (KVKS) has been established by India Council of Agricultural
Research to facilitate farmer's access to knowledge and information generated by
Agricultural Universities and ICAR Institutes of the country.

(d) and (e) As agriculture being a State subject, the role of the State Government
is critical in the planning, production, availability and distribution of seed to the
farmers. The Government of India supplements the efforts of the State Governments by
coordinating with them to meet their seed requirement through Zonal Seed Review
Meetings (ZSRM), by Weekly Video Conference and by National Kharif and Rabi
Campaigns. National Seed Corporation and State Seeds Corporations (SSCs) play an
important role in production and distribution of certified seed. NSC also takes up Test
Stock Multiplication, which is an important function in release and popularization of

new varieties.

As reported by the States during the ZSRM there is sufficient quantity of
certified/quality seed is available in the country in last three year from 2017-18 to 2019-
20 against the Total requirement of the country. The details are as under:
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Qty. in Lakh Quintals

Year Requirement Availability
2017-18 371.38 41941
2018-19 35355 398.87
2019-20 38731 43101

As far as fixation of prices of seed is concerned:

1

Government of India ensures fixation of uniform breeder seed price for
minimization of the seed production cost in case of foundation and certified
seed. The details of uniform sale price of breeder seed of agriculture crops
is given in the Statement (See below).

Regarding fixation of price of foundation, certified and quality seeds is
concerned the State Agriculture Departments, NSC, SSCs and other Central/
State Seed Producing Agencies fix seed price of foundation, certified and
quality seeds as per their own policy.

Other measures taken up by Government of India to provide good quality seed

to farmers of the country:

@

(b)

To upgrade the quality of farmer's saved seed, Seed Village Programme
component is being implemented under SMSP. Under this component a
financial assistance for distribution of Foundation/Certified Seed from 50 to
60% of seed cost is provided to farmers by implementing agency of concerned
state.

To encourage the farmers for taking up seed production of Pulses, Oilseeds,
Fodder and Green Manure crops for making available required quantity of
certified seed a component called Certified Seeds Production through Seed
Village (CSP) is being implemented under SMSP. The financial assistance
under this component is 75% of seed cost for distribution of Foundation/
Certified seed to farmers by implementing agency of concerned State.
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Statement

Uniform Sale Price of Breeder Seed for the year 2018-19 from 1.9.2018 onwards

S. No. Crop/ Type Price (R/Qtl.)
1 2 3
1 Wheat

Varieties (Bread wheat) 6520

Durum/Dicoccum 7295

Desi Wheat 7295
2 Barley

Barley 7050

Malt Barley 7900
3 Gram (Kabulf) 17050

Gram (Desl) 12400
4. Lentil 14650
5 Peas 8660
6. Rajmash 13800
7. Mustard
8 HybridMustard

A line 34500

B and R Line 16100

Varieties 12900
9 Toria 12100
10. Taramira 12100
1 Safflower

Hybrid

A Line 20000

B and R Line 12650

Varieties 9500
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1 2 3
© Linseed 7900
13 Lucerne 53500
14. Berseem 44900
15. Oat 7250
16. Paddy

Coarse 6600

Medium 7050

For Pusa-44 7050

Basmati 11550

Hybrid

A Line 46000

B and R Line 9200
17. Maize

Inbred lines 33800

Varieties & Comoosites 6900
18 Sorghum

Hybrid

A Line 33300

B and R Line 23000

Varieties & Composites 11200
19, Bajra (Pearl Millet)

Hvbrid

A line 52900

B and R Line 18400

Varieties and composites 13800
20. Small Millets

Finger Millet (Ragi) 6200
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1 2 3

Foxtail Millet

Kodo Millet 5200

Proso Millet 5200

Little Millet 5200
21 Groundnut 15500
2. Soybean 11625
YA Sesamum 23250
24, Niger 13800
25, Sunflower

Hybrid

A Line 71300

B and R Line 34500

Varieties 15500
2. Castor

Hybrid

A Line 69000

B and R Line 25300

Varieties 14650
27. Moong 20700
28. Urd (Blackgram) 20700
2. Arhar (Pigeonpea)

Hybrid

A Line 29000

B and R Line 20700

Varieties 19000
0. Cowpea 12950
3L Moth 14650
32 Horsegram 6900
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1 2 3
3. Jute 21850
A Sunhemp 10350
35. Mesta 10350
36. Cotton
Hybrid:
Female Parent 126500
Male Parent 126500
Varieties 25850
G hirsutam 29300
G.barbadens 29300
Hybrid:
A Line 138000
R and B Line 138000
37. Guar 20700
3B Teosinite 4300
0. Cowpea 12900
40. Maize 6900
41 Jowar Single Cut: 13800
Multi Cut: 20700
42. Bara 12000
43. Dhaincha 8600

Promotion of organic farming

LT. GEN. (DR.) D. P. VATS (RETD.):

DR.AMEE YANNIK:

SHRI VIJAY PAL SINGH TOMAR:
SHRI P BHATTACHARYA:
SHRI RAJMANI PATEL:

Will the Minister of AGRICULTURE AND FARMERS WEL FARE be pleased to
state:
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(@ theaction taken by Government to encourage the farmers for promoting and
producing organic agricultural products;

(b) whether farmerswill be given separate facilities to encourage the export and
marketing of organic produces,

() whether Government would bring some programmes such as Organic Farming
Specia Package or Organic Farming Mission in which incentives/additional advantages
would be provided to the farmers for organic farming; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (d) Government of India has been promoting
Organic farming in the country through dedicated schemes namely Paramparagat Krishi
Vikas Yojana (PKVY) and Mission Organic Value Chain Development for North Eastern
Region (MOVCDNER) since 2015-16 to cater to the needs of domestic and export
markets respectively. Both the schemes stress on end to end support to organic farmers
i.e. from production to certification and marketing. Post harvest management support
including processing, packing, marketing is made integral part of these schemes to
encourage organic farmers. Pattern of assistance for various components under these
schemes is given in the Statement (See below).

Third party certification of organic farming for exports is also promoted by
Agriculture Processed Food and Export Development Authority (APEDA), Ministry of
Commerce under National Programme of Organic Production (NPOP). APEDA provides
assistance for creation of capital assets; integrated pack house, purchase of insulated
refrigerated transport vehiclessmobile pre-cooling unit, single or multiple products
processing facilities, cold store/warehouses, carbon dioxide generators, fumigated stores
and Silos etc. The assistance would be limited to the 40% of the TotaL cost subject
to the ceiling of ¥ 100 lakhs.

In addition, ae- commerce portal javikkheti.in has been initiated to promote direct

sale of organic produce from farmers to consumers directly for better price realization.

Certified organic producers are also been facilitated for National and I nternational
exposures through trade fairs, exhibitions and buyers sellers meets by Ministry of
Agriculture and Farmers Welfare (MoA & FW) and APEDA.
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Details of pattern of assistance for promotion of organic farming

1  Paramparagat Krishi Vikas Yojana (PKVY)

SI. No. Component

Pattern of assistance %/ha.

Total

financial

Total Total
financial per

assistance assistance cluster

per ha. per group of 1000
for 3 of 20  ha each
years ha. for % in
3 year lakh
1st 2nd 3rd
Year Year Year
A. Programme implementation 2500 2500 2500 7500 150000  30.00
through Support Agencies
B. PGS Certification through 700 1000 1000 2700 54000 27.00
Regional Councils
C. Incentive to farmers 12000 10000 9000 31000 620000 310.00
through DBT
D.  Value addition, marketing 1300 3500 4000 8800 176000  88.00
and publicity
ToraL 16500 17000 16500 50000 1000000 500.00

2 Mission Organic Value Chain Development for North Eastern Region

(MOVCDNER)*:
Components Assistance
1 2

Clusters development and formation of
farmers producers company (FPO)

Inputs and training, handholding,
documentation and etc.

Integrated Processing unit

T 4075/- farmers over three years

25000/- ha over three years

upto ¥ 600 lakh
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1 2
Custom hiring centres 310 lakh/FPO
Integrated Pack house upto T 37.50 lakh
Refrigerated vehicle upto ¥ 18.75 lakh
Transportation/4 wheeler upto T 6.00 lakh

Pre-cooling, cold stores, ripening chambers T upto 18.75 lakh
Branding, labeling, packing, publicity - As per proposal.

Post-harvest infrastructure 75% assistance for FPCs - 50% for
private entrepreneur- 50% subsidy

transportation

Yellow rust disease on wheat crops

2266. KUMARI SELJA:
SHRIMATI AMBIKA SONI:

Will the Minister of AGRICULTURE AND FARMERS WEL FARE be pleased to
state:

(@ whether Government is aware of the prevailing yellow rust disease on the
wheat crops in Haryana and Punjab;

(b) if so, the details thereof; and

(¢) the assistance being provided by the Central Government to the concerned
States for addressing this issue?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (8) and (b) Government is aware of the prevailing
yellow rust disease on the wheat crops. Haryana and Punjab. State Government of
Punjab has reported that the incidence of Yellow Rut appeared in 652 acres of
10 Districts in the State in patches and no loss has been reported to wheat crop till
date. State Government of Haryana has also reported that they are aware of the
disease.
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() Crop losses due to calamities including pest attack are covered under
Pradhan Mantri Fasal Bima Yojna. Haryana State Government has reported that assistance
for pesticides is provided by State Department under Rashtriya Krishi Vikas Yojana.

Agri-export policy for doubling farmers income

12267. SHRI OM PRAKASH MATHUR:
SHRI SUSHIL KUMAR GUPTA:

Will the Minister of AGRICULTURE AND FARMERS WEL FARE be pleased to
state:

(@ whether the objective of Agriculture Export Policy is doubling the farmers
income through export of agricultural products by the year 2022;

(b) the special steps taken by Government in this regard; and

() whether Government has a focused approach for ensuring involvement of
State Governments also in this regard and if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (8) The objective of Agriculture Export Policy is
Harness export potential of Indian agriculture, through suitable policy instruments, to
make India a global power in agriculture, and raise farmers income.

(b) To monitor the implementation of AEP, an Inter-Ministerial Committee has
been formed. Agricultural and Processed Food Products Export Devel opment Authority
(APEDA) convened national workshops, made field visits, identified existing
infrastructure gaps in the Agri clusters, organized buyer-seller meets, launched farmer
connect portal on its website, opened market intelligence cell etc.

() Involvement of the States, in implementation of the AEP, has been envisaged
in the following:

() Inclusion of Agri Export Policy in the State Export Policy
(i) ldentification of State Nodal Agency for promotion of agri exports.

(i) To set up institutional mechanism at State and Cluster level by forming
Committees to support export.

(iv) Infrastructure and logistics to facilitate agricultural exports.

TOriginal notice of the question was received in Hindi.
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Accuraterecord of farmers

2268. SHRI B. LINGAIAH YADAV: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether there is no accurate record of the farmers or their Total income,
despite spending crores of rupees every year on food subsidies and on subsiding farm
inputs, if so, the details thereof and the reasons therefor; and

(b) whether Government is taking up Agriculture Census every year, if so, the
details thereof and if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) As per Agriculture Census 2015-16, the Total
number of operational holdings in the country is 14.65 crore.

As per the latest available results of 'Situation Assessment Survey of Agricultural
Households' conducted by National Statistical Office (NSO) for the reference agricultural
year July 2012-June 2013, the average monthly income per agricultural household is
estimated to be T 6,426.

(b) No Sir, Agriculture Census is conducted quinquennialy by the Ministry of
Agriculture and Farmers Welfare. The periodicity of Census/ Survey is decided on the
basis of adequacy of the current data, availability of resources and manpower, emerging
areas of concern, and development priorities of the Government, etc.

Awareness on research and exploration in agriculture sector

2269. DR. AMEE YAJINIK: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether farmers are made aware of the researches and exploration being
made in the agriculture sector in Agricultural Universities;

(b) if so, the manner thereof; and

(¢) thepolicy of Government to bring farmersinto direct contact with Agricultural

Universities?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) Yes, Sir.
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(b) Thelndian Council of Agricultural Research (ICAR) through its 717 Krishi
Vigyan Kendras (KVKS) located in districts in the country undertakes Technology
Assessment and Demonstration for its Application and Capacity Development.

During the year 2018-19, 42,361 on-farm trials (OFTs) for assessing technologies
and 2,74,736 frontline demonstrations (FL D) showcasing potentials on improved varieties,
modern technologies and practices were conducted on farmers' field to create awareness
among farmers. To update the knowledge and skills on modern agricultural technologies,
47,000 training courses on various technologies were organized benefitting as many as
13.51 lakh farmers and farm women. 139.67 lakh farmers participated in various extension
activities. In addition, 1.77 lakh quintal seeds of crop varieties, 365.53 lakh planting
materials of fruits, vegetables, agroforestry etc. and 154.91 lakh live-stock strains and
finger lings were produced and distributed among farmers. Further, 8.33 lakh soil, water,
plant, manures samples were tested, and 612.95 lakh Mobile agro advisory were provided

to farmers.

As a part of the undergraduate curriculum in agricultural universities, each
undergraduate student in agriculture has to opt for the Student 'Rural Entrepreneurship
Awareness Development Yojana (READY)' Programme, which aims to provide rura
entrepreneurship awareness to farmers during final year of their study.

As a part of Rural Awareness Works Experience (RAWE), the undergraduate
students support the livelihood improvement of small and marginal farmersin terms of
providing information about facilities extended by the Government, scientific and technical
knowhow, selection of crops, marketing of their produce.

(c) The Government has regular programmes to bring farmers into direct contact
with the Agricultural Universities (AUS) through 491 KVKs located in these Universities.

KVKs organize demonstrations, training programmes and skill development
programmes for the benefit of farmers and farm women.

Procurement of pulses and oilseeds under PM-AASHA

2270. SHRIMATI VIJLA SATHYANANTH: Will the Minister of AGRICULTURE
AND FARMERS WEL FARE be pleased to state:

(@ whether it is afact that a Total of 37.59 lakh metric tonnes of procurement
of pulses and oilseeds had been sanctioned under Pradhan Mantri Annadata Aay
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SanraksHan Abhiyan (PM-AASHA), however, only 1.08 lakh tonnes has been
procured;

(b) whether it is also afact that the arrival of these crops began in October and
will end by February, 2020;

() whether it is also a fact that in many States the procurement has not even
started; and

(d) if so, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) During Kharif 2019-20, upto 11.03.2020 a
quantity of 44.77 lakh metric tonnes of pulses and oilseeds have been sanctioned for
procurement under Price Support Scheme (PSS) under the umbrella Scheme of Pradhan
Mantri Annadata Aay SanraksHan Abhiyan (PM-AASHA) and against which, as on
05.03.2020, a quantity of 11.48 lakh metric tonnes have been procured.

(b) The arrival of Kharif pulses and oilseeds depends upon the harvesting
period of the States which normally began in October. However, the procurement under
the Government Scheme is expected to continue till April, 2020 for some crops in the
States.

(c) and (d) Under this scheme, Government agencies procure through the State
nominated agencies, the notified pulses and oilseeds of Fair Average Quality (FAQ) at
Minimum Support Price (MSP) in consultation with the concerned State Government
/ Union Territory as and when market price of these produce fall below the MSP, as
per prescribed guidelines. The procurement against the sanction also depends upon the
preparedness and logistic arrangement made by the respective State Governments.

Changesin PMFBY

2271. SHRI RAVI PRAKASH VERMA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has introduced changes in Pradhan Mantri Fasal Bima
Yojana (PMFBY) to make it optional;

(b) if so, the details thereof;

(¢) the reasons for the same;
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(d) thedetails of fund allocated, released and utilised during 2018-19 and 2019-
20 under PMFBY, State-wise and year-wise; and

() the details of fund allocated for the year 2020-21?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (c) The Pradhan Mantri Fasal BimaYojana
(PMFBY) and Restructured Weather Based Crop Insurance Scheme (RWBCIS) are
being regularly reviewed especialy the challenges faced by the stakeholders in its
implementation since their inception in Kharif 2016 season. Accordingly, this Department
had made detailed consultations with all stakeholders viz. State Governments, farmer
organizations, insurance companies, reinsurance companies, financial institutions,
concerned organizations, and Central Government Departments at various forums to
identify the challenges and finalise the possible solutions/remedial measures etc. Based
on their feedback and suggestions changes including making the scheme optional for
all farmers have been incorporated in the provisions/ parameters of ongoing PMFBY/
RWBCIS. Details of Change made in the schemes are given in the Statement
(See below).

(d) and (e) Being Central Sector Scheme, State-wise allocation/release is not made
under PMFBY/RWBCIS. Funds are released to the Central fund routing agency i.e.
Agriculture Insurance Company of India Ltd. (AIC) who in turn release the Central
Government's 50% share in premium subsidy on receipt of respective State Government's
share, to the concerned insurance companies. Details of funds allocated and released/
utilized during 2018-19 and 2019-20 and funds allocated for the year 2020-21 are given
in following table:

Year Budget Estimates Revised Estimates ~ Actua Expenditure
201819 13014.15 12983.1 11945.39
2019-20 14000.00 13640.85 1213844
202021 15695.00 - -

Statement

Changes incorporated in the provisions/parameters of ongoing PMFBY/RWBCIS
w.ef. Kharif 2020 season

e To address the demand of farmers, the scheme has been made voluntary for
all farmers. There is no change in farmers' share of premium.
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e The premium subsidy sharing pattern between Centre and North Eastern
States has been changed from 50:50 to 90:10. This has been done to alow
more States to notify the scheme and existing States to notify more crops
and areas to facilitate greater coverage of farmers under the scheme. For
remaining States, subsidy sharing pattern will continue as 50:50.

e Insurance companies will now be given work by the States for 3 years in
a go instead of one year thereby increasing their commitment and
accountability to the farmers.

e Indistricts where the farmer is at disadvantage due to lower scale of finance,
the district will have option to choose value of notional average yield or
scale of finance whichever is in the interest of the farmers.

e Theissue of high premium rate for few crops/areas due to adverse selection
has been suitably addressed. The requisite central share of premium subsidy
will be provided for areas/crops having gross premium rate upto 25% for
irrigated and upto 30% for un-irrigated areas/crops. Besides, alternate risk
mitigation measures will be explored for these areas/crops.

e In view of the demand of many States, option has been given to States to
choose additional risk covers besides shortfall in yield-based cover depending
upon the local weather challenges and requirements of the farmers.

e The States delaying the release of subsidy beyond agreed timelines will not
be allowed to participate in upcoming seasons.

e Two-step process of crop yield estimation using weather and satellite
indicators etc. will be adopted which will help in early assessment of loss.

e Use of smart sampling technique through satellite data for crop cutting
experiments by some states has shown increased efficiency in implementation.
This will now be universalized.

e The delay by some States in submission of crop yield data will now be
suitably addressed using technological solutions.

* Provision has been made for earmarked administrative expenses @ 3% for
strengthening, the infrastructure and technology for better delivery of the
Scheme,



246  \Written Answers to [RAJYA SABHA] Unstarred Questions

Revival of closed fertilizer plants

2272. DR. VIKAS MAHATME: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether itisafact that Government is planning to revive five closed fertilizer
plants in the country, including the ones at Talcher and Gorakhpur; and

(b) if so, how will this decision affect the demand and supply gap of ureain
the country?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D.V. SADANANDA
GOWDA): (a) Government of Indiais reviving five closed fertilizer plants of Fertilizer
Corporation of India Limited (FCIL) and Hindustan Fertilizer Corporation Limited (HFCL)
namely Talcher, Ramagundam, Gorakhpur and Sindri plants of FCIL and Barauni plant
of HFCL by formation of Joint Venture Companies of nominated PSUs for setting up
new Urea Ammonia plants of 12.7 Lakh metric tonne per annum capacity each.

(b) Subsequent to commissioning/start of the above plants, the indigenous urea
production will be enhanced by 63.5 Lakh Metric Tonne per year leading to corresponding
reduction in import of urea.

Scar city of Active Pharmaceutical I ngredients (APIs)

2273. DR.PRABHAKAR KORE:
KUMARI SELJA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@ whether it is a fact that the domestic drug industry is highly dependent on
imports from China for its requirement of Active Pharmaceutical Ingredients (APISs);

(b) whether the outbreak of Coronavirusin China has affected imports of APIs;

() whether Hindustan Antibiotics Limited (HAL) has offered to step in to
reduce dependence on China;, and

(d) thestepsinitiated by Government to deal with any potential scarcity of APIs
that can arise in future, the details thereof?

THE MINISTER OF CHEMICALSAND FERTILZERS (SHRI D.V. SADANANDA
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GOWDA): (a) The Indian Pharmaceutical industry is 3rd largest in the world in terms
of volume and 14th largest in terms of value. India exported medicines worth US $ 14389
mn in Financial Year 2018-19. India aso exported Bulk Drugs/Drug Intermediates worth
US $3911 mnin Financia Year 2018-19. However, the country also imports various Bulk
Drugs/Active Pharmaceutical Ingredients (APIs) for producing medicines. Two-thirds
of the TotaL imports of Bulk Drugs/ Drug Intermediates is from China. The details of

India'simports of Bulk Drugs/ Drug Intermediates (including from China) are as under:

Years Total import Imports from China Percent of Import
(US$mn) (US$mn) from China
2018-19 3560.35 240542 67.56%

(b) and (d) Department of Pharmaceuticals has constituted a Committee under the
chairmanship of Dr. Eshwara Reddy, Joint Drugs Controller, Central Drugs Standard
Control Organization (CDSCO) to address the issue of drug security in the country in
the context of novel coronavirus outbreak in China. The committee has observed that
the present stock-in-hand of the APIs may be sufficient for 2 to 3 months to manufacture
formulations. The Committee has also assessed that there may be impact on import of
certain APISKSMs which are majorly manufactured in Hubei province of China. Based
on the recommendations of the Committee, the department has issued necessary
instructions to National Pharmaceutical Pricing Authority (NPPA), Drugs Controller
General of India (DCGI) and State Governments to ensure adequate supply of APIs and
formulations at affordable prices in the market and to prevent black-marketing, illegal
hoarding, creating artificial shortages in the country. In this regard, Department of
Pharmaceuticals has written to DGFT to restrict exports of 13 APl and formulations
made using these APIs. NPPA has also written to Chief Secretaries of States with copies
to Principal Secretaries Health and State Drug Controllers requesting them to closely
monitor the production and availability of APIs and formulations to prevent the black
marketing and hoarding in their States and UTs as well as to ensure that there is no
violation of provisions of Drugs (Prices Control) Order, 2013 with regard to compliance
of ceiling prices/permissible increase in prices of scheduled/ non-scheduled formulations

respectively.

(© Yes, Sir.
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Dependency of medicine manufacturing industry on raw
materialsfrom China

2274. SHRI M.P VEERENDRA KUMAR: Will the Minister of CHEMICALSAND
FERTILIZERS be pleased to state:

(@ whether a large part of the raw materials needed for the formulation of

medicines in the country are being imported from Ching;
(b) if so, the details thereof and the reasons therefor;

() whether the medicine manufacturing industry is suffering now due to the
non arrival of raw materials as China is reeling under the attack of Corona virus; and

(d) the steps taken/proposed to be taken to ensure that raw materials are made
available in the country?

THE MINISTER OF CHEMICALSAND FERTILZERS (SHRI D.V. SADANANDA
GOWDA): (a) and (b) The Indian Pharmaceutical industry is 3rd largest in the world
in terms of volume and 14th largest in terms of value. India exported medicines worth
US $14389 mnin Financial Year 2018-19. India also exported Bulk Drug/Drug Intermediates
worth US $ 3911mn in Financial Year 2018-19. However, the country also imports
various Bulk Drugs/Active Pharmaceutical Ingredients (APIS) for producing medicines.
Two-thirds of the Total imports of Bulk Drugs/ Drug Intermediates is from China. The
imports from China are mainly due to economic considerations. The details of India's
imports of Bulk Drugs/ Drug Intermediates (including from China) are as under:

Years ToTAL import Imports from China Percent of
(US$mn) (US$mn) Import from China
2018-19 3560.35 240542 67.56%

(c) and (d) Department of Pharmaceuticals has constituted a Committee under the
chairmanship of Dr. Eshwara Reddy, Joint Drugs Controller, Central Drugs Standard
Control Organization (CDSCO) to address the issue of drug security in the country in
the context of novel coronavirus outbreak in China. The committee has observed that
the present stock-in-hand of the APIs may be sufficient for 2 to 3 months to manufacture
formulations. The Committee has also assessed that there may be impact on import of
certain API’TK SMs which are mgjorly manufactured in Hubei province of China. Based
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on the recommendations of the Committee, the department has issued necessary
instructions to National Pharmaceutical Pricing Authority (NPPA), Drugs Controller
General of India (DCGI) and State Governments to ensure adequate supply of APIs and
formulations at affordable prices in the market and to prevent black-marketing, illegal
hoarding, creating artificial shortages in the country. In this regard, Department of
Pharmaceuticals has written to DGFT to restrict exports of 13 APl and formulations
made using these APIs. NPPA has also written to Chief Secretaries of States with copies
to Principal Secretaries Health and State Drug Controllers requesting them to closely
monitor the production and availability of APIs and formulations to prevent the black
marketing and hoarding in their States and UTs as well as to ensure that there is no
violation of provisions of Drugs (Prices Control) Order, 2013 with regard to compliance
of ceiling prices/ permissible increase in prices of scheduled/ non-scheduled formulations
respectively.

Seps taken to tackle drugs price hike

2275. SHRI ELAMARAM KAREEM: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether Government is aware of the fact that the prices of drugs for cancer
and other complicated diseases are very high and not affordable for ordinary citizens;

(b) the remedial measures taken by Government to tackle this issue, other than
establishing generic medicine centres;

(¢) the number of times Drug Prices Control Order (DPCO) has been revised and
prices of which categories of medicines are regulated through this;

(d) thelist of essential medicines identified by Government; and
() in what way the prices of these essential medicines are controlled?

THE MINISTER OF CHEMICALSAND FERTILZERS (SHRI D.V. SADANANDA
GOWDA): (a) and (b) Yes, Sir. The National Pharmaceutical Pricing Authority (NPPA)
fixes the ceiling price of scheduled formulations adopted from the National List of
Essential Medicines (NLEM) and retail price of new drugs as per the provisions of para
4,5 and 6 of Drugs (Prices Control) Order, 2013 (DPCO, 2013). The NLEM, 2015 consists
of medicines used in treatment of different diseases including Cancer. Further, the
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prices of non-scheduled formulations are monitored so that their MRP is not increased
by more than 10% of MRP during preceding twelve months.

The NPPA has taken the following steps for making medicines available at
affordable price:

() NPPA fixed the ceiling prices of 530 scheduled formulations under NLEM,
2011

(i)  NPPA has notified the ceiling prices of 861 scheduled formulations under
NLEM, 2015 including 81 anti-cancer formulations.

(i)  NPPA fixed prices of 106 Anti-diabetic and Cardiovascular drugs under Para
19 of DPCO, 2013 in Public interest.

(iv)  NPPA has fixed ceiling price of Cardiac Stents being scheduled formulation
under DPCO, 2013 affecting price reduction for Coronary Stents worked out
up to 85% for Bare Metal Stents and 74% for Drug Eluting Stents.

(v) NPPA hasfixed ceiling price of Orthopedic Knee Implants under Para 19 of
DPCO, 2013 in Public interest affecting price reduction for orthopedic Knee
Implants worked out up to 69%.

(vi) NPPA capped the Trade Margin of non-scheduled formulations of 42 select
Anti-cancer medicines under "Trade Margin Rationalization" approach as a
Pilot for proof of concept, wherein price of more than 500 brands of medicines
were reduced upto 90%.

The fixation of prices has resulted in a Total saving of ¥ 12,447 crores per annum
to the public after implementation of DPCO, 2013.

() The first comprehensive order was promulgated under section 3 of the
Essential CommaoditiesAct called the Drugs (Price Control) Order, 1970. Subsequently,
the Government promulgated DPCO, 1979, DPCO, 1987, DPCO, 1995 and DPCO, 2013.
The DPCO, 2013 follows market-based methodology for fixation of prices of scheduled
formulation as adopted from NLEM.

(d) NLEM, 2015 was issued by the Ministry of Health and Family Welfare
(M/o H &FW). The list is available on website www.mohfw.gowv.in.

(@ Formulations specified in NLEM, 2015 have been adopted in schedule - | of
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DPCO, 2013 as scheduled formulations. NPPA fixes the ceiling price of scheduled
medicines specified in schedule | of DPCO, 2013 in accordance with the provisions of
paragraph 4 and 6 of DPCO, 2013. NPPA has fixed the ceiling price of 861 scheduled
formulations and retail price for 1250 new drugs till date. NPPA aso recovers the
amount overcharged by Pharma companies including applicable interest for violation
of price fixed.

Domestic production of APIs

2276. DR.AMAR PATNAIK: Will the Minister of CHEMICALSAND FERTILIZERS
be pleased to state:

(@ whether it is a fact that there is a shortage of Active Pharmaceutical
Ingredients (APIs) in the country, the details thereof;

(b) whether the domestic capacity for manufacturing of APIsin Indiaisinadequate
and if so, the details thereof;

(¢) whether the manufacturing capacity of APIs in the country is being fully
utilised;

(d) the details of domestic dependence on APIs imported from China; and

(e) the details of measures taken by the Government to increase APl production
in the country?

THE MINISTER OF CHEMICALSAND FERTILZERS (SHRI D.V. SADANANDA
GOWDA): (a) National Pharmaceutical Pricing Authority (NPPA) has informed that they
have not received any reference regarding shortage of Active Pharmaceutical Ingredients.
The Indian Drugs Manufactures Association (IDMA) has assured that its members
have enough stocks of APIs and formulations.

(b) to (d) The Indian Pharmaceutical industry is 3rd largest in the world in terms
of volume and 14th largest in terms of value. India exported medicines worth US $14389
mn in Financial Year 2018-19. India also exported Bulk Drug/Drug Intermediates worth
US $3911mnin Financial Year 2018-19. However, the country also imports various Bulk
Drugs/Active Pharmaceutical Ingredients (APIs) for producing medicines. Two-thirds
of the Total imports of Bulk Drugs/Drug Intermediates is from China. The imports from
Chinaare mainly due to economic considerations. The details of India'simports of Bulk
Drugs/Drug Intermediates (including from China) are as under:



252 \Written Answers to [RAJYA SABHA] Unstarred Questions

Years ToTAL import Imports from China Percent of
(US$mn) (US$mn) Import from China
2018-19 3560.35 240542 67.56%

(& The policies formulated by Government from time to time are designed to
minimize country's dependence on imports and to give fillip to indigenous manufacturing.
In this direction, the Department of Pharmaceuticals has formulated a Scheme namely
'Assistance to Bulk Drug Industry for Common Facility Centre' for providing assistance
to Bulk Drug Industry for Common Facility Centre in any upcoming bulk drug park
promoted by State Governments/State Corporations.

Impact of Coronavirusout break on pharma industry

2277. SHRI AKHILESH PRASAD SINGH: Will the Minister of CHEMICALSAND
FERTILIZERS be pleased to state:

(@ whether it is afact that the outbreak of Coronavirusin China has adversely
impacted Indian pharmaceutical industry as the supply of raw materials from China has
been hit and if so, details thereof;

(b) whether it is aso afact that steep price escalation has also been witnessed
in some of key segments of medicines post Coronavirus outbreak; and

(c) if so, the measures taken by Government to ensure the affordability of
essential medicines and help drug manufacturers as well?

THE MINISTER OF CHEMICALSAND FERTILZERS (SHRI D.V. SADANANDA
GOWDA): (a) National Pharmaceutical Pricing Authority (NPPA) has informed that they
have not received any reference regarding shortage of Active Pharmaceutical Ingredients.
The Indian Drugs Manufactures Association (IDMA) has assured that its members

have enough stocks of APIs and formulations.

(b) and (c) NPPA has informed that they have not received any reference from
pharma associations regarding steep increase in price of medicines due to outbreak of
COVID-19 in China. The AIOCD AWACS has reported increase in drug prices for month
ending February 2020 at 0.6 %. Further, NPPA has issued D.O dated 20.02.2020 to Chief
Secretaries of all the States /UTs to monitor the production and availability of APIs and
their formulations to prevent black marketing and hoarding and to ensure price
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compliance as per the Drugs (Prices Control) Order (DPCO, 2013) under intimation to
NPPA. NPPA has also written to PharmaAssociations in the matter. NPPA is monitoring
the situation regularly to ensure that ceiling prices of essential medicines are not
breached.

Further, Department of Pharmaceuticals has constituted a Committee under the
chairmanship of Dr. Eshwara Reddy, Joint Drugs Controller, Central Drugs Standard
Control Organization (CDSCO) to address the issue of drug security in the country in
the context of novel coronavirus outbreak in China. Based on the recommendations of
the Committee, the department has issued necessary instructions to National
Pharmaceutical Pricing Authority (NPPA) and Drugs Controller General of India (DCGI)
to ensure adequate supply of APIs and formulations at affordable prices in the market
and to prevent black-marketing, illegal hoarding, creating artificial shortages in the
country. In this regard, Department of Pharmaceuticals has written to DGFT to restrict
exports of 13 APl and formulations made using these APIs.

Quiality of medicines sold through Jan Aushadhi stores

2278. SHRI N. GOKULAKRISHNAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ the number of Jan Aushadhi outlets functioning in the country;
(b) the number of generic medicines sold through these outlets;

() whether there is any complaint from any quarters on the quality of the
medicines sold; and

(d) if so, details of action taken so far?

THE MINISTER OF CHEMICALSAND FERTILZERS (SHRI D.V. SADANANDA
GOWNDA): (a) As on 09.03.2020, 6222 Janaushadhi outlets are functional in the country.

(b) Product basket of Pradhan Mantri Bhartiya Janaushadhi Pariyojana (PMBJP)
comprises more than 900 drugs and 154 surgicals.

(©) Inthe financial year 2019-20, Total 7975 batches of medicines have been
procured till 06.03.2020. Out of these, 36 samples are failed by different State Drug
Authorities for various reasons.
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(d) Janaushadhi medicines under PMBJP are procured only from WHO-GMP
certified manufacturers and Central Pharma Public Sector Undertakings (CPSUs) of
India. It ensures that pharmaceutical products are consistently produced under controlled
conditions to achieve good quality standards. Further, the medicines thus procured are
tested at National Accreditation Board for Testing and Calibration Laboratories (NABL)
accredited laboratories for quality assurance and only after passing through the
stipulated standards of quality parameters, they are released for sale.

On receipt of a complaint, wherein a product is declared as "Not of Standard
Quality" by respective authorities, Bureau of Pharma PSUs of India (BPPI), the
implementing agency of PMBJP takes strong action such as stopping sale and
distribution of batches identified as "Not of Standard Quality" and recalling stock of
such medicines. A show cause notice is aso issued to the concerned drug supplier.
If a satisfactory reply is not received from the supplier against the show cause notice
within the stipulated time, then action is taken as per relevant clauses of the tender,
such as forfeiture of the security deposit, recovery of the cost of the entire batch,
blacklisting/debarment of afirm, etc.

Drugs price monitoring cells

2279, SHRI P BHATTACHARYA:
DR.AMEE YANIK:
LT. GEN. (DR.) D. P. VATS (RETD.):
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(8 whether Government proposes to set up drugs price monitoring cells across
the country and if so, the details thereof, if not, the reasons therefor; and

(b) the steps taken by Government to strengthen regulatory mechanism of the
National Pharmaceutical Pricing Authority (NPPA) and to ensure compliance of its

orders on retail prices of medicines?

THE MINISTER OF CHEMICALSAND FERTILZERS (SHRI D.V. SADANANDA
GOWDA): (@) and (b) Yes, Sir. Price Monitoring and Resource Units (PMRU) are to be
set up across the country under the scheme "Consumer Awareness, Publicity and Price
Monitoring".
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A PMRU is a registered society under the Chairmanship of the State Drug
Controller, representatives of National Pharmaceutical Pricing Authority (NPPA)/State
Health Department, civil societies and other stakeholders. These PMRUSs provide
necessary support to NPPA for monitoring drug prices and generating awareness

among the consumers.

So far, PMRUSs have been set up in eleven (11) statesviz. Kerala, Gujarat, Odisha,
Rajasthan, Punjab, Haryana, Nagaland, Tripura, Uttar Pradesh, Andhra Pradesh and
Mizoram.

The powers under Drugs (Prices Control) Order, 2013 (DPCO, 2013) has been
delegated to NPPA, an independent body of experts under the Department of
Pharmaceuticals (DoP). The Government has directed NPPA to place a draft version of
price calculation sheets on the website of NPPA for 10 clear working days to invite
comments from affected pharma firms. Only after taking into account the comments or
any additional data thus received within the given time period, the NPPA shall finalize
the ceiling and retail prices.

The Government has constituted a single multi-disciplinary "Committee of Experts’
to discharge the functions under DPCO, 2103 for consultation on all technical issues
related to pricing, launch of new drugs along with other ancillary provisions where
more clarity may be required, and opine on matters referred to it by the National
Pharmaceutical Pricing Authority (NPPA) in discharge of its functions. The Government
has al so constituted a Standing Committee on Affordable Medicines and Health Products
(SCAMHP) under the chairmanship of Member (Health), NITI Aayog. The said Committee
shall be arecommending body to NPPA regarding prices of drugs and health products.

The NPPA fixes the retail prices of new drugs under para 5 of DPCO, 2013. The
NPPA, as an ongoing process, monitors the prices of Scheduled and non-scheduled
drugs in the country. As per provisions of the DPCO, all manufacturers of Scheduled
medicines (branded or generic) have to sell their products within the ceiling price fixed
by the Government. As regards non-scheduled formulations, a manufacturer is at liberty
to fix the maximum retail price of a non-scheduled formulation (branded or generic)
launched by it. However, as per the DPCO, the manufacturers are not alowed to
increase the price of a non-scheduled formulation by more than 10 % per annum. The
prices are both fixed as well as monitored in case of scheduled medicines and monitored
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only in case of non-scheduled medicines by the NPPA. NPPA monitors the prices by
sample purchasing of medicines/complaints received through Pharma Jan Samadhan
and CPGRAMS portal made by any individual or consumer organization or stockiest/
distributor/dealer/retailer or State Drug Controller and take appropriate action on the
complaints in atime bound manner. In case a violation of an order issued under DPCO
is detected, action for overcharging is taken as per provisions of DPCO.

Fixing of prices of generic medicines

2280. SHRI VIJAY GOEL: Will the Minister of CHEMICALSAND FERTILIZERS be
pleased to state:

(@ the mechanism followed by Government to fix the prices of generic medicines,
the details thereof;

(b) the steps taken by Government to promote prescription of generic medicines
by doctors, the details thereof;

(o) whether it is a fact that often there is a shortage of generic medicines in
Government hospitals because of which patients are forced to buy branded medicines,
and

(d) if so, the steps Government has taken in this direction?

THE MINISTER OF CHEMICALSAND FERTILZERS (SHRI D.V. SADANANDA
GOWDA): (a) The Drugs (Prices Control) order, 2013 (DPCO, 2013) doesn't differentiate
between the branded and generic medicines for pricing of the formulations. The National
Pharmaceutical Pricing Authority (NPPA) fixes the ceiling price of scheduled medicines
specified in schedule- | of DPCO, 2013 and retail price of new drugs as per para 2(u)
of DPCO, 2013, in accordance with the provisions of paragraph 4, 5 and 6 of DPCO,
2013. The ceiling price fixed is applicable on all the branded and generic versions of
such formulations.

Ceiling price of scheduled medicinesis fixed based on the market based data, inter
alia, by taking simple average price to retailer (PTR) of al those manufacturers who
have market share more than or equal to 1% of Total market turnover on the basis of
Moving Annual Turnover (MAT) of a specified medicine. The ceiling price is derived
by adding 16% margin on the simple average price to the retailer (PTR) for the specified
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medicine. Local taxes if actually paid, will be added with the ceiling price to arrive at
the Maximum Retail Price to the consumers.

(b) Medical Council of India (MCI) has notified an amendment in Clause 1.5 of
Indian Medical Council (Professional Conduct, Etiquette and Ethics) Regulations, 2002,
which stipulates that "Every physician should prescribe drugs with generic names
legibly and preferably in capital letters and he/she shall ensure that there is a rational
prescription and use of drugs'. Medical Council of India vide its Circulars dated
21.04.2017, 22.11.2012 and 18.01.2013 has reiterated that al physicians should prescribe
drugs with generic names. Instructions have also been issued to all the Central
Government Health Scheme (CGHS) Wellness Centers to ensure that prescription is
only by generic name wherever generic drugs are available.

() No, Sir.
(d) Inview of reply at (c) above, the question does not arise.
Availability and supply of fertilizersin Haryana

2281. KUMARI SELJA: Will the Minister of CHEMICALSAND FERTILIZERS be
pleased to state:

(@ whether adequate steps have been taken by Government to ensure the
availability and timely supply of urea and other fertilizers to the farmers and if so, the
details thereof;

(b) the details of arrangements being made for the supply of urea and other

fertilizers to farmers in the States, particularly in Haryana;

() whether Government proposes to set up new fertilizers plants for
manufacturing urea and other fertilizers in States, including Haryana; and

(d) if so, the details thereof along with the time by when such plants are likely
to be set up?

THE MINISTER OF CHEMICALSAND FERTILZERS (SHRI D.V. SADANANDA
GOWDA): (a) and (b) Yes, Sir. The following steps have been taken by Government
to ensure availability and timely supply of fertilizersto farmers of the country including
Haryana:
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0

(I

Before the commencement of each cropping season, Department of Agriculture,
Cooperation and Farmers Welfare (DAC&FW), in consultation with al the State
Governments, assesses the requirement of fertilizers. After assessment of

requirement, DAC& FW projects month-wise requirement of fertilizers.

On the basis of month-wise and State-wise projection given by DAC&FW,

Department of Fertilizers allocates sufficient/ adequate quantities of fertilizers to

States by issuing monthly supply plan and continuously monitors the availability

through following system:

0

(i)

(i)

(iv)

The movement of all major subsidized fertilizersis being monitored throughout
the country by an on-line web based monitoring system called integrated
Fertilizer Monitoring System (iFMS);

The State Governments are regularly advised to coordinate with
manufacturers and importers of fertilizers for streamlining the supplies through
timely placement of indents for railway rakes through their state institutional
agencies like Markfed etc.

Regular Weekly Video Conference is conducted jointly by Department of
Agriculture and Cooperation and Farmers Welfare (DAC& FW), Department
of Fertilizers (DoF), and Ministry of Railways with State Agriculture Officials
and corrective actions are taken to dispatch fertilizer as indicated by the
State Governments.

The gap between demand (requirement) and production is met through
imports. The import for the season is also finalised well in advance to ensure
timely availability.

Thus, with the steps as indicated above, Department of Fertilizers ensures

availability of fertilizers at the State level and the distribution to the farmers within the

State is the responsibility of the respective State Government. Further, State Governments

have been adequately empowered to ensure selling of fertilizers at MRP/reasonable

prices.

(c) and (d) Government of Indiais reviving 5 closed fertilizer plants of FCIL and

HFCL namely Talcher, Ramagundam, Gorakhpur and Sindri plants of FCIL and Barauni
plant of HFCL by formation of Joint Venture Companies (JVC) of nominated PSUs for

setting up new Urea Ammonia plants of 12.7 Lakh metric tonne per annum capacity

each. The details of said fertilizer plants are as under:



Sl. No. Name of Fertilizer plant

Equity contribution by PSUs

Date of

incorporation

location of the plant

Expected Date of
Commissioning

of WC
1 Tacher Fertilizers Ltd. () RCF 2067% 27102015  Talcher, Odisha Sept, 2023
@iy daL 29.67%
(i) GAIL 29.67%
(ivy FCL 10.99%%
2. Ramagundam Fertilizers @i NR 26%
& ChemicalsLtd. @) BL 26%
@iy FCL 11%
(iv) State Govt. of Telangana 11%
(v) GAIL 14.3%
(vi) HTAS Consortium 117% 17022015  Ramagundam, Telangana May, 2020
3. Hindustan Urvarak & @) NTPC 2067% 31102016  Gorakhpur, Uttar Pradesh Feb, 2021
Rasayan Ltd.
4. Hindustan Urvarak & (i) 1ocL 29.67%
Rasayan Ltd. @iy <AL 29.67%
(iv) FCIL 10.99% Sindri, Jharkhand May, 2021
5 Hindustan Urvarak & Barauni, Bihar May, 2021

Rasayan Ltd.
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The Cabinet in its meeting held on 21.05.2015 has decided to install a new urea
plant of 8.646 Lakh Metric Tonne per annum (LMTPA) in the existing premises of
Brahmaputra Valley Fertilizers Corporation Limited (BVFCL), which will subsequently
replace the existing urea plants Namrup-l1 (capacity 2.20 LMTPA) and Namrup-111
(capacity 2.70 LMTPA), on the basis of 48% equity participation of PSUs and
Government of Assam and 52% equity participation by private parties on PPP mode.

However, on bidding no private parties came forward.

In respect of P&K fertilizers, it is informed that P&K fertilizers are decontrolled
and the department does not have any control on the production of the P& K fertilizers.
Thus, any proposal of setting up of new P&K fertilizers in States including Haryana

is not under consideration of Department of Fertilizers.

Alternativesto RCEP

2282. DR.VIKAS MAHATME: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(8 whether itisafact that while Regional Comprehensive Economic Partnership
(RCEP) was intended to provide mutually beneficial outcomes for RCEP countries
including India, the specific reason behind the decision of India not joining the RCEP;

(b) whether there is any provision for India to join this group at a later stage;

and

() whether thereisany plan to initiate any other form of afree trade agreement
with any other group of countries or a single country in the future including the United

States and the European Union?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
and (b) During the 3rd RCEP L eaders Summit which was held on 4 November, 2019 in
Bangkok, India stated that the current structure of RCEP did not reflect the RCEP
Guiding Principles or address the outstanding issues and concerns of India, in the light
of which India did not join RCEP. RCEP was intended to provide mutually beneficial
outcomes for RCEP countries including India, however, since the current structure did
not adequately address ambition and concerns of India's stakeholders, India did not
join RCEP in its current form.
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() Thelist of country or group of countries with which trade negotiations have
been initiated by India are given in the Statement.

Statement

On-going Trade Negotiations

S No. Name of the Agreement

India- EU (European Union) Bilateral Trade and Investment Agreements (BTIA)

1

2 India- Sri Lanka Economic and Technical Cooperation Agreements (ETCA)
3. India- Thailand Comprehensive Economic Cooperation Agreement (CECA)
4,

India- Mauritius Comprehensive Economic Cooperation and Partnership Agreement
(CECR)

[

India- EFTA (Iceland, Liechtenstein, Norway and Switzerland) Trade and Economic
Partnership Agreement (TEPA)

India - New Zealand FTA/CECA
India - Israel Trade Agreement

India - Singapore CECA (3rd review)

© ©o N o

India- SACU PTA (South Africa, Botswana, Lesotho, Swaziland and Namibia)
10. India - Mercosur PTA expansion (Argentina, Brazil, Paraguay and Uruguay)

11. BIMSTEC CECA(Bangladesh, India, Myanmar, Sri Lanka, Thailand, Bhutan and
Nepal)

India- Gulf Cooperation Council (GCC) Framework Agreement

¥

13, India - Canada FTA

14. India- Australia CECA

15. IndiaMaaysia CECA (1st Review)

16.. IndiaASEAN Trade in Goods Agreement (1st Review)

17. India-Korea CEPA review

&

India-Iran Preferential Trade Agreement (PTA)
19. India-Peru Trade Agreement

20. India-EAEU (Eurasian Economic Union) Technical Consultations
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Sl. No. Name of the Agreement

21 India-Bangladesh CEPA
22, India-Chile PTA (2nd expansion)
23. India-Indonesia CECA

Privateinvestment in Jammu and Kashmir

2283. SHRI NARESH GUJRAL : Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ the steps taken by the Ministry to spur private investment in Srinagar
besides the three-day Global Investors Summit to be held in Srinagar; and

(b) whether any growth has been witnessed in private investment in Jammu and
Kashmir post the abolition of Article 370, if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): ()
In order to facilitate investmentsin Union Territory (UT) of Jammu and Kashmir (J&K),
the following incentives are offered to attract entrepreneurs by the UT:

(i) Allotment of land at subsidized rate.
(i) Cheaper Power Tariffs.
(i) Subsidy on purchase and installation of DG set.

(iv) Subsidy on installation of Quality Control/Testing Equipments.

Additionally Department for Promotion of Industry and Internal Trade is
implementing following Packages for providing incentivesto industriesin UT of Jammu
and Kashmir:

1  Specia Package-1&I1 (from 14.06.2002 to 14.06.2017) The Scheme provides (i)
Central Capital Investment Incentive (30% of the investment in plant and machinery
with an upper limit of ¥ 5 crore), (ii) Central Interest Incentive (3% interest on
working capital for 5 years) and (iii) Central Comprehensive Insurance Incentive
(Reimbursement of 100% insurance premium for 5 years).

2 Industrial Development Scheme (IDS) (From 15.06.2017-31.03.2020) The scheme
provides (i) Central Capital Investment Incentive (30% of the investment in plant
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and machinery with an upper limit of ¥ 5 crore), (ii) Central Interest Incentive (3%
interest on working capital for 5 years), (iii) Central Comprehensive Insurance
Incentive (Reimbursement of 100% insurance premium for 5 years), (iv) Income Tax
Reimbursement of Centre's share for 5 years, (v) GST reimbursement of Central
Govt. share of CGST & IGST for 5 years, (vi) Employment Incentive under which
additional 3.67% of the employer's contribution to EPF in addition to Govt. bearing
8.33% Employee Pension Scheme (EPS) contribution of the employer in PMRPY
and (vii) Transport incentive on finished goods movement by Railways(20% cost
of the transportation), by Inland Waterways Authority (20% of the cost of
transportation) and by air (33% of cost transportation of air freight) from the
station/port/airport nearest to unit to the station/port/airport nearest to the
destination point.

Also, under this scheme a single unit can avail overall benefits up to ¥ 200 crore.

Besides the above, following steps have also been undertaken by UT of Jammu
and Kashmir to spur investment:

() Ease of Doing Business has been strengthened.
(i) Land Bank for new investments has been identified.

(i) 14 Focus Sectors for investment have been identified and policies in al
these sectors have been drafted.

The Government of India is fully committed to the overall development and
several steps, including preparation of anew Industria policy, are being taken to boost
trade, industry, investment and employment in the Union Territory of Jammu and
Kashmir.

Further, schemes/projects under Prime Minister's Development Package are under
various stages of implementation. This package comprises of 63 major development
projects in Road, Power, Health, Tourism, Agriculture, Horticulture and Skill Devel opment
sectors.

(b) Post abalition of Article 370,160 units have been formally registered in
various District Industries Centres with Total investment amounting to ¥ 187.28 crore.
Further 493 units have also been registered provisionally with an investment of ¥ 836.82

crore.
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Promotion of domestic investorsand increasing the domestic export basket

2284. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@& whether Government has any plan to give a serious push to domestic
investors to boost-up manufacturing sector and reduce dependence on import;

(b) if so, the details thereof;

() whether Government has any plan to give some incentives to the domestic

investors to put in money in the manufacturing sector; and

(d) the major areas identified under manufacturing sector to increase export
basket of the country for giving a major push?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
to (d) The Government has undertaken a number of recent measures to incentivise and
boost the manufacturing sector in India, promote exports and reduce dependence on

imports:

() 'Make in India initiative has been reviewed and is now focussing on 27
sectors. Department for Promotion of Industry and Internal Trade is
coordinating action plans for 15 manufacturing sectors while Department of
Commerce is coordinating 12 service sectors. The list of 27 sectorsis given
in the Statement (See below).

(i) The Budget 2020-21 announced a new scheme to encourage electronics
manufacturing in India, comprising manufacturing of mobile phones, semi-
conductor packaging, electronic equipment. A new scheme called "National
Technical Textile Mission" has also been proposed to cut down imports and
for setting up manufacturing units of technical textiles at a cost of ¥ 1,480

crore over four years.

(i)  Inorder to achieve higher export credit disbursement, a new scheme is being
planned, which provides for higher insurance coverage, reduction in premium
for small exporters and simplified procedure for claim settlements. Further,
it has been proposed to digitally refund to exporters, duties and taxes levied
at the Central, State and local levels, such as electricity duties and VAT on
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(iv)

V)

(Vi)

(vii)

0]
(i)
(ii)
(iv)

fuel used for transportation, which are not getting exempted or refunded
under any other existing mechanism.

A new provision has been inserted in the Income-tax Act with effect from
FY 2019-20 which allows any domestic company an option to pay income-
tax at the rate of 22 per cent subject to condition that they will not avail any
tax exemption/incentive. For new manufacturing companies incorporated on
or after 01.10.2019, the corporate tax rate was brought down to 15 per cent.
In the Budget 2020-21, this reduction of corporate tax rate for new
manufacturing companies was also extended to new power generation

companies.

In order to promote domestic manufacturing and curb imports, Basic Customs
Duties (BCD) has been increased on footwear, toys and furniture; modification
of CustomsAct for strict enforcement of Rules of Origin norms for sensitive
imports has been proposed; provisions for safeguard duties and anti-dumping
duty to be strengthened.

The Government has taken a number of Foreign Direct Investment (FDI)
policy reforms, including opening new sectors for FDI, increasing the sectoral
limit of existing sectors and simplifying other conditions of the FDI policy.
These policy reforms are meant to provide ease of doing business and
accelerate the pace of foreign investment in the country.

The National Infrastructure Pipeline (NIP) was also launched in December,
2019, with estimated expenditure of ¥ 102 lakh crore in infrastructure sectors
in India during the years 2020 to 2025, which will also boost manufacturing
and job creation.

Statement
List of 27 Sectors under 'Make in India' initiative
Aerospace and Defence
Automotive and Auto Components
Pharmaceuticals and Medical Devices

Bio-Technology
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(v) Capital Goods
(vi) Textile and Apparels
(vii) Chemicals and Petro chemicals
(viii)  Electronics System Design and Manufacturing (ESDM)
(iX) Leather and Footwear
(®) Food Processing
(x) Gemsand Jewellery
(xii)  Shipping
(i) Railways
(xiv)  Construction
(xv) New and Renewable Energy

(xvi) Information Technology and Information Technology enabled Services (IT
&I1TeS)

(xvii)  Tourism and Hospitality Services
(xviii) Medical Value Travel
(*x) Transport and Logistics Services
() Accounting and Finance Services
(d) Audio Visua Services
(odi)  Lega Services
(odii)  Communication Services
(dv)  Construction and Related Engineering Services
(xv)  Environmental Services
(xvi)  Financial Services

(xvii)  Education Services
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Subsidy on sugar

2285. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether it is a fact that Australia dragged India to the World Trade
Organisation (WTO) citing that India has increased its subsidy on sugar by 10-fold in
the last six months;

(b) if so, the details thereof and the reasons therefor;

() to what extent this would have implications on prices and aso on trade in
global market; and

(d) theimpact it would also have due to recent defeat of India before the WTO
in a dispute the US?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PlYUSH GOYAL): (a)
and (b) Australia has filed WTO dispute (DS580) against Indiain March, 2019 alleging
that it is providing domestic support and export subsidies to its sugarcane/sugar
producers and that these are inconsistent with WTO norms. It is alleged that Indiais
providing Market Price Support to Sugarcane farmers in excess of de-minimis limit of
10% of Total value of production. A dispute settlement panel has been composed in
the dispute and further proceedings are going on.

(c) and (d) In the dispute, India has taken the stand that it is a marginal player
in the international sugar market and its measures will not have any implication on
prices and trade in the global market. Regarding the impact of recent ruling against
Indiain a WTO dispute with the US (i.e. DS541-Indid's export related measures) on
sugar subsidy dispute, it is stated that both are separate and distinct disputes and
outcome of one dispute cannot impact the other.

Fundsreleased and projectstaken up under FIDF in Andhra Pradesh

2286. SHRI T.G. VENKATESH: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRY ING be pleased to state:

(@ whether Government has released funds under Fishery and Aquaculture
Infrastructure Development Fund (FIDF) to the State of Andhra Pradesh;
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(b) if so, the details thereof; and
(c) the details of the projects being taken up in Andhra Pradesh, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI PRATAP CHANDRA SARANGI): (a) to (c) The
Ministry of Fisheries, Animal Husbandry and Dairying, Department of Fisheries under
the Fisheries and Aquaculture Infrastructure Development Fund (FIDF) provides interest
subvention up to 3% per annum on the loan amount provided by the Nodal Loaning
Entities. The loan under the FIDF is provided by the Nodal Loaning Entities (NLES)
namely National Bank for Agriculture and Rural Development (NABARD), National
Cooperatives Development Corporation (NCDC) and all scheduled Banks. The
Government of Andhra Pradesh has submitted four fishing harbour proposals and
sought concessional finance under the FIDF. The project-wise details of fishing harbour
proposals submitted by Government of Andhra Pradesh and recommended by the
Department of Fisheries, Government of Indiafor loan from NABARD under FIDF are

as below:
Sl. No. Name of the District Estimated Project cost
Fishing Harbour cost (% restricted for
in crore) interest sub-
vention under
FIDF (X in crore)
0 (i) (iif) (iv) v)
1 Uppada East Godavari 28940 150.00
2 Vodarevu Prakasham 40022 150.00
3 Machilipattinam Krishna 25200 15000
Phase-11
4 Nizampattinam Guntur 340.78 15000
ToTAL 129140 600.00

Performance of ECGC

2287. SHRI PARTAP SINGH BAJWA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:
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(@ Total number of claims settled and paid as well as premiums received by
Export Credit Guarantee Corporation (ECGC) during the last three years, including the

current year;

(b) Total net premium earned by ECGC during the last three years, including the

current year;

() Total value of exports supported by ECGC during the years 2018-19 and
2019- 20 and a sector-wise breakdown of the same;

(d) Total value of exports of MSME's supported by ECGC during the years
2016-17 till date; and

() Total share of national exports supported during the previous three years
till date?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): ()
The details of Total number of claims settled and paid, and premiums received by ECGC,
during the last three years and up to third quarter of 2019-20 are given in the below
table:

(X in crore)
Financial Year 2016-17 2017-18 201819 2019-20
(up to 111
quarter)
No. of claims paid* 778 677 725 101
Amount of claims paid* 83534 128317 101331  **298.58
Premium received amount 1,267.62 124042 124754 810.09

* Figures represent claims paid to exporters and banks

** During April-December 2018, Total claims paid to exporters and banks was ¥500.11 crore and
it has reduced to ¥298.58 crore during April-December 2019. This decline is primarily under the
claims paid to banks as the required documents and clarifications for processing claims are awaited

from banks.

(b) The details regarding Total net premium earned by ECGC, during the last
three years and up to third quarter of 2019-20 are given in the table below:
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(X in crore)

Financial Year 2016-17 2017-18 201819 2019-20
(up to 11

quarter)

Premium earned Net (Gross 87157 839.23 854.42 595.76

premium less reinsurance
premium paid and reserve
for unexpired risks)

() Thedetails of Total value of exports supported by ECGC, alongwith sector
wise breakdown, are given in the below table for the period 2018-19 and till third quarter
of 2019-20:

(X in crore)
Financial Year 201819 2019-20 (up to 111 quarter)
value of exports supported by ECGC 6,59,926 *397,324

* During April-December 2018, TotaL business supported is ¥4,25,195 crore. It has reduced to
33,97,324 crore during April-December 2019. This decline is primarily under export credit disbursed
by banks. It may be noted that as per RBI data, the export credit disbursed during April-December
2019 was %6,63,619 crore which has declined by 8% from %7,24,029 crore disbursed during April-

December 2018.

Sector-wise breakdown:

Commodity 2018-19 2019-20
(up to 111
quarter)
1 2 3

Textile And Allied Products 1,19586 71,657

Agriculture Agri Products & Plantations 1,01,935 63,667

Engineering Goods 82204 55477
Chemicals and Allied Products &

Pharmaceuticals 67,879 48548

Gems & Jewellery 53,741 24,294

Leather and Leather Manufactures 27,983 20,139
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1 2 3
Marine 247722 20509
Project exports 5,787 3123
Other Commodities 1,76,084 89,912
TotaL* 6,59,926 397,324

* Figures represent cover supporting direct exports and export credit disbursed by banks

(d) The details of Total value of exports of M SMEs supported by ECGC during
the years 2016-17 till date are given in the below table:

(X in crore)

Financial Year 2016-17 2017-18 2018-19 201920
(up to 111

quarter)

Value of exports covered 334,914 2,86,061 311574 212621

for small exporters*

* There is no definition of MSMEs in terms of exports or export credit. Accordingly, the data
provided above is as per the definition of Small Exporters unique to ECGC. According to this
internal definition small exporters are "those exporter accounts having export working capital limit
with banks being less than or equal to ¥80 crore, under the insurance covers issued to banks OR
those exporters having Maximum Liability under all the Buyer Credit Insurance cover issued to

them being less than or equal to ¥40 crore".

() Thefigureson Total share of national exports supported during the previous

three years till date are given in the table below:

(X in crore)
Financial Year Indian ECGCTotal  Share of national exports
Merchandise Exports Value supported supported(%)
2017-18 19,56,515 6,41 448 3279
2018-19 237,726 6,59,926 2860
2019-20 (Apr to Jan)(P)  18,60,696* 464,115 2494

* Figures available up to January 2020
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Simplification of issuing of ration cards

2288. SHRI SANJAY RAUT: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is afact that nearly three crore ration cards of poor people have
been cancelled by authorities across the country on account of non-matching of
Aadhaar details and other minors reasons;

(b) if so, the details thereof and Government's response thereto; and

(c) the details of steps taken or proposed to be taken by Government for the
simplification of issuing ration card to every needy person to avoid any starvation
death in the country?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMERAFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b)
Due to computerization of PDS operations, i.e. digitization of ration cards/beneficiaries
database, online detection of ineligible/duplicate ration cards, migration/deaths of
beneficiaries, de-duplication with Aadhaar and during the run-up to and implementation
of NFSA, the States/UTs have been able to remove a Total of about 2.98 croreineligible
ration cards since 2013 till date. Against the deleted ration cards, new ration cards are
issued by concerned States/UTs to eligible househol ds/beneficiaries for rightful targeting
of food subsidy.

(c) Targeted Public Distribution System (TPDS) is operated under the joint
responsibilities of the Central and the State/Union Territory (UT) Governments. The
operational responsibilitiesi.e. identification of eligible households/beneficiaries, issuance
of ration cards by their own defined procedure and including monitoring and management
of FPSs etc. rest with the concerned State/lUT Governments.

Besides, this Department has issued the advisories to all State/UT Governments
from time-to-time to launch special drives for identification and issuance of ration cards
to persons of the economically weakest sections of the society, so that the objective
of NFSA is fully achieved.

Further, this Department has issued instructions to all States/UTs, that no genuine
beneficiary/household shall be deleted from the list of eligible households and denied
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from their entitled foodgrains under NFSA, only on the ground of not possessing an
Aadhaar/biometric authentication or due to other technical reasons etc.

Loss of jobsin gems and jewellery sector

2280. SHRI RAJKUMAR DHOOT: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government has assessed the loss of jobs in gems and jewellery
sector of the country during the last five years;

(b) if so, the details thereof, year-wise and if not, the reasons therefor; and

(c) theaction Government proposes to take to make this sector more employment

oriented?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PlYUSH GOYAL): (a)
to (c) The gems and jewellery sector is one of the leading sectors in India in terms of
value of export as well as employment generation. The sector has contributed around
12-15% in country's Total merchandise exports during the last five years. As per
industry estimates, the sector provides employment to approximately 50 lakh skilled and
semi-skilled workforce. There is no mechanism for assessment of job loss in gems and
jewellery sector. However, in order to promote exports from gems and jewellery sector,
which in turn will aso increase employment opportunitiesin the sector, the Government
has taken several measures through Foreign Trade Policy (FTP) 2015-20 and other
policy measures taken from time to time. FTP provides framework for increasing exports
as well as generation of employment and increasing value addition in the country
through schemes of incentives on exports and duty remission/exemption on input for
export production. Further, the Government also provides financial assistance for
participation in international fairs, organizing buyer-seller meets, creation of export
related infrastructure, setting up of Common Facility Centres etc. under various schemes
of the Department of Commerce to boost exports.

India out of USA'slist of developing nations

2290. SHRIMATI SHANTA CHHETRI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether India is out of USA's developing nations list for trade benefits;
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(b)  whether this move has cast a shadow on India being able to restore preferential
benefits under the Generalized System of Preferences (GSP) as part of its trade talks
with the US, as only developing countries are eligible for it;

() whether this would adversely affect India's trade export to USA; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
The United States vide its proclamation dated 31 March 2019 excluded India from the
list of developing countries entitled to Generalized System of Preferences (GSP) benefits
as well as the Safeguards Agreement of WTO. Further, on 10th February, 2020 the US
has also removed India from the list of developing countries for the purpose of
countervailing investigations under the Agreement on Subsidies and Countervailing
Measures (ASCM).

(b) to (d) Trade related issues are a part of any ongoing economic relationship,
and will continue to be discussed and addressed as a part of the regular bilateral trade
engagement between India and the US.

The average duty benefits accrued to exporters and importers on account of
U.S.GSP benefits were 3.8%, which varied across the products. As per the data available
at https://datavveb.usitc.gov/, India’s exports to the U.S. which were under the GSP
lines have shown an increase of 5 % in the period of June-Dec 2019 as compared to
the corresponding period of previous year i.e.,, from June- Dec 2018 - when GSP
benefits were available.

Foreign investmentsand ‘Makein India’ programme

2291. SHRI AHAMED HASSAN: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether the'Make in India programme announced by Government to attract
foreign investors in India has yielded any investments in the country;

(b) if so, the details thereof, year-wise and State-wise;

() the number of manufacturing companies which came forward under this
programme, the details thereof;
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(d) the details of the incentives and subsidies offered to them and the foreign

companies which have utilised these benefits to manufacture in the country; and
(e) the details of manufacturing units established in the country?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
and (b) Since the launch of Make in India programme, FDI inflow during the period
April 2014 to December 2019 has been USD 335.33 hillion which is nearly 51% of
cumulative FDI in India since April 2000. In 2018-19, FDI inflow stood at a record of
USD 62 hillion, highest ever recorded for afiscal year ever. The financial year wise FDI
Inflow and FDI Equity inflow is given in the Statement-1 (See below). The State-wise
details of FDI Equity inflow are maintained w.e.f. October, 2019 and are given in the
Statement-11 (See below).

(c) to (e) 'Make in India is not a scheme rather an initiative which was launched
on September, 2014 with the objective of facilitating investment, fostering innovation,
building best class manufacturing infrastructure, making it easy to do business and
enhancing skill development. The initiative is further aimed at creating a conducive
environment for investment, modern and efficient infrastructure, opening up new sectors
for foreign investment and forging a partnership between government and industry

through positive mindset.

Make in Indiainitiative has made significant achievements and presently focuses
on 27 sectors under Make in India 2.0. The Department for Promotion of Industry and
Interna Trade is coordinating action plans for 15 manufacturing sectors, while Department

of Commerce is coordinating action plans for 12 service sectors.

At the same time, investment promotion and facilitation activities under the Make
in India initiative are being undertaken by several Central Government Ministries/
Departments and various State Governments from time to time. The data about Total
number of manufacturing units set up is therefore not maintained centrally. Further,
Ministries formulate action plans, programmes, schemes and policies for the sectors
being dealt by them. This Department does not maintain information on such

formulations by the line ministries.
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Satement-I

Details of Financial Year-wise FDI inflow and FDI Equity Inflow

Sl. No. Financial Year FDI Equity Inflow FDI Inflow
(amount in (amount
USS million) in USS million)
1 2014-15 29,737 45148
2 2015-16 40,001 55,559
3 2016-17 43478 60,220
4 2017-18 (P) 44,857 60974
5 2018-19 (P) 44,366 62,001
6. 2019-20 (P) (up to December, 2019) 36,769 51,429
ToTaL 239,208 335,331

Source: Reserve Bank of India & DPIIT
Satement-1|

Details of State-wise FDI equity inflows from October 2019 to December 2019

Sl. No. State Name Amount of Foreign Percentage with
Direct Investment Equity Inflows
Inflows (In USS Million)

1 2 3 4

1 Maharashtra 31335 2034
2 Ddhi 244144 2288
3 Karnataka 238453 235
4 Gujarat 87153 8.16
5. Tamil Nadu 5253 492
6. Haryana 447.01 419
7. Telangana 310.79 2901
8 Rajasthan 157.84 148
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1 2 3 4

9 Andhra Pradesh 64.6 061
10. West Bengal 5867 055
1 Goa 5293 050
12 Punjab 4548 043
13. Uttar Pradesh 3712 035
14. Madhya Pradesh 0% 029
15. Kerda 2012 027
16. Uttarakhand 13 011
17. Himachal Pradesh 997 009
18 Assam 255 002
19. Chandigarh 223 002
2. Odisha 203 002
21 Puducherry 045 000
2. Jharkhand 044 0.00
VRS Bihar 009 0.00
24, Dadra and Nagar Haveli 0 0.00
5. State Not Indicated 5347 050

Grand TotaL 10673.34

Source: Reserve Bank of India.

Ban on import of palm oil and electronic itemsfrom Malaysia

2292. SHRI ANAND SHARMA: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(@ whether it is afact that Government proposes to ban the import of Palm Oil

and electronic items from Malaysia;

(b) if so, the reasons therefor; and

(¢) the likely impact on meeting the edible oil needs of the country and the

alternative arrangements made for Palm Oil imports?
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THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
to (c) At present, there is no proposal to ban the import of Palm Oil and electronic items
from Malaysia. The Directorate General of Foreign Trade has issued a Notification No.
39/2015-2020 dated 8th January 2020, amending the import policy of Refined Palm Oil
(HS 15119010), Refined Palmolein (HS 15119020) and Other (HS 15119090), from 'Free'
to 'Restricted'. This Notification is applicable on imports from al countries. Thereis no

restriction on import of Crude Palm QOil at present.
Responsibilities and functions of Tea Board

2293. SHRI KAMAKHYA PRASAD TASA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ the responsibilities and functions of Tea Board,;

(b) how much funds have been given to the Tea Board from 2015-19;

() the ToraL welfare schemes of Tea Board for the Tea garden workers; and
(d) the detail of the beneficiaries from 2015-19?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
As per the mandate under the Tea Act, 1953, the Tea Board carries out functions and
responsibilities which, inter alia, includes various regulatory functions, rendering
financial and technical assistance for cultivation, manufacture and marketing of tea,
export promotion, aiding research and development activities for augmentation of tea

production and improvement of tea quality.

(b) During the years 2015-16 to 2019-20 (Upto Feb.2020) an amount of ¥831.285
crore has been released to the Tea Board.

(c) and (d) The Tea Board extends certain welfare measures for the tea garden
workers and their wards/dependants which are supplemental in nature. The welfare
measures are undertaken within the ambit of Human Resource Development (HRD)
Component under the Tea Development and Promotion Scheme. During 2015-16 to
2019-20 (Upto Feb.2020), an amount of ¥19.65 cr. has been disbursed to 32,038

beneficiaries under the HRD Component.
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Soppage of GSP benefits

2294. SHRI V. VIJAYASAI REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ details of GSP benefits that India got from US during last five years and till
stoppage of GSP benefits in terms of dollars and percentage;

(b) details of items that India was exporting under GSP till it was withdrawn;

(¢) the trade volume of India with US in terms of dollars and in terms of
percentage;

(d) details of GSP items exported by India to US since withdrawa of GSP in
terms of dollars and in terms of percentage, item-wise;

(e) rate of benefit of items exported under GSP; and

(f)  how Government is protecting exporters of GSP items since US withdrawing
benefit?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): ()
The details of GSP benefits that India got from U.S. during last five years from January
2014 to May 2019 in terms of dollars and percentage is given below.

(in USD miillion)
2015 2016 2017 2018 2019
(Jan-May)
India's exports to USA 4622.30 4746.74 5765.97 6347.40 2860.57
with GSP benefits
India's Total exports 40,273.26 41,607.13 45,923.30 51,441.42 53,853.41
to USA
GSP Benefits (in terms 11% 11% 13% 12% 5%

of percent)

source: India's Total export to USA is taken from DGCIS data & GSP exports are from US-ITC
data)

(b) Indiaavailed U.S.GSP benefits on 1945 tariff lines/ productsin the year 2018
and the details of such items are available at https://dataweb.usitc.gov.in/.
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() The trade volume of India with U.S. in terms of dollars and in terms of
percentage is as follows:

(in USD miillion)
Year India India % India's India % Total Total Total
Export Exports o import Imports o trade trade trade
to to exp- from from Imp-  volume volume volume
u.s. World orts u.s. World orts  with with with
to from U.S. World u.s.
u.s. u.s. (%)

2015  40273.26 2,67,743.64 15% 21,326.67 3,93,830.96 5% 61599.93 661574.60 9%
2016 ~ 41607.13 2,64,423.85 16% 22,510.74 3,61,496.10 6% 64117.87 625919.95 10%
2017  45923.30 2,99,151.49 15% 24,840.32 4,49,794.91 6% 70763.62 748946.40 9%
2018 5144142 3,24,843.02 16% 34,145.92 5,14,555.02 7% 85587.34 839398.04 10%

2019  53853.41 3,24,090.08 17% 36,233.28 4,83,754.55 7% 90086.69 807844.63 11%

Source: DGCIS data.

(d) Thedetails of GSP tariff lines exported by Indiato U.S. since withdrawal of
GSP in terms of dollars and in terms of percentage, sector-wise given below:

(in USD miillion)
Tariff lines Pre-GSP withdrawal Post GSP withdrawal
2018 (Jun-Dec) 2019 (Jun-Dec) % Growth
1945 5201.77 547090 5%

Source: US-ITC data)

This is a cumulative export by Indiato U.S. under the GSP tariff lines on which
India had availed GSP benefits before June 2019. It is to be noted that some exporters
/ importers may not avail the GSP benefits under these tariff lines. The item-wise details
are available at https://dataweb.usitc.gov/

(e) and (f) The average duty benefits accrued to exporters and importers on
account of U.S.GSP benefits were 3.8%, which varied across the products. The item-
wise rate of benefits (MFN duty applicable) is available at https://tao.wto.org/. As per
the data available at https://dataweb.usitc.gov/, India's exports to the U.S. which were
under the GSP lines have shown an increase of 5% in the period of June-Dec 2019 as
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compared to the corresponding period of previous year, i.e. from June-Dec 2018 - when
GSP benefits were available.

Electronicsand Computer Software Export Promotion Council

2295. SHRI R. VAITHILINGAM: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether it is a fact that the Electronics and Computer Software Export
Promotion Council has been trying to develop new IT markets around the Globe;

(b) if so, the details thereof;

() whether it is also a fact that there are many countries which are yet to be
explored for IT markets; and

(d) if so, the steps taken in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
Yes, Sir.

(b) Electronics and Computer Software Export Promotion Council (ESC) offers
avaried set of servicesto its IT exporters for accelerating exports. To promote India's
software and I T trade, ESC facilitates Indian electronics and I T companies participation
in:

(i) Exclusive India Pavilions Globa Trade Shows/ Conferences/Workshops in

various parts of the world

(i) Buyer-Seller Meets Abroad
(i) Reverse Buyer Seller Meets in India

(iv) Match-making between Indian IT companies and foreign buyers looking to
source from India

(v) Trade inquiries dissemination amongst members

To assist members in reaching to the new markets ESC prepares Strategy Paper
and Business Plan. ESC acts as a link between the Government and its members and
provides a platform for interaction on policy issues. Started in 2001, ESC's annual global
IT event, INDIASOFT, has now become a benchmark for show-casing and seeking
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India's tremendous potential in IT services and solutions, providing a platform for
interaction for over 200 Indian IT companies with over 350 foreign buyers.

(c) and (d) Though India's IT companies respond to global demands for their IT
products and services, however, at present, India's IT exports are mgjorly destined to
North America and Europe. ESC is also assisted by various export promotion schemes
of Government of Indialike Market Access Initiative Scheme, Champion Sectors Scheme,

etc. to explore new markets for our IT industry.

Assistance to glass industries of Firozabad

2296. DR. ASHOK BAJPAL: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ whether Government has given any assistance to Glass industries of
Firozabad in Uttar Pradesh which provides employment to more than one lakh fifty

thousand people under four hundred twenty glass manufacturing units;
(b) if so, the details and nature of assistance; and
(¢) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
to (c) Yes Sir. Government of Uttar Pradesh is implementing a number of schemes for

encouragement of glass industries of district Firozabad:

() Through Export Promotion Bureau following schemes are being implemented:
() Uttar Pradesh Export Infrastructure Development Scheme
(i) Marketing Development Assistance to Exporters
(i) Subsidy on freight charges up to gateway port

(2 The following schemes are being implemented for supporting glass industries of
Firozabad:

(i) CFC for glass industries
(i) CFC for packaging designing and labeling
(i)  Common Facility Centre (CFC) for glass art ware, single and two ply furnace

(iv) CFC for glass export handicraft and designer packaging
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(3) Under the One District, One Product (ODOP) Scheme, assistance is provided for
participation in National and international fairs.

(4 Under ODOP Scheme, loans are provided for establishment and expansion of glass
units.

(5) 40% benefits are reserved for glass industry under U.P. Government Swarojgar
Yojna

(6) Under the ODOP Scheme, trainings are being provided to artisans and
handicraftsmen related to glass industries along with toolkits.

Ban on import of Palm QOil

2297. SHRI DHARMAPURI SRINIVAS: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government has taken any decision to put a ban on import of Palm
Qil into the country;

(b) if so, the details thereof; and
(¢) the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PlYUSH GOYAL): (a)
to (¢) No Sir. The Government of India vide Notification N0.39/2015-2020 dated 8th
January, 2020 has amended the import policy of Refined Palm Oil under three HS Codes
i.e. 1511 90 10, 1511 90 20 and 1511 90 90 from 'Free' to 'Restricted’. Consequently, with
effect from 8th January, 2020 for import of Refined Palm QOil under these three HS Codes,
an Authorisation/ Licence is required from Directorate General of Foreign Trade (DGFT).
This Notification is applicable on imports from all countries.

Setting up of industriesin North-East

2298. SHRI KAMAKHYA PRASAD TASA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ the measures undertaken by the Ministry to support the setting up of
industries in the North- East, the details thereof;

(b) the steps taken by the Ministry to encourage the industrialists to set up
industries in the North-East after the withdrawal of North-East Industrial and Investment
Promotion Policy (NEIIPP), the details thereof; and
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() how many industries were set up in the North-East after 2014, the details
thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): ()
To promote industrialization in the North Eastern States including Sikkim and to generate
employment in the region, the Government implemented various schemes from time to
time like North East Industrial Policy (NEIP), 1997, North East Industrial and I nvestment
Promotion (NEIIPP), 2007, Transport Subsidy Scheme, 1971 and Freight Subsidy Scheme,
2013.

(b) After closure of North East Industrial and Investment Promotion (NEIIPP),
2007 on 31.03.2017, the Government has introduced the North East Industrial
Development Scheme (NEIDS), 2017 which came into force w.e.f. 01.04.2017 for a period
of five years. Under NEIDS, 2017 a single unit can avail overall benefits up to Total
investment in plant and machinery subject to maximum limit of ¥200.00 crore.

The following seven incentives are available to eligible Industrial unit which are
located in North Eastern States including Sikkim under NEIDS, 2017

(i) Central Capital Investment Incentive (30% of the investment in plant and
machinery with an upper limit of ¥ 5.00 crore);

(i) Central Interest Incentive (3% interest on working capital for 5 years);

(iii) Central Comprehensive Insurance incentive (Reimbursement of 100%
insurance premium for 5 years);

(iv)  Income Tax Reimbursement of Centre's share for 5 years;
(v) GST reimbursement of Central Share of CGST & IGST for 5 years,

(vi) Employment Incentive under which additional 3.67% of the employer's
contribution to EPF in addition to Government bearing 8.33% Employee
Pension Scheme (EPS) contribution of the employer in PMPRY; and

(vii)  Transport Incentive on finished goods movement by Railways (20% cost of
transportation), by Inland Waterways Authority (20% of the cost of
transportation) and by air (33% of cost of transportation by air freight) from
the station/port/airport nearest to unit to the station/port/airport nearest to
the destination point.
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() The details of industrial units set up in the North East after 2014, as
intimated by respective State Governments, is as under:

Name of State 201415 201516 201617 2017-18 201819 Totd
Assam 2315 2838 2213 1919 109 10334
Arunachal Pradesh 3 7 » 108 241 391
Manipur 201 100 0 Not Not 301

Available Available

Meghalaya 2 2 12 414 4 800
Mizoram 285 174 6 366 268 1158
Nagaland 2 % 7 6 15 135
Skkim 3 0 43 3 0 0
Tripura 172 686 1311 701 1552 4422
TotaL 3073 3388 3663 317 3H19 17660

Growth in funding of start-ups

2299, SHRI PL. PUNIA: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ the details of the growth seen in the funding to the 'Start-ups' during the
last three years;

(b) whether it isafact that the Indian 'Start-ups have failed to attract the foreign

investment; and

() if not, the details of the investments received from foreign investors during
the last three years?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PlYUSH GOYAL): (a)
To meet the funding needs of start-ups, Government of India has established Fund of
Funds for Start-ups (FFS) under Start-up India Programme with a corpus of 310,000

tOriginal notice of the question was received in Hindi.
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crore. DPIIT, Government of India is the monitoring agency and Small Industries
Development Bank of India (SIDBI) is the operating agency for FFS.

The details of Start-ups supported under FFS are as follows:

As on March 31, March 31, Feb 28,

2018 2019 2020
No. of Start-ups 120 218 320
Amount Invested in Start-ups (F in crore) 570 1403 3378

(b) and (c) No, Sir. Indian Startups are increasingly attracting foreign investments.
Details of the investments received from foreign investors during the last three years
in Alternate Investment Funds (AlFs) supported under Fund of Funds for Start-ups
(FFS) are as follows -

(X in crore)
FY 2018 FY 2019 FY 2020 (till Feb. 29, 2020)
1209 1733 2077

NRI investment in Andhra Pradesh

2300. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(@ whether Government is aware of the fact that the Non-Resident Indian (NRI)
investment in the State of Andhra Pradesh has reduced considerably since May, 2019;

(b) if so, the details thereof;

() whether Government has issued any advisory to the State of Andhra Pradesh
in this regard;

(d) if so, the details thereof; and
(e if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): ()
and (b) The FDI inflow from the Non-Resident Indian (NRI) in the State of Andhra
Pradesh was ¥ 23.46 crore during the period May-December, 2019.
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(c) to (e) Government has put in place an investor-friendly policy under which FDI
up to 100% is permitted under the automatic route in most sectors/activities including
investments from Non-Resident Indians (NRIS). Foreign Direct Investment (FDI) policy
is reviewed on an ongoing basis, with a view to making it more investor friendly,
including for NRIs. Further, FDI policy is an enabling policy which isuniformly applicable
in the country which includes the State of Andhra Pradesh.

The extant FDI policy allows special dispensation for NRI investments in various
sectors such as Construction Development, Civil Aviation etc. Further, investments
made under Schedule IV of FEMA (Non-Debt Instruments) Rules, 2019 on non-repétriation
basis by NRIs, OCls and Companies, Trusts and Partnership Firms incorporated outside
India and owned by such NRIs and OCls are deemed to be domestic investment at par
with investment made by residents.

Distribution of foodgrainsto inter-Sate migrants

2301 SHRI HUSAIN DALWAI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether, under existing Targeted Public Distribution System (TPDS) regime,
poor families are entitled to get subsidised foodgrain only at a specified Fair Price Shop
at their place of residence;

(b) if so, details thereof and the reasons therefor;

() whether this could imply that the PDS potentially excludes at least 54.26
million inter-State migrants from accessing subsidised grain, as per migrant data of 2011

Census, if so, details thereof;

(d) actions taken to address the problem of getting subsidised grain at another
outlet while moving out of their districts and States, the details thereof; and

(e) if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (e)
Under Targeted Public Distribution System (TPDS), governed under the provisions of
National Food Security Act, 2013 (NFSA) is operated under joint responsibilities of the
Central and State/UT Governments, where Central Government is responsible for
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procurement, storage, allocation of foodgrains to States/UTs; whereas the operational
responsibilities of identification of households/beneficiaries under NFSA, issuance of
ration cards to them, licensing and monitoring of Fair Price Shops, etc. rests with

concerned State Government/UT Administration.

Earlier, in the absence of computerization/IT enablement of PDS operations, the
ration card holders were not in position to lift their entitled foodgrains from any FPS
in the State/Country. However, due to computerization of PDS operationsin all States/
UTs, this Department in association with States/UTs has started the implementation of
nation-wide portability of ration card holders through 'One Nation One Ration Card'
plan, to enable migratory ration card holders under NFSA to lift their entitled foodgrains
from any Fair Price Shop (FPS) of their choice anywhere in the country, by using their
existing/same ration card after biometric authentication on electronic Point of Sale
(ePoS) devices. So far, the facility of inter-State/national portability under One Nation
One Ration Card plan has been made functional in 12 States. Further, integration of

remaining States’UTs depends on their readiness to implement the same.

Reduction in production of sugar

12302. SHRI MOTILAL VORA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is aware of the fact that during the year 2018-19
(September-October) sugar production in the country was one crore and 11.7 lakh
tonnes, which has reduced by 30.22 per cent to 77.9 lakh tonnes in the current year;

(b) if so, the reasons therefor;

() whether the low sugar production has affected the payments made by sugar

millsto farmers;
(d) if so, the details thereof;

() the steps taken by Government to curb the increase in sugar price in

domestic market; and

(f) if no action has been taken, the reasons therefor?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b)
During the sugar season 2018-19(October-September), the sugar production in the
country was 331.20 lakh tones. The sugar production during current sugar season
2019-20 is likely to be reduced by about 18% to 273 lakh tonnes. The reduction in
production of sugar is due to fall in production of sugarcane mainly in the major sugar
producing states of Maharashtra and Karnataka, due to drought in some parts and
heavy rains and floods in some other parts of these states.

(c) and (d) Payments to cane farmers by sugar mills is an ongoing process. As
on 15.02.2020, out of Total cane price payable amount of ¥ 34,571 cr. against cane
purchased by sugar mills during current sugar season 2019-20, about ¥ 20,152 cr. has
been paid and ¥ 14,419 cr. is due for payment.

(e) and (f) With the carry over stock of about 145 lakh tonnes of previous sugar
season 2018-19 and estimated production of about 273 lakh tonnes in current sugar
season 2019-20, the Total availability of sugar is sufficient to meet the estimated
domestic consumption of about 260 lakh tones. In view of sufficient availability of
sugar in the country, the sugar prices in domestic market are presently stable and are
also expected to remain stable in the balance period of current sugar season.

Utilisation of food subsidy by FCI

2303. SHRI RIPUN BORA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is afact that Food Corporation of India (FCI), the nodal agency
that procures wheat and rice supplied under the Public Distribution System (PDS)
impacts directly and indirectly the farmers of the country;

(b) if so, whether it is aso a fact that FCFs share in food subsidy bill in
2019-20 was T 1.51 lakh crore but it has spent only 75,000 crore in 2019-20 till February
2020; and

() whether this is one of the reasons of farmers distress, if so, the action
proposed therein and the plan details to utilise the full subsidy thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAOQ): (8) The Food
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Corporation of India (FCI) is a nodal agency that procures wheat and rice for central
pool to distribute under the public distribution system with the objective that farmers

get remunerative prices for their produce and do not have to resort to distress sale.

(b) and (c) FCl's share in food subsidy allocation in Union budget of 2019-20 was
%1.51 lakh crore which has been revised to ¥75000 crore. However, ¥ 1,19,164.026 crore
has aready been released to FCI during 2019-20.

Over and above the subsidy provided to FCI, the required funds are sourced by
FCI through loans, bonds etc. to meet the requirement of its operation so that the

procurement operations including farmers payment are met.
Construction of godownsin Punjab

2304. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to s